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LOK SABHA DEBATES

POpTR e

LOK SABHA

Tuesday, May 25, 1971/
Jyaustha 4,1893 (Saka)

The Lok Sahha met at Eleven
of the Clock

[ MR. SPEAKER in the Chair )
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Question No. 31,

SHRI K. SURYANARAYANA : Before
the question is answered, may I know
whether any decision has been reached on
the language issue, the question of the
description of the designation of Mnisters ?

MR, SPEAKER : They arc meeting,
1 shall let him know latter.

Amendment of Constitution to Lower
the Age of Franchise

*31. SHR1 M. K, KRISHNAN : Will
the MINISTER OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRI) be pleased
to state ;

(3) whether attention of Government
has been drawn to the unanimous Resolu-
tion passed by the Kerala Assembly
demanding amendment of the Constitution
to lower the age of franchise from 21 to 18
years; if so, the details thereof;

(b) whether Government have received
a copy of the Resolution; and
(€) if so, the reaction of Government
0 ?
THE MINISTER OF STATE IN THE

MINISTRY OF LAW AND JUSTICE
(VIDHI AUR WYAYA MANTRALAYA

2

MEN RAJYA MANTRI) (SHRI NITIRAJ
SINGH CHAUDHARY) : (a) and (b). Yes
Sir. The resolution reads as follows :—

‘“This House requests the Central
Government to make necessary amend-
ments to the Constitution of India 80
as to confer franchise upon all Indian
citizens who have completed 18 years
of age,”

(c) The matter is being examined.

SHRI M. K, KRISHNAN : In view of
the fact that the youth of the country
has made such a demand and also consider-
ing that almost all other countries in the
world have reduced the age of franchise to
18, will Government take an carly decision
and amend the Constitution reducing the
age of franchise to 18 ?

SHRI NITIRAJ SINGH CHAUDHARY:
[ said the matter is under consideration,
What 18 happening elsewhers in the world
is being considered.

ot Troreer faww - 39 oYY W wiaw
T aF AN ?

sft siftrorw fog witet : wwi g
FoeT IFR gU §) @a® wyr wwr
gerrel 31 2w ¥ o feargew i
ew 73 ¥ ITF wgEre 275 frfeaw
W2e ¥ | v A (e fefrawr gt @
Iuy 9T enat §  ©F it oY fafoqy &
s NET §Y Wi W18 wIw AT WY
T & a7y & 50 Pfeas &Y oy W )
o ok g a1 @ v @
wr § st gud o wwy & wr &,
gu% vy ¥ @ Frole femr ot qwar
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& o< g adt wgr o wway § Fe o aw
faoia & @& )

SHRI M, RAM GOPAL REDDY : This
demand has been made by the Bhartiya Jana
Sangh. Has the CPI accepted it 7

SHRI ATAL BIHARI BAJPAI : Many
parties have accepted it.

WY IeT w4 wgvey ¥ faar @ vad
wava gar & fr wAagmae ® @€ ag
oy, gafae e gy fafaa § e
ag a2y wiga’ & % waqmmet & e
w3 | & auwar g fr gaansl w7 "o
Y Ty @ TEFT N fa@nd @i
afgw qg 9w Frgim w1 81 s gaTxt
wfqura a7 a7 feafr qemr o), stver Feafa
famr &1 wrw weR wefrnt o=t aw
B & & o 18 Ww F ALH AR
® ar ¥ fantg wC Awar §, Iaufasd
FTAAFAT R | wWOF A q9r faxa W
Wegwmar &g § o= A A w0
1 % @ FT A wey haer fwar
AT 7w gER fAT ATEIC WA
ws g

At dfaow fag «ved : awds
A frza &Y ofrfeafa Wk wi@ &Y
qfefeafs & awqe & | aet & gasi =<
agt & aR A gAlAfa A ww E ) €
W A oY T § I8 @A W Efa-
wa & fefder 326 & myAR QwsE
R IAT T 91w Sy forwwy wrg 21
a1 gl 1 gEeE ® AsqifEY A6 Hwe.
e it wrfegd | agr N wAF §
o agare wit dsafd ww Fee
e2fren & fow 9qT 21 grer st W}
*¥ Mgy rATE ¥ oAz ¥, QwA o
owe ¥, frfema dor e w0y 67 ww
qrat Y o ¥ <wd gy g oee Gwwr
g aeE T
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Idle Capacity in Industries

*34, SHRI H. N. MUKERIJEE: Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI]) be
pleased te state :

(a) the extent of the idle capacity lying
in different industries from 1968-69, year-
wise; and

(b) the steps taken by Government to
reclify all avoidable imbalances in the
matter 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURYY): (a) A statement indicating
the percentage of utilisation of capacities
in certain selected industries during 1968,
1969 and 1970 is laid on the Table of the
House (Placed in Library. See No,
LT-/68/71)

(b) The following steps have been taken
by Government to facilitate fuller utilisation
of the installed capacities :—

(i) Import of raw materials and
components has been significantly
hberahsed, Steel imports parti-
cularly has been permitted on a
very liberal basis,

(ii) Various developmental programmes

are being reviewed with a view to

reviving tho demand for capital
goods eic., to the extent poasible;
and

(iii) Industrial undertakings have been
permitted to diversify their produc-
tion for the manufacture of new
articles without a licence to the
extent of 25 9, of the licensed
capacity subject to certain condi-
tion. A number of industries
have availed of this relaxation in
the licensing policy,

SHRI H, N, MUKERIEE : 1 find from
the statement that in as many as 24 out of
the 36 engipeering indusiries listed here,
the capacity wtilised is below 50 per cent.
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May 1 kmow if in view of this melancholy
state of things, Goveroment can tell us
that there is an optimum flgure below
which the capacity wutilisation being Jess
means a very serious detriment to the
economy, and if that is so, what steps are
being taken in this regard ?

SHRI MOINUL HAQUE CHOU-
DHURY : I would immediately agree with
the hon. Member that it is a serious situa-
tion, and [ have already indicated in my
answer the steps taken by the Government
to ameliorate the situation.

SHRI H. N. MUKERIJEE : [ find that
this kind of question continues to be asked
from year to year and oven three years ago
Government told us more or less the same
kind of thing as the hon. Minister tells us
today in regard to the steps being taken by
Government. Is there any evaluation of
the steps which have been taken so far and
what has been the actual result of those
steps having been taken from st least as
early as 1966 ?

SHRI MOINUL HAQUE CHOU-
DHURY : We have evaluated, and therefore
we have taken cortain steps as | have already
indicated. Out of the total import require-
ments of the economy estimated at Rs,
9,730 croses for the Fourth Plan period, Rs.
7.840 would be for maintenance imports and
imports of raw materials, componeats
and spares needed for the sustenance and
s~yleration of the growth of industrial
production. The import policy places growing
recognition on the need for imported raw
materials panticularly for the priority
industries, and export industries in the
small-scale industry. Liberal imports of
steel have boen allowed to meet the existing
shortage, and I hope this will meet the
problem of the engineering industries,

SHRI A, P, SHARMA : What is the
idle capacity in HEC, Ranchi, and what
concrete proposals are Government going to
take to utilise that idie capacity ?

SHRI MOINUL HAQUE CHOU-
DHURY : I waat notice for this question,

SHRI A. N VIDYALANKAR : Wil
the Midistor give us the bresk-up of the
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idle capacity of the public sector and private
sector industries ?

SHRI MOINUL HAQUE CHOU-
DHURY : 1 have not got the figures sepa-
rately for the public sector and private sector
The figures are consolidated.

SHRI INDRAJIT GUPTA : The figures
given in the statement reveal a very alarming
state of affairs, Actually I would like to
know from the Minister whether these very
low figures of wutilisation are also due to
the fact that the licensed capacity and the
actually installad capacity vary very greatly.
Are these figures in relation to the licensed
capacity or in relation to the actually ins-
talled capacity, or is it that a large number
of people who are given licences for a certain
capacity do not in actual fact, particularly
in the private sector, instal the capacity to
which they are entitled under the licence 7

How can such low figures of utilization
be explained otherwise in all cases—engineer-
ing and non-engineering industries alike ?

SIIRI MOINUL HAQUE CHOU-
DHURY : There are certain cases in which
less than 50 per cent utilisation is there,
These are the wood-working machines,
cement mill machinery, vehicular type of
diesel engineering industries, structural-——

MR. SPEAKER : The question is very
simple; whether this is the licensed capacity
mentioned in the license or not,

SHRI MOINUL HAQUE CHOU-
DHURY : It is the licensed capacity,

MR, SPEAKER : That is all right,

SHRI INDRAJIT GUPTA : Sir, I want
him to be clear about the reply. Does he
mean to say that all these figures in this
column refer to the licensed capacity-—that
is, in rolation to the licensed capacity, so
much is being utilised—or the actual instal.
led capacity ?

SHRI MOINUL HAQUE CHOU-

DHURY : No. I correct myself, this refers
to the installed capacity.

SHRI INDRAJIT GUPTA : Earlier,
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you said it is licensed capacity,
(Interruption) 1 can get a licence for
making 10,000 units and actually set up a
plant which will have a capacity of only
2,000.

AN HON. MEMBER : Let him find out.

SHRI MOINUL HAQUE CHOU-
DHURY ; These are the installed capacities.
(Interruption)

SHRI S, R. DAMAN! : Out of the 36
jtems mentioned in the list, there are 26
items where the utilization capacity is less
than 50 per cent, and it ranges up to eighty
percent. There is no improvement in that.
May I know from the hon. Minister what
are the main reasons for such a low utilisa-
tion on a big scale : whether 1t is due to the
paucity of raw materials or due to demands.
Let the hon. Minister find out this.

Secondly, due to the unutilised capacity,
we have {0 import many items, While we
know the capacity, it is not being produced
and so it has to be imported. May I know
what steps the Government is going to take
in future to remove this anornaly ?

SHRI MOINUL HAQUE CHOU-
DHURY : There are three 1easons for this,
One 18 the inadequate demand in the case
of certam industries; the demands are
changing. Secoandly, therec is shortage of
raw material in the case of some; and
thirdly, labour-management problems. As to
the steps taken, I have already enumerated
in my answer.

SHRI S. R. DAMANI : What steps aro
you going to take 7

MR, SPEAKER : Order, order. Next
question.

SHRI G. VISWANATHAN : Sir, I raise
& point of order.

MR. SPEAKER : No, please not now,

SHRI G. VISWANATHAN : Yesterday
the Prime Minister assured us that the
Government would look into this question
of nomenclature. But 80 far, we have been
kept in the dark. What is the poaition, and
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what is the decision that the Government
has taken 7

MR. SPEAKER : We are having some
meetings.

SHRI G, VISWANATHAN : We were
expecting that some decision would be
announced. But nothing has been announced
so far.

SHRI K. MANOHARAN : If you want
me to say what has happend at the meet-
ing, 1 can say it. Shall I be permited to
do s0 ?

MR SPEAKER : Let me be informed
through regular sources.

SHRI K. MANOHARAN : It seems
that the Prime Minister has said...(Iater-
ruption)-

MR, SPEAKER: I am not yet informed.
Let me have the information,

SHRI CCHITTIBABU: Without knowing
the designation of the Ministers, how can
we follow ?

MR. SPEAKER : I was going to enquire
about it, and I shall let you know.

SHRI K. MANOHARAN : 1
summarise the whole lot.

MR. SPEAKER :
summarise.

1 know yon caa

SHRI K. MANOHARAN : The Prime
Minister has agreed to revoke the Presiden-
tial order; she would consult her colleagues
and all that. She has promised that, But
Still, these questions are not withdrawn.
80, till the time they withdraw this, we in
the DMK party do not wish to participate
in the Question Hour,

MR, SPEAKER : There is no guestion
of there being withdrawn. The point is we
have to type out and procéed with the
question in advance.

SHRI K. MANOHARAN : Till such
time this is withdrawn, we have decided
not to participate in the Question Houe. So,
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( Shri Manoharan and some other
Members then left the House )

SHRI R. BALKRISHNA PILLAI :
The Kerala Congress Party also do not
wish ro participate in the Question Hour,

(Shri R. Balkrishna Pillat, Shri P. K.
Mookkiah Thevar and Some other
Members also left the House)

Afro-Asian Conference
*35, SHRI NIHAR LASKER : Will the
MINISTER OF INDUSTRIAL DEVELOP-

MENT ( AUDYOGIK VIKAS MANTRI )
be pleased to state :

{a) whether an Afro-Asian Conference
was held in New Delhi in the month of
Apnl 1, 1971 and it decided to set-up a
7-Nation Standing Commitiee;

(b) if so, the names of the Members
of the Standing Commuittee;

() what were the subjects discussed

at the Conference; and

(d) how far India was benefitted by
arranging such Conference in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT ( AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRI) ( SHRI
SIDDHESHWAR PRASAD ) : (a) Yos, Sir.

(b) (1) Mr, M, A, Rifaat (UAR)

(2) Mr, S, Viraswami (Mauritius)
(3) Mr, Hassan Ansari (Iran)

(4) Mr. K. L. Nanjappa (India)
(5) Mr, Habel Akpama (Togo)
{6) Mr. H. M, Adolwa (Kenya)
(7) Mr. B. M, Catane (Philippines)

£) The subjects discussed at the Coafe-
rence are as follows :

1. Basic stratogy and approach for
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the development of small scale
industries,

2, Effective Tonls for the develop-
ment of small scale industries.

3. (i) Inter-State  Cooperation of
Afro-Asian  countries on a
bilateral and maulti-lateral basis
to further the Development of

small scale industries and
facilitate international sub-
contracting.

(ii) Role of International Agencics
for the development of small
scale industries.

(d) Since the problems of developing
countries of the Afro-Asian region are more
or less similar, there is considerable scope
for regional economic co-operation among
these countries and India could play a vital
role 1n promoting such co-opration for the
development of small-scale industries in the
different countries of the region by rendering
Consultancy services and by encouraging
mutual trade and joint industrial ventures
including sub-contracting., It is expected
that the demand for Indian machinery and
equipment and Indian experts from Afro-
Asian countries will increase considerably.

SHRI NIHAR LASKAR : Some of our
own States, mncluding the State from which
the hon. Mimster comes, namely Assam,
have not developed their small-scale indus-
tries, Without developing our own States
how is it that we are thinking of developing
small-scale indusinies in Afro-Asian coun-
tries 7 Will the Minister first try to develop
small-scale industries in our own country
and then think of going to other countries ?

SHRI PILOO MODY : Let him start

with his home-town.

MR. SPEAKER : This is not a gquestion,
but a suggestion which the Minister should
kindly note,

SHRI NIHAR LASKAR : May [ know
how far they have utilised this occtision to
sénd some of 6ur own Bnisheéd products of
our smal-scale industries to the Afro-Asian
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countries ? Have they succeeded in this
effort ?

SHRI SIDDHESHHWAR PRASAD : We
have put up an exhibition here where the
goods manufactured by our small-scale
industries have been exhibited, The delegates
to the comference were taken round the
exhibition and they saw our goods manu-
factured by our small-scalc indsustries,

Slow Progress of Electrification in
West Bengal, Blkar and Orissa

#36. SHRI INDRAJIT GUPTA : Will
the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(8) the reasons for the slow progress of
slectrification in West Bengal, Bihar and
Orissa; and

(b) the number of wvillages and towns
electrified 1n these States 1n last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SINCHAI AUR VIDYUT
MANTRALAYA MEN UP-MANTRI )
(SHI B, N, KUREEL) : (@) and (b). A
statement is laid on the Table of the Howse.

Statement

(a) The mamn reason of slow progress
of electrification 1n West Bengal, Bihar and
Orissa has been that the allotments of funds
by the State Governments for Rural Electri-
fication have been very meagre in the last
ten years as compared to other States 1 the
country,

(b) The number of villages and towns
electrified in 1he States of Bihar, Omssa and
West Bengal during the last three years arc
furnished below :
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1 2 3 4

Bihar

Villages 661 797 742
@ All towns with

Towns MNil Nil Nil@ population of
10,000 electrified

Orissa

Villages 62 129 311

Towns Nil Nil Nil@

State No. Electrifieq during
6869, 69-70, 70-71
1 27 3T 4T s
West Bengal ““
Villages 216 186 345 *towns remain to
Town 2 Nl NH* be electrified,

SHRI INDRAJIT GUPTA 1 May I
know whether there is any specific reason
for the three States in the eastern region
lagging bohind in the matter of rurai
clectrification, whercas States like Punjab,
Maharashtra and Tamil Nadu have gone for
ahead ? Is there any particular reason for it
or is it jusi & concidence that a particulars
contiguous belt 1n the eastern region is
lagging far behind, as shown by the figures
given 1 the Statement ?

THE MINISTER OF IRRIGATION
AND POWER (SINCHAI AUR VIDUT
MANTRI) (DR.K.L, RAQ): This 15 a State
Subjgect of Course, 1t 1s very unfortunate, It
so happened that in the last decade, 1961-71,
more money was spent by the other States
for this purpose, while Bengal, Bihar and
Orissa spent the least amount. For example,
in the last decade, Tamil Nadu spent as
such as Rs. 90 crores on rural electrification
whereas Bengal spent only Rs, 8 crores.
Onssa spent Rs, 9 crores as against Ra, 50
crores spent by several other States. It
shows that these three States did not attach
much importance to rural electrification.
now they are picking up. From this year,
they have started giving special attention to
this and I hope they will make some
progresss hereafier.

SHRI INDRAJIT GUPTA: 1t is prima-
rily the responsibility of State Governments,
as he has said, but 1 would like to know
what steps, if any, the Central Government
has taken to try, when Central Plan alloca~
tions and so on are made to the sates, o
presuade these Governments to put grealer
emphasis on the question of electrification
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since this is not a matter which relates only
to the States but affocts the whole of
agricuitural production.

DR, K. L. RAO : We have got to take
special steps specially in respect of West
Bengal and Orissa because they are at the
lowest now both in the matter of electrifica-
tion of villages and electrification of pump-
ing sets, which is very sad. I have wntten
to the Rural Electrification Corporation that
they should give special consideration and see
that most of the schemes sanctioned are in
these States. That is the only way in which
we can help them, I hope, we will be able
to do it, Bihar is picking up recently but
Bihar also we keep in view. 1 want that the
Rural Electrification Corporation should
give much more assistance than usual
particularly to these threc States because
they are lagging behind. The assistance that
they can will be outside the State Plan,

ot ¥o qHe fuart @ & Tg SwAr
wrgar g Or fagre & e woar faar
war WX gawr gfeer@ma fean garm
aar ard fagre w war feafa § ogr aw
ufezfady sr gaq ¢ ?

DR. K. L, RAO : As I submitted, Bihar
is picking up now, In the last five years
they have made much better progress than
before, Earlier, they were parctically hopeless-
ly bad. Now they have put in the Fourth
Plan Rs, 36 crores of their own Plan
resources and are putting in another Rs, 50

which will be a very good amount, If they
are able to find that amount and spend it,
rural electrification will take & very big step
in Bihar.

It is very unfortunate that North Bihar
little power. Per capita it
, almost, in the country,
is little géneration there,
keenly alive to the situation
to put new extra thermal
augment power connéctions

|
L

stations and to
South Bikar, It is an aren where wo

from
have got to take spacial steps,
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MR. SPEAKER : The hon, Member
there,

wt Mo do W : woam ATy, T
a AT oF gare vy fou & &, Al
# frerer 3 gfews ¥ gr N aiw &
weer g | A ar @ ek oy
o @ ad ax aw fowar sifee oy
qHTE ATAT &1 17 FT Hifwg | Ay A
A9 AT E 1 qg A A g ww fw
AT AW G AT ...

MR. SPFAKLR : Pleasc do not pass
such temarks. You are a new member. It
takes time to know the names of all Mem-
bers. After all, 1 also am a human being.
Please come out with your question,

ot ato qte w¥d ;T qeETE oY
§? %Ay *W g FAW qR @Ar

18w 1 ... (3q49m)...

Not to know the name of a Member is an
snsult to the Member,

7% gfrar & foedt ot @ ¥ AR ¥ ? waw
& qIT T AW AR QAT §) iy |

¥ sra¥ grar 44 wgew ¥ ag wEen
Wi e 2 & got faorelt § @3 uw
wfea & fegm ¥ wiw et et ¢ 7
AT NG A 9 FQT ¥ §OT 7 gwr )
A ga W w7 fvaar fgean qwar § WK
W qu7 fgadt faost soc Ao Y ?
fred af ¥ gux w2qw ¥ fraar aw «®
arqey ¥ g« fgr wn ?

MR. SPEAKER : This relates to thres
States—West Bengal, Bihar and Orissa,

ot wex at¥g : & gy ST wgET §
fr ot Tedt WY v 1 W ¥ faee
w ¥ faq g & arf § e
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wixdtfear sar § 7 el s A g ?
w1 Iy N W waeqr § B s
o @4 w3 & b yad agaar ¥ ?
w faaw § fs forad g9 aedi w1 wiww
Gt frmar § Wi §9 W o9 frear {7
ot wgT gad anr ¥ feafs wme st

DR. K. L. RAO : Rural electrification
is not given scparate funds. Central assis-
tance to State is given by certian formula-
population, backwardness and so on. It is
for the States to adjust the amount of
money that they would hke to spend on
rural electrification.

SHRI B. K. DASCHOWDHURY : The
hon. Minister seems to be an expert in
giving an assessment of what has been
done in these three States. A plea has been
advanced that these eastern States in the
last 10 years have not been able to utilise
the funds for their own electrification progr-
ammes, 1 would lke to have a clear
answer from the hon. Mimster, In the
last year's Report, it has been very specifi-
cally stated that under the Rural Electrifica-
tlon Corporation, five pilot projects have
been taken up and those States are : Andhra
Pradesh, Maharashtra, Mysore and, probably
Punjab and Uttar Pradesh, Thoso States aro
getting more power. But the hon. Minister
does not consider the case of these eastern
States where there 1s an acute shortage of
power, May I know from the hon. Minister
whether these States also equally qualify to
have such projects as it has been done in
the case of other States under the general
rural electrification scheme ? Whe Rural
Electrification  Corporation is getting a
large amount of moncy, about Rs. 150
crores from the US Fund. Will the hon.
Minister agree to that proposal ?

DR, K.L. RAO : The Rural Electrifica~
tion Corporation is a finance organisation.
As soon as they get the projects from
various States, they clear them up. It is very
unfortunate that the hon. Member has made
same insinuation, On the other hand, what-
ever schemes are received from the States
aro immediately cleared. It is unfortunate
that these three States have not sent
sufficient number of projects. [ have noted
it. I have ssked the Corporation to assist
specinlly these three States by sending
special teams there,
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SHRI B.K. DASCHOWDHURY : i seat
to you various schemes for North Bengal to
which you also agreed. I do not know what
happend in between.

SHRI K. SURYANARYANA : The
hon. Minister siated that it is a States’
subject. Is it politically motivated not to
develop rural  electrification  particularly
in these eastern States by the State Govern-
ments 7 Secondly, I would like to know
whether the Government of India are
providing any special funds for Backward
arcas for rural electrification,

DR. K. L. RAO : It is the intention of
the Government of India to see that rural
electrification scheme is implemented at the
top-most speed, 1 am glad to state that, at
the present moment, the scheme has been
very much accelerated and that we are able
to give connections to as much as 3-1/2
lakh pumping sets every year, The total
number of pumping sets has only been
25,000 a few year ago. Today, the number
has increased to 16 lakh pumping sets. Every
year, we are adding 3-1/2 lakh pumping
sets. This scheme has been greatly accele-
rated. In regard to the question of finance
from the Government of India, apart from
the Central assistance, the Rural Electrifica-
tion Corporation has been set up in order
to help the backward areas in particulai and
they give assistance outside the State Plan,
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SHRI A, P, SHARMA : There should
be a half-an-hour discussion on it,

MR. SPEAKER : If you give a notice, I
will allow a discussion on it.

ot areae ofdn : weaw wERg, 8
fagrx ¥ graw § wtm wdfgfeder w
AT Tgr 9T, FEHT I A wwar )

SHRI A, P. SHHRMA : What about the
suggestion for discussion of the subject of
rural electrification 7 I propose that there
should be a discussion.

MR. SPEAKER : If any hon. Member
gives notice we will see. You ask for capa-
city for production. This 18 a question
entirely different. This is about slow
progress of electrification to which he has
replied. I have already calied the next
question.

SHRI PRABODH CHANDRA : On a
point of order.

MR, SPEAKER : There is no pomt of
order during question Hour.

SHRI PRABODH CHANDRA : What
is it that bares me from rawsing point of
order 7 Yesterday, before Questions were
taken therc were various points of orders
raised .

MR, SPEAKER :
should insist on it.

I don't think you

SHRI PRABODH CHANDRA :I would
like to know why not.

MR. SPEAKER : I am not allowing it.

SHRI PROBODH CHANDRA : Why
not ?

MR. SPEAKER : You know, the
practico followed In this House is mnot w0
ralse points of orders during Question Hour.
Yestordpy it was somewhat different—that
was question about the language; it s
ROt arising ouwt of the gQuestion  itself,
(inferruptions ) Order please.  Next
quostion,

JYAISTHA 4, 1893 (SAKA)
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Cancpllation of Locat r
Trains In Sealdah Division
(Eastern Rallway)

*37, SHRI R. P. DAS :
MINISTER OF RAILWAYS
MANTRI ) be pleased to state:

Wil the
( RAIL

(8) whether attention of Government
has been drawn to the frequent concellation
of local passenger train services due to the
scarcity of rakes in the Sealdah Division;

(b) ifso, the details thereof; and the
reasons for the scarcity of rakes in Sealdah
Duvision;

(c) whether Government propose to
take posuive steps to supply sufficient
rakes and run the passenger trains as
scheduled iu Sealdah Railway Station; and

(d) if so, time by which the passenger
Trains would be put into serevice ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) : (a) There have been camcelia-
tions, but these were not caused by scarcity
of rakes.

(b) The cancellations have taken place
because of—

(i) Cwil Disturbances, Bundhs and
mmposition of curfew rendering
train runong and attendance of
staff difficult and risky;

(ify Hold-up of trains by passengers

resulting 1n rakes getting locked

up away from starting stations;

(iii) Theft of Overhead wires resulting

in rakes getting locked up away

from stariing stations; and

(iv) Theft of equipment of mllin;
stock resulting in
immobilisation of the wburbm
eleotric rakes.

{a) and (d). Do not arise, as cancellatipas
are of a temporary or localised nature and
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SHRI R. P. DAS : When it is provided
in the time-table how can it be cancelled
on flimsy grounds 7 How can you cancel
like that causing great inconvenience to the
daily travelling passengers ?

SHRI HANUMANTHAIYA : I would
only submit that the grounds that I have
given are pot flimsy and that they are
causlng the railways to run under such
chaotic conditions that it is aimost impossible
10 run the rakes on time, It is the violence
that is taking place that is responsible for
this.

SHRI P.R. DAS MUNSI : 1 do not deny
the fact that there has been cancellation of
trains due to civil disturbances ctc. Itisa
fact and 1, agree with my hon. friend on
this point, But sometimes, it happens that
there is scarcity of rakes; when the passengers
are put to inconvenience and they ask the rail-
way authorities for more rak:s., The autho-
rity say that there is scarcity of rakes, I
think that this question has been put for
this reason. The Secaldah division and the
Seaidah station have the highest density of
passengers in Asia. Is the hon. Minister
aware that unleas the number of trains is
increased and special arrangements are made
to avoid all these disturbances and alter-
native trains are run, these problems cannot
be solved ? May | know what steps the hoa,
Minister proposes to take to give reliof to
the travelling public immediately ?

SHRI HANUMANTHAIYA : [ bave
answered the question already. In fact, the
Railway Administration are trying to im-
prove the train services but the difficultics
in the way have been enumerated alrcady,
I agree with the hon, Member that the train
services should be regular,

it gow T wgmd ¢ 77 WA ¥
oY fopd WY weand @ o §, wrag @
fedt goh WA ¥ @t gifr 1 & ST
a1gaT § f6 ©F el % O ¥ feq
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o o™ w3} &, e @R ot W
vesT W g 9vr 8 ww mfag)
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SHRI HANUMANTHAIYA : We are
taking various steps. The co-operation of
the State Government authorities is needed,
and we have beea having talks with them,
We have to increase the protection forces,
If necessary, it is under contemplation that
the Army may be requisitioned in order
to put a stop to all these robberies, train
lootings etc. Various steps are being devised
from time to time, The hon. Member will
sco that within the next two or three
months, we are going to take very serious
steps.

DR. RANEN SEN : The hon Minister
should not take sheltor behind this plea that
there are bundhs and strikes and disturban-
ces etc. Is it not a fact that three years back,
the Railway Munister had himself admitted
that there was shortage of rakes in certain
parts of India. Therefore, the question raised
here raises a relevant point.As far as we know
there is shortage of rakes. Therefore, would
the hon. Minister make enquirics from the
railway authorities and find out if there is
shortage of rakes and if so, sce that the
shortage is made up ?

SHRI HANUMANTHAIYA : Yes; 1
agree with the hon. Member. But the
information furnished to me from the
Sealdah station is that the rakes are avail-
able, but the difficulty is one of movement,
But 1 shall mike enquiries again in the
light of the hon, Member's observation,
whether the rakes are available in sufficient
number.

MR. SPEAKER : Next question No, 38,
SHRI S§. R, DAMANI : May 1 submit

that my question No, 59 on the same

subject may also be taken up along with
this ?

MR, SPEAKER : Yes, He may also ask
his question now,

sheltfre gfer & fouy ool ¥
unitey qveend
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Policy for Industrialisation of
Backward Areas

*69. SHRI S. R. DAMANI : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT ( AUDYOGIK VIKAS MANTRI )
be pleased to state :

(a) the progress made to implement
the policy of industrialising arcas indenti-
fied as backward or under doveloped;

(b) whether any schemes have been
formulated specially for this purpose and
if 80, the details thereof; and

(c) if not, the reasons therefor and
how are the promises made to the backward
areas going to be fulfilied ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP MANTRI) (SHRIL
SIDHESHWAR PRASAD): (a)to(c). A
statement is laid on the Table of the
House,

(8 to {(c), In pursuance of the deci-
sions of the N.D.C.Committee on the recom-
mendations of the Working Groups on
Criteria and Incentives for promotion of
industries in backward areas, certain indus-
trially backward districts have recently
been selected to qualify for concessional
finance from the financial institutions.
Besides, certain  districis/areas have also
been selected to qualify far 109, outright
grant or subsidy by the Centre to indusiries
on tbeir fixed capital investment. Also,
Government are considering & recommen-
dation of the Planning Commission to give
gramsport subsidy equivalent to 50% of the
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transport cost of both raw material and
finished products for all new ingustrial
units to be set up in the States of Jamimu &
Kashmir and Assam including Meghalaya,
Nagaland and Union Territories of Manipur,
Tripura and NEF.A.. The transport
subsidy will also be avaiable to existing units
for expansion or diversification if this leads
to an increase in production of at least 259
over the average annual output during the
proceeding three years.

Administrative details of the scheme of
109;, Central grant and transport subsidy
and the procedure for their disbursement are
being worked out.

SHRI S. R. DAMANI : According to
the statement, Government have selected cer-
tain backward districts/areas for concessional
financial assistance for setting up industries,
The matter 18 under consideration, How
long will it take to come to a final decision
on the recommendation of the NDC
and the Planning Commission 7  Also,
which are the disiricts declared as
backward ?

SHRI SIDDHESHWAR PRASAD : The
districts which are now under this prog-
ramme include those in Andhra Pradesh,
Assam eotc. Itis a long statement. I will
lay it on the Table of the House,

it 7t Foag fase : & AT wgan
§ W AR AT SO WW ¥ Wy
forat #1 ot g faee # GAFpE FT A
w1 F 7

ot fag@y swiw: 7g W @A
foa®Y g7 =1 Dol ¥ wwvda o &
I W e g ¥ gane

amy &1 afx oy g agrdr Frel
¥ grow ¥ o gw SNt A gw e
g @ agrpafa & & fawre w0

it aree wto WY ¢ arvaw Www, &
e wrgr § fe oy fe wen ndw & oWt
¥evd o wqwr arw § swfeg e



25 Oral Answers

oL AIQ w1 W ga qfcaroar ¥ gy
t? ofy gt @) agt A & Y
Ry @ g § 7

st fadmae o : Wy gy ¥ W<
¥t YA oY gra § feqr war &)
o fael & 7 ond -y & A€
T AT T AW

foerd ot s &)

firs, Faw fordr %1

ez ATy, Atare fa¥ ¥ aar
AT, g0 foaer 8§ )

SHRI INDER J. MALHOTRA : I would
like to know whether these schemes were
sanctioned or are being sanctioned for all

the districts which have been declared indus-
trially backward in the country.

SHRI SIDDHESHWAR PRASAD : It is
not possible to take up all the districts
simultaneously.

SHRI INDER J. MALHOTRA : 1 have
raised a very important question. Let him
answer. Governemnt i8 not prepared to
sanction schemes for all the districts in the
country which have been declared to be
industrially backward. Why are you picking
and choosing ?
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(a) where agricultural conditions are
favourable and considerable agricultural
effort is being organised aud at the same
time, there is heavy pressure of population,;

(b) where agriculture undertaken is
mainly in an unirrigated condition and there
is considerable need for additional employ-
ment;

(¢) where there is considerable under
employment because of unfavourable
natural conditions and the lack of develop-
ment of potential resources;

(d) tribal and other backward areas;

(¢) areas in which large industrial
projects have been or are being established,
80 as to achive integrated industrial-rural
developement, agriculture and small indus-
tries being developed together within the
region of that industrial project; and

(f) areas in the neighbourhood of
rural universities and institutions.

These are the guidelines.

SHRI SURENDRA MOHANTY : May
we know whether any programme for
Orissa have been included in this, and if
8o, what are they ?

SHRI SIDDHESHWAR PRASAD : In
Orissa, there are two districts Samabalpur
and Cuttack.

SEVERAL HON. MEMBERS roge —

MR, SPEAKER : I have allowed so
many supplementaries on this.

SHRI DINEN BHATTACHARYYA :
Only on that side; why not you see this
side 7

MR, SPEAKER ; Order, order. We will
now take up Qns. 39, 46 and 49 together;
they are all identical questions.
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Setting up of scooter Plant in Public
Seetw.:l!h Foreign Collaboration

*39. SHR! B. K. DASCHOWDHURY :
Will the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI ) be pleased to state :

(a) whether negotiations with foreign
concerns for collaborations for setting up of
scooter plant in the public sector have been
finalised;

(b) if so, the name of concern with
which negotiations have beon held; and

(c) the terms
collaboration ?

and conditions of

THE MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURY) : (a) Not yet, Sir,

(b) Negotiations are in progress with
Mossrs Piaggio of Italy.

(¢) The terms and conditions of
collaboration are yet to be finalised,

Demand and Licensed Capacity of
Scooters

*46, DR, KARNI SINGH: Wil
the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTARI ) be pleased state :

(8) the anticipated demand for scooters
during the current year and the next two
years, yearwise;

(b) whether the present licensed
capacity for scooter manufacture is far short
of the actual demand;

(¢) if so, the normal waiting period
separately for allotment of a scooter, from
the general quota and Government quota; and

(d) the reasons for not licensing further
capacity 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
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MANTRI) ( SHRI MOINUL HAQUE
CHOUDHURY) : (a) to (b). A statsment is
laid on the Table of the House.

Statement

(a8) The working Group on Transport
Industries set up by the Planning Commis-
sion had estimated the annual demand for
motor cycles, scooters and mopeds
(combined) at

150,000 Nos. 1971712
175,000  Nos.  1972-73
210,000 Nos,  1973.74

The demand for scooters alone has not
been assessed separately,

(b) Yes, Sir.

(¢) The waiting period in respect of
allotments scooters from the Central Govern-
ment quota varies according to the make
of scooler, pay drawan and the nature of
duties performed by the applicant. Gene-
rally, it varies from 3 months to 1-1/2 years
in respect of *“‘Lambretta” scooter and one
year to about seven years in respect of
“Bajaj 150" scooter on the basis of the
current production of levels,

As regards the public quota, the period
of waiting varies from place to place. In the
case of booking made with dealers in Delhi,
it is about 7 years for Lambretta scooter
and about 9 years for Bajaj 150 scooter

on the basis of the present levels of
production.

(d) It is not correct to say that further
capacity for the manufacture of scooters is
not being licensed. In fact, letters of indent
have alrcady been granted to 16 parties for
the establishment of new units for the
manufacturers of scooters based on indi-
penous designs and resources for a total
capacity of 3,66,000 Nos. per annum. Lettery
of intent are also being issued to two more
partics for a total capacity of 48,000 Nos,
pet anaum. The expansion schemes of the
four existing scooter manufacturers are also
under consideration. In addition, Gowt,
bave decided, in principle, 0 set up
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scooters,

Setting up of Public Sector
Scooterette Project

*49. SHRI INDER J. MALHOTRA :
Will the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI ) be pleased to state :

(a) whether Government have taken
any decision in regard to the setting up of
Public Sector Scooterette Project in the
country;

(b) if so, the details of the proposal;
and

(¢) the financial implications thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURY) : (a) to (c). There is no
proposal under the consideration to set
up a Unit in the public sector for the
manufacture of  scooterettes, However,
Government have decided to set up a
public sector unit for the manufacture
of scooters of a proven foreign design
with an aonual capacity of 100,000
Nos, In pursuance of this decision, offers
had been invited from interested parties in
foreign countrics, In response an offer of
collaboration has been received from a
firm in Italy manufacturing Vespa Scooters.
This offer is under consideration.

SHRI B. K. DASCHOWDHURY : The
Government’s policy regarding the scooter
manufaciure is characterized by procrastina
tion, sluggishness and sloppinses, it seems
probably that the hon, minister is not aware
that in the past many decisions have besn
taken in this matter, but subsequently they
have boen set at rest ; God knows for
what reasons This is what has bappened.

You will find that the Government is
scoking foreign collaboration, and, at the
same time, in reply to another starred
quostion asking about the Goveroment's
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policy, the Government said that they are
also jhinking of taking it up under the
public sector,

Now, may I know from the hon. Minis-
ter whether a technical committee, an expert
committee was, formed last year and
it was suggested that its report
should be submitted by February of this
year, and whether this report has been
submitted and, if so, what has happened to
its recommendations ?

Then, about this foreign collaboration,
may I know how long will this Government
go on negotiating with this firm-Mesars
Piaggio of Italy. and when will they start it?

Thirdly, will the hon. Minister please
state before this avgust house what is the
latest requirement and what is the demand,
for scooters 7 To my knowledge, it is said
that more than three lakh applications are
still pending for scooters today, which are
regarded as the common man’s wvehicle,
May 1 know whether the Government
will take vp this maiter expeditiosuly and
come to a final settlement in this matter?

SHRI MOINUL HAQUE CHOU-
DHURY : it is true a commitice of experts
to work out and dvise the Government on a
suitable ivdigeous design and & programme
of production of scooters in the public sector
was appoinied, The commitiee came to the
conclusion that no indigenously developed
design for a scooter was readily available
and that the development of a new design
of a scootor starting from the drawing-board
would take about four to five years,

Thereafter, the project planning and
implemeatation may take a further period
of three years, Therefore. this question was
abandoned,

Thereafter, my predecossor made a 5'ate-
ment in the Lok Sabba as well as the Rajya
Sabha on the 18th Awugust 1970, in the
course of which he said that we would set
up & project in the public sector whh
an initinl capacity for producing 1 lakh
scooters  pef year on  double  shift,
After this, we have started negotistion,
which is in progress, It is true that there
i a very great shortage of soooters. We
bave ourseives decided to go into produc.
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tion after setting vp this public sector com-
pany. The question of gllowing the existing
producers to increase their capacily is also
under consideration. Ower and above this,
we have issued 16 letters of intent to other
parties as  well.

SHRI B. K. DASCHOWDHURY: What
is our total requirement of scooters now?

SHRI MOINUL HAQUE CHOUDHU-
RY : It is very high. The study has not been
made for scooters alone, But the demand
for scooters, motorcycles, three wheelers,
mopeds, etc. has been estimated by the
plannirg group on machinery industries to
be 2.10 lakhs per annum by 1973-74,

SHRI B. K. DASCHOWDHURY: The
Minister is very much anxious fo sce that
these industrial licences are given where
employment opportunity is saturated. I
would request the Minister to consider start-
ing this foreign collaboration scooter project
in an area which is really backward. North
Bengal is the most backward area in India
and I would request him to remember it

SHRI INDER J, MALHOTRA : From
small car, we have come down to scooter.
In answer to my question, he said that
there is no proposal before Qovernment
to set up this industry in the public sector.
What are the major hurdls and difficul-
ties before the Government in doing so 7

SHRI MOINUL HAQUE CHOU-
DHURY : We are setting up a scooter
project in the public sector, So far as
scooleretie is concerned, I said, we are not
setting it up in public sector.

SHRI INDER J, MALHOTRA : What
are the major hurldes 7 1Is there any techni-
cal difficulty, financial difficulty or some
political difficulty?

SHRI MOINUL HAQUE CHOU-
DHURY : The difficulty is we cannot take
too many things on our hand.

SHRI K.LAKKAPPA: For a long time,
we have been urging on this Government
pot only in this house but outside also to
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set up plants for manufacturing scooters,
Several States like Mysore have suggosted
that a scooter industry should be started
there. This is an instance where Qovern~
ment has not come forth to start a scooter
industry in the public sector because
the officers attached to the ministry
are in the hands of big business houses and
they are interesied in seeing that this indus-
try is not started in the public sector. Will
the Government set up a scooter industry
in public sector to mect our needs ?

SHRI MOINUL HAQUE CHOWDH-
URY : I strongly deny the insinuations made
against the Ministery or the officers. So far
as Mysore State is concerned, we have al-
ready given a letter of intent to the Mysore
State Industrial and Development Corpora-
tion for setting up a project for producing
24,000 scooters a year,

SHRI PILOO MODY: 1 strongly recoms
mend that they should not do it in the
public sector because no poor man will be
able to afford it thereafter.

SHRI DINEN BHATTACHARYYA: Has
Government any knowledge of the fact that
a big cycle factory at  Asanso]l in West
Bengal, Sen-Raleigh by name, is closed for
more than a moath; if so, what steps will
the Government take to see that this factory
is reopened?

SHRI MOINUL HAQUE CHOUDH-
URY: Iam afraid, ]l am at the moment
on & scooter and not on a bicycle.

SHRI DINEN BHATTACHARYYA :
He has said that Government has under its
contemplation setting up of bicycle factories
to mest the demands of the peopie for bi-
cycles. Why will the bicycle question not
come in here 7

MR. SPEAKER: 1 think, a scooter
is faster than a bicycle...... (Interruption).

Question Hour is over,

—————
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S Raliway Ststion (Rortnern Ratimagy

*32. SHRI SAMAR MUKHERJEE :
will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state:

(a) whether the Railway employees had
gone on a strike on 16th April, 1971 at the
Pratapgarh Railway Station (U.P.) in Protest
against the attack on a Porter by the Rail-
way Protection Force; il so, the details
thereof;

(b) whether Gavernment have taken any
action against the guilty RPF personne); and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMANTH-
AIYA): (a) There was no strike at Pratapgarh
Railway Station. Howevor, as a result of a
scuffle between a Head Rakshak of the Rail-
way Protection Force and a Box Porter at
Pratapgarh on 15-4-71 certain trains were
detained at this station beyond their schedul-
ed stoppage.

(b) and (c). A case was registered with
Government Railway Police, Pratapgarh,
and the two employees concerned were arres-
red on 15-4-71 by Goveroment Railway
Police and released on bail, The case is un-
der investigation and the cmployees have

been placed under suspension.

Restoration of Gobana Panipat Railway
Line (Northera Rallway)

*33, SHRI MUKHTIAR SINGH
MALIK: Will the MINISTER OF
RAILWAYS (RAIL MANTRI) be pleased
to state;

(e) whether Government have given an
undertaking to extend the Railway line from
Gobana to Panipat which was dismantled
during the World War 11;

if so, the reasons for mot restoring
the Rallway line from Gohana to Panipat;

(¢) whether the people of Hatryane have
veen facing difficulty for want of this Rail-
wiy Tis; and
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(d) whether Government proposs to
give any priority for this project to solve the
traffic problem of that area ?

THE MINISTER OF RAILWAYS
(RAIL MANTR1) (SHRI HANUMAN.
THAIY A); (a),(b) and (d), Based on an assu-
rance given during the budget debates in the
Paitliament 1n March, 1969 and in pursuan-
ce of the recommendations of the Unecono-
mic Branch Lines Committee of 1969, a de-
tailed traffic survey for the restoration of
the Gohana-Panipat section has been carried
out recently and the survey report is
under examation of the Railway Board,
A decision regarding this restoration will be
taken after the survey report is examined
from all angles,

(¢) Mo such difficulty has been brought
to the notice of Railway authorities,

Incease in crime in Samastipor Divisjon
(North Estern Railway)

*40. SHRI S. P. BHATTACHARYYA :
will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased 1o state:

(a) whether the incidence of crimes is
increasing in Samastipur Division, N.E.R!y;

()

(c) the steps Government
take to arrest the

if so, the reasons themfoz;‘ and

propose to
increasing trend of

crimes ?

THE MINISTER OF RAIWLAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) : (a) Yes. Sir.

(b) Geseral deterioration in the law
& order situation in that area,

(¢) The matter will be taken up with
the State Government.

Pending Applications for sel up of New
lﬂm Futnt‘:r

*4]. SHRI YAMUNA PRASAD
MANDAL : will the MINISTER OF
INDUSTRIAL DEVELOPMENT (AUDYO-
GIK VYIKAS NANTRI) be pleased to
siate :

(s) the pumber of spplicatioos which
are pongdiag for issup of lettery of lotes w0
start mew cement factories;
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" (B) reasons for the delay; and

{c) the time by which Letters of Intent
will bo issued ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURY) : (2) Five.

(b) The Stats Governments /the parties
concerned have been addressed for certain
additional infermation and on receipt of
information, the matter will be placed be-
fore the Licensing Committee for considera-
tion.

(¢) The Letters of Intent will be issued
after the cases aro cleared by the Licensing
Committee .

Coaverslon of metre gauge into broad
guage (racks

* 42, SHRI D.K. PANDA:
SHRI BISHWANATH ROY:

Will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased to state:

(8) whether the Railways have drawn
up a perspective plan for the conversion of
melre gauge tracks into broad gauge;

(b) if so, the main details thereof; and

(¢) the eatimated cost of the plan?

TH MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHALIYA):
(a) to (c). A perspective plan for
the conversion to Broad Gauge of about
3200 KMs. of some of the arterial high
density metre gauge routes in the country
in the next 10 to 15 years at a cost of about
Rs, 230 crores has been prepared. A State-
ment containing the list of these sections
is laid on the Table of the Sabha. The
lines to be actually converted and their order
of priority will be finalised after surveys and
economic studies are compleled and the re-
ports thereon examined from all angles and
conversion of the lines is found to be
justified.
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Statement
S.No. Name of Section
1, Varanasi-Bhatni-Gorakhpur,
2. Barabanki-Gonda-Gorakhpur

cluding parallel B. G,
Barabanki and Gonda).

(in-
line between

3. Viramgam-Okha-Porbandar,

4. Guntakal-Banglore (including para-
llel B.G. line between Guntakal and
Dharmavaram).

5. Bongaigaon-Gauhati.

6. Karur Dindigul-Tuticorin (including
new B.G. line betwaen Karur aod
Dindigul and parallel B.G, line bet-
ween Dindigul and Madurai and
conversion of Madurai-Tuticorin-
Maniyachi-Tirunelvelli),

7. Bhatni-Barauni-Katihar,

8, Samastipur—Raxaul yvig Muzaffarpur
or Darbhanga,

9. Emakulem-Quilon-Trivandrum,

10, Miraj—Londa—Hospet—Murmugao
and Alnaver-Dandeli.
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Schemes for Rural Industries

*44. SHR1 R. KADANAPALLI ; Will
the MINISTER OF INDUSTRIAL DEVE-
LOPMENT (AUDYGIK VIKAS MANTRI)
be pleased to state:

(a) the particulars of schemes allotted
for rural industries in the country up to 30th
April, 1971; aud

(b) the other schemes under considera-
tion for rural industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURY) : (a) The Rural Indus-
tries Projects Programme was initiated
during 1962-63 1m 49 selected rural
areas, The programme is being taken
up in § more areas, viz. one
in Harayana and 4 in Rural Electric
Caooperative Project arcas from the current
financial years The Major schemes in
operation in these areas include :—

() provision of techaical training;

(li) provition of common facilities of
warkshop, tools and equipement,
designing etc.

provision of Ffinancial assistance
on cassy terms and

(i)

technical and extension services.
An amount of about Rs.14 crores
has been spent on the programme
upto 31st March 1971,

(iv)

(b) In principle it has been agreed that
ares of operation of a project would
40 cover

tha
b exnded the entire districes.
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50 new districts which have been designated
as backward arc also to be brought under
this programme duning the Vth Five Yoar
Plan period.

Complaint nurdhgllnlroilli
lity Food in Dining Cars
oy S otnern Rattrgy ™

*45, SHRIMATI BIBHA GHOSH 1
Will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased to state :

(a) whether Government have received
any complaint regarding the supply of bad
quality food in the dining cars on Southern
Railway;

(b) if so, the reaction of Government
thereto, and

(c) tho steps taken by Government (o
supply good quality food m dining cars ?

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA) :
(a) Yes, Sir.

(b) and (c). Efforts are being made to
improve the Catering Services not only
in the Dming Cars of Southern Railway but
in all catering estabiishments of Indian
Railways,

Decision on Caavery Water Dispate

*47. SHRI G. Y. KRISHNAN : Will
the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state when s deci-
sion regarding the Cauvery Water dispute
pending between Mysore and Tamil Nadu is
expected to be taken 7

THE MINISTER OF IRRIGATION
AND POWER (SINCHAI AUR VIDYUT
MANTRI) (DR. K. L. RAO) : All aspects
of the dispute over tho Cauvery Water are
under careful cosideration of the Central
Government and a decision will be taken a
early as possbile,

e & fsd srenaw wT® won
*43. ot gw ww wmaw W
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Express Trains between Cochin and
Munpalore and Cochin and Madras

*50, SHRI C, JANARDHANAN : Will
the MINISTER OF RAILWAYS ( RAIL
MANTRI ) be pleased to siate :

(a) whether there is any proposal for
running now Express trains between Cochin
and Mangalore und Cochin and Madras;
and

(b if so, the details thereaf ?

THE MINISTER OF RAILWAYS (RAIL
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MANTRIL) (SHRI HANUMANTHAIYA) ¢
(a) No, Sir

(5) Does ack arise,

Motemre Ligat Rellwayaad Rt

Sasaram Light Railway

*51. SHR1 DINEN BHATTACHARYYA:
Will the MINISTER OF RAILWAYS
( RAIL MANTRI ) be pleassd to state :

(a) whether Government are teking
appropriate steps to avert the closure of
Futwah-Islampur Light Railway and the
Arrah-sasaram Light Railway, Bihar;

(b) if so, the details thereof;

(c) whether Government have recoived
any memorandum on this subject; and

(d) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
( RAIL MANTRI) ( SHR]I HANUMAN-
THAIYA) : (a) and (b). The Government are
not sware of any decision having been ‘taken
by the companies ownirig and operating the
Futwah-Islampur Light Railway and -the
Arrgh-Sasaram Light Raitway to ¢lose down
these Railways. There has, therefore, besn
no occasion for taking any specific steps
for avertng such a closure, Howewer, the
proposals of the Light Rallways to step up
their freight rates and passenger fures on
the analogy of imcrenses in these -nites on
the Government Railways have been consi-
dered favourably from time to time,

(¢©) A number of representations
including & memorandum signed by mem-

bers of Bihar Legislative Assemnbly were
receivod,

(d) The memorandum and representa-
tions were examined. In view of the position
explained in reply to (a) and (b) above, mo
specific action on them was called for. On
receipt of a letter from Shri Daroga Prasad
Roy, the then Chief Minister of Bihar, my
predecessor sent a reply to his successore,
Shri Karpoori Thakur, in which it was
hoped that State Joverament would estinwe
to give mecessary pratestion to this /fdrests
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of these Light Railways by not issuing
pecmits ¢0 road vebicles for carrying elther
soods or passengers on these roads running
pasdiiel to them o0 that they do not face
financial difficultics and close down on this
account. I have again called attention to
this lstter in & subssguent communication to
the Chief Minister, Bihar. Should, however,
the companies owning these Railways decide
te closo thom down, the question whether
this should be averted by nationalising or
taking over their management will be
considered, taking all relevant factors into
oonsideration,

Amendment of Article 31 of the
Constitution

#52. SHRI P. GANGADEB : Will the
MINISTER OF LAW AND JUSTICE
( VIDHI AUR NYAYA MANTRI) be
pleased to state :

(a) whether his Maniralaya is consider-
ing a proposal to amend Article 31 of the
Constitution  to  provide categorically
that compensation at market value need
not be paid, when any property right 1s

abridged or taken away for a public
purpose; and
(b) if so, when the final decision is

likely to be taken ?

THE MINISTER OF STATE IN THE
MHNISTRY OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI) ( SHRL NITIRAJ
SINGH CHAUDHARY : (a) and (b). The
matter is under active consideration of
Govsrnment.

Project Report Fer Calevtta Undergrommd
Rallway

*31. SHRI JYOTIRMOY BASU : Will
the MINISTER OF RAILLWAYS (RAIL
MANTRI) be please (o state :

(8) whether the Projest Report of
Underground Railway for Calcutta la lying
with Government for a long time, if so, the
dotails ‘thereo!;

(® whather Govesnsaent are aware of
the urgency and necessity to sacticR an -
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derground Raliway for Calowtta owing to
the chmotice traffic problems; and

(¢) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
( RAIL MANTRI) ( SHRI HANUMAN-
THAIYA) : (a) to (c). The studies
undertaken by the Metropolitan Transport
Team of the Planning Commussion indicated
the need for a Mass Rapid Transit system
in Calcutta along two ‘corridors’; one North-
South and the other East-West. The Mass
Rapid Transit Sysiem would consist wof
Metropolian Rail lines, underground or on
elevated structures,

Techno--economic Feasibility Studies
for the Mass Rapid Transit System are
currently in progress,

No project report for an undesground
railway for Calcutta has so far been pre-
pared. On the basis of the techno-economic
Studies now in progress, a Project Report
for an wunder-ground railway, extending
from Dum Dum to Tollygunge, in expected
to be available by October '71.

Closure of Bata Shoe Compamy Calcutta

*54, SHRI SAMAR GUHA:
SHRI N. K. SANGHI:
SHRI M. RAMGOPAL REDDY:

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYQGIK VIKAS
MANTRI) be pleased to state:

(a) whether the Bata Shoe Company,
Calcutta declared lock-out;

(b) if so, the reasons therefor ;

(c) the number of workers discharged
by the Company;

(d) the extent of short-fall in the pro-

duction of shoes and other allied products as
a result of such lock-out; and

{e) the steps taken by Goverament {o
re-open the Company?

THE MINISTER ‘OF INDUSTKIAL
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DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE CHO-
UDHURY) : (a) Bata Shoe Company Pvt.
Ltd. Calcutta closed down their factory at
Batanagar with effect from 25th April, 1971,
1t was not a case of lock-out.

(b) The factory was closed down on
account of labour trouble,

(©) As aresult of closure, the Com-
pany terminated the Services of the
Workmen in the factory, The number of
Permanent workmen affected was about
11500,

(d) The estimated prodution loss of
the Company during the period the factory
was closed was 7 lakhs pairs of shoes per
week,

(e) Conciliation proceedings were
initialed immediately after the closure by the
State Labour authorities who held a series
of discussions with the Management with a
view to secure the re-opening of the factory.
As a result of these efforts, the factory was
re-opened on 17th May, 1971,

Linking of Ganges in North and Cauvery in
South for effective irrigation

*55. SHRI KALYANASUNDARAM ;
Will the MINISTER OF IRRIGATION
AND POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state:

(a) whether there is any proposal to in-
vestigate the foasibility of linking the Ganges
in the North and the Cauvery in the South
for the effective integration of the national
system of irrigation; and

(b) if 8o, the details of the proposal?

THE MINISTER OF I1RRIGATION
AND POWER ( SINCHAI AUR
VIDYUT MANRTI (DR. K. L. RAO) :
(a) and (b). A large volume of water
after allowing for upstream development and
the requirements downstream in the Ganga
Basin would be available in the Ganga near
about Patna during the mansoon months
for diversion. On the other hand, in most
of the other rivers of India, particularly in
the peninsula, the flows are inadequate
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and erratic. These depend largely on the
south west monsoon, which s guhte often
delayed or withdraws carly or has a long
break leading to scarcity conditions in these
basins,

The possibility of diverting a amall
portion of the surplus waters of the Ganga
by connecting it with the Cauvery and further
south has therefore been examined in &
preliminary manner. The link canals from
the Ganga from near Patna to Mettur dam
will have to go along or cross the
various major river basias of the
country, namely Sone, Narmada, Godavary
and Krishna and smaller basins like Palar,
Pennar, etc, The links will require the
construction of a number of hydraulic
structures in the various sub-basins to store/
lift up the water, About 2100 miles of
canals with cross-drainage works, and neces-
sary pumping stations would perhaps be
needed,

Further office studies are being
out on the proposal at present,

Enguiry against Birla Group of Companies

* 56. SHRI SATPAL KAPUR : Will
the MINISTER OF INDUSTRIAL
DEVELOPMNET ( AUDYOGIK VIKAS
MANTRI) be pleased to state:

carried

(a) whether the enquiry against the Birla
concerns as a follow-up action of the Dutt
Committee Report has been completed;

(b) if so, the result thereof ; and

(c) the action Government propose
to take in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURY): (a) No, Sir.

(b) and (¢). Do not arise.

Conference of Chief Electoral Officers
held at Dethi during March, 1971
*57. SHRI SOMNATH CHATTERJER:
Will the MINISTER OF LAW AND

JUSTICE (VIDHI AUR NYAYA HANTIJ)
be ploased to state :
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{2) whether any Conference of Chief
Biectoral Officers of all the State and Union
Territories was held on 27th March, 1971;
snd

(b) if so, the decisions arrived at the
the Conference 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
( VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI) (SHRI NITIRAJ
SINGH CHAUDHARY) : (a) Yes, Sir,

(b) A statement showing the decisions
arrived at the Conference is placed on the
Table of the House.

Statement

(1) Tentative programme for revision of
clectoral rolls in the year 1971 with
January 1, 1971 as the qualifying date
was chalked out, According to this
programmme, the electoral rolls in all
the States should be revised and finally
published before the 31st October, 1971,

(2) Having regard to the complaints regard-
ing the omission of names the electoral
rolls on the eve of the general elections
to the Lok Sabha, it was decided that
enumerators engaged for house to house
verification of the electoral rolls should
be supplied with enumeration books,

(3) It was decided to amend the nomina-
tion form so that a candidate can make
a declaration in the form itself regard-
ing the mame by which he should
be described In the list of contesting
candidates with the correct spelling, so
that the same can be adopted on the
ballot paper,

(4) It was decided to hold an All India
Canference of Election Officers, namely,
Chief Electoral Officers, Diatrict Election
Officers, Returming Officers, Assistant
Returnging Officers etc. in New Deihi in
September or October, 1971,

Sbortuge of Telephone Cables

458, SHRI 8. M. KRIEHANA: Will the
MINISTER OF INDUSTRIAL DEVELOS.
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MENT (AUDYOGIK VIKAS MANTRI)
be pleased to state 3

(a) whether there is a shortage of
telephone cables in the country;

(b) if so, the reasons therefor;

(¢) whether Government propose to
set up some more industries to manufacture
telephone cables in the country; and

(d) the time by which the country will
be sclf-sufficient in telephone cables ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURY ) : (a) and (b). As the
requurements of P and T 15 currently
in excess of the preesent Ilevel of
production of Cables in the country,
there has becn a shortfall which, however,
is being met by imports.

(¢) QGovernment have approved the
establ;shment of a second cable factory at
Hyderabad with a capacity of 5,000 K. M,
per annum and have approved M/s. Traca
Cables Ltd,, creating a capacity of 1,000
K.M. per annum for tele-communication
cables,

(d) By the beginning of the Fifth Five
Year Plan,

Alignment of Western Kosi Canal in
Nepalese Territory

*60, SHRI BHOGENDRA JHA : Will
the MINISTER OF IRRIGATION AND
POWER ( SINCHAI AUR VIDYUT
MANTRI ) be pleased to state :

(8) whether any effort or approach
bhas been made during the year 1971 to
secure approval of the Government of Nepal
for the alignment of Western Kosi Canal
in the Nepalese territory; and

(5) if 0, the result thepeof ?

THE MINISTER OF IRRIGATION
AND POWER ( SINCHAI AUR VIDYUT
MANTRI) (DR, K. L. RAGY : (s snd
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(b). Continuons efforts are being made
by the Government of India to secure
the permission of His Majesty’s Govern-
ment of Nepal to the alignment of the
Western Kosi Canal in that country, The
question was iast taken up in October, 1970
with, His Majesty’s Government of Nepal,
Approaches have since been made to expedite
reply but that is still under the consideration
of the H.M.G. of Nepal.

Setting up of Paper Pulp Mills
in Assam in Public Sector

136. SHRI LILA DHAR KOTOKI: Will
the MINISTER OF INDUSTRIAL DEVE-
" LOPMENT ( AUDYOGIK VIKAS MAN-
TRI ) be pleased to state :

(a) whether the Paper Corporation,
as conteraplated in the Prime Ministers
statement made in Lok Sabha on the 5th
December, 1969 regarding economic deve-
lopment of Assam, has since been set up;

(b) if so, the details thereof; and

(c) The concrete steps Government
have so far taken in the matter of putting
up Paper/Pulp Mills in Assam in the Public
Sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRALA-
YA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) : (a) Yes, Sir.

(b) The Corporation was registered
on the 29th May, 1970 in the name of
Hindustan Paper Corporation with the
authorised share capital of 30 crores. It
has been entrusted with implementation of
the following projects :

(i) Nagaland Pulp/Paper Project for
a capacity of 30,000 tonnes of
pulp/paper, estimated to cost
Rs. 16 to 18 crores,

(ii) Kerala Newsprint Project for a
capacity of 75,000 tonnes of
Newsprint, at an estimated cost
of about Rs. 21 crores.

(iii) Assam Pulp/Paper, Project with
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a capacity of 80,000 tonnes of
pulp and 50,000 tonnes of paper
estimated to cost Rs. 21 crores.

(¢) The progress in respect of the Assam
Pulp/Paper Project has been reported to be
as under :—

(i) Spot Investigations have been
made to finalise the Selection of
site.

(ii) Negotiations have been in prog-
ress with the state Government
to ensure provision of necessary
infrastructural facilities and
supply of raw matrials etc,

(iii) The preparation of Detaild Project
Report for the Project has been
entrusted to the National Indus-
trial Development Corporation.

(iv) Necessary training of sclected
personnel from Assam for em-
ployment in the proposed factory

has been instituted and is in
Pprogress.

(v) Proposals for setting up of a
second pulp/paper Project in

Assam made by the State Govern-
ment are also under active
consideration,

Extension of Broad Gauge Line from
New Bongaigaon-Jogighopa to Gauhati

137. SHRI LILADHAR KOTOKI : Will
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state the progress
so far made in the matter for extending
broad gauge line from New Bongaigaon/
Jogighopa to Gauhati and onward to
Tinsukia in Assam ?

THE MINISTER OF RAILWAYS
( RAIL MANTRI ) SHRI HANU-
MANTHAIYA : Engineering and Traffic
surveys for the conversion of the
Bongaigaon-Gauhati M, G. section to
B. G. have been carried out and the
survey reports are at present under the
examination of the Railway Board. A
decision regarding the conversion will be
taken after the survey reports are examined
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from all angles, This is ome bf the settivdls
included in the Rallwnyt® Perspedtivé glan
for gauge conversion to be considered for
implementation in the next téx years of so.
There is at preseht nd propdsal to extend
the B. G. Ime beyond Gauhtati to Tisukia.
This will menit consideration only when a
B.G. 1ib® is established upto Gauhati in the
first irtstance. THere is dist ob proposal for
oxtendibn of the B.G hne from Jogighopa
to Gauhati atong the South bank of the
Brahmaputra In this connection, it may
be stated that a study recedily malle by the
Gaubati University, has not brobight forth
sufficient justification for this extension.

TR ool Conmisbion |

138. SHRI LILADHAR KOTOKi: Will
e MINISTER OF IRRIGATION AND
pOWER (SINCHA[ AUR  VIDYUT
MANTRI) be pledsed to sidte .

(a) whethét the Brahmaputra Flood
Control Commusslon, set up in pursuance
of the Pnme Minister's statement il Lok
S4bha on the Sth December, 1969 regarding
the écobioimic development of Awsam, has
gihté dlawn any plan for controllihg fioods
#nd erofténs of the Brahinbputra ;

{b) if %o, the salient features therefore,
and

©
tation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHKAL AUR MAN-
TRALAYA MEN UP-MANTRI) {SHRT
B.N. KURLEE) : (d) to (¢J. The Bralirhd-
putra Flood Control Commission have takesf
up the preparation of Comprehensive Plan
of flood codtro! amt erodion comttol inr the
Brahmdputra valley. River Stirveyd régqitred
in this cofihection hilve beest cbmipletéd imd
hydroldgical CWiervations zre Beihg cirriet
out,

the steps taken for its implemen-

Rural Edectrification doriag 1971-72

19, SHR1I SOMCHAND BSOLANKI :
Will the MINISTER OF IRRIGATION
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AND POWER (SINCAA! AUR vibYuT
MANTRIT) be pleasedl to stale :

(a) whether Government have decided
to electnfy the maximum number of
villages during 1971-72 to facilitate the fa-
mers and small scale industries ;

(b) whether Government have also
decided to develop the backward area of
Gujarat where searcity of rains prevails
every year , and

(c) the names of Dustricts sclected in
order of ptionity for electrification during
1971-72 1 Gujarat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IKRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRALAYA MEN UP-MANTRD
(SHRI B. N KUREEL): (a) and (b). It s
mtended that a8 many wvillages and pump
sets as possible should be electrified early.
Gujarat 1s one of the five States where rural
eleciric co-opétative sociktibs are set up on
a prlot bhsis,

The Government of Gujarat have plan-
ned to electrify 500 new willages dnd also
energise 2000 tube wells during the yéur
1971-72 These areas include some of thé
chronically drought affected areas of the
State ; and

(¢) Rural Electrification programme of
the State Government for the year 1971-72
is expected to extend over all the districts
of Qujarat,

Public Sector Project in North Gujarat

140. SHRI SOMCHAND SOLANKI :
Will the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to itate ;

(@) whether the Governinedt of India
propose to  establish un:h pulami:n
itpiect i Virdingdn Taluks and i
Gt duridg the Foufth Five Yéar i
and

(b) if not, the reasons thersfore ?

T RindiStER OF !'m'rgamm:
MIWSTRY QF INDUSTRIAL .
NENT (AUDYOGIK VIKAS m
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LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) : (a) and (b). The
industrial and mineral projects proposed
to bs set up in the public sector dunng
the 1Vth Plan period in the varous
States, including Gujdrat, together with
their locations have been listed m Annexure
i1 of the Report of the Fourth Five Year
#an (pages 326-330). There is no speufic
proposal at present to set up public scctor
“projects 1n Viramagan Taluka and in North
Guyarat. However, a cooperative fertiliser
projpct is being sot up at Kandla The
establishment of public sector projects, as
also of private sector units, s out of
necessity governed by considerations of
economic viability and technical feastbiliy
and other relevant locational considerations
together with assessment of requirements
for particular projects,

Survey of Trivandrum-Kanyakumari
Raflwa) Line

141, SHRI M K. KRISHNAN, Will the
MINISTER OF RAILWAYS (RAIL MAN-
TRI) be pleased to staie :

(a) whether the examination of the

Survey Report of Trivandrum-Kanyakumar:
Railway line has been conducted ;

(b) if so, the details thereof ;

(c) if not, when it is likely to be
completed ; and

(d) the main reasons for the delay in
the examination of Report ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMANTH-
AIYA) : (a) and (b) The Survey Reports of
the Tnvandrum-Cape Comorin-Tirunelvel:
hine are at present under the examination of
the Railway Board. The reports have to be
examined in great detail by the varous
directorates 1n the Board's Office from all
angles, and this 18 expected to take another
4 months. There has been no avoidable
delay in the examination,

Production by Indusirial concerns
beyond Licensed capacity

MUKHTIAR SINGH
the MINISTER OF

142, SHRI
MALIK : Will
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INDUSTRIAL DEVELOPMENT (AUDYO-
GIK VIKAS MANTRL) be pleased to state ;

(a) whether it is a fact that the
production n certain industrial  concerns
has been in excess of their licensed capacity;

(b) if so, the number and names of
such industrial concerns which have pro-
duced goods in excess of thewr licensed
capacity during the last three years :

() whether any action has been taken
by Government against them : and

(d) if not, the reasons therefor ;

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTR]) (SHRI
GHANSHYAM OZA): (a) and (b), Yes,
Sir, a number of instances have come teo
the notice of the Government over the last
few years, where industrial undertakings
have substantially increased their production
beyond the lheensed capacity, The industrial
Licensing Policy Inquiry Committee bad
referred, m its report, to 45 such cases,
details of which are given 1n Appendix IV-F
of this Report, copies of which have been
laid on the Table of the House,

(¢) and (d). The question is under
Government's consideration,

Taking over and running of old
Shnh;::w Ih'lhn.; line
143, SHRI MUKHTIAR SINGH

MALIK : Will the MINISTER OF RAIL-
WAYS (RAIL MANTRI) be pleased to
siate :

(8) whether Government have since
decided to take over and rum the old
Shahadara-Saharanpur Railway line which
was closed during the year 1970 ; and

(b) If not, the reasons therefor 7
THE MINISTER OF RAILWAYS

(RAIL MANTRI) SHRI HANUMANTHA-
IYA) : (&) No, §ir,
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(b) The 88. Light Railway was closed
down by the company due to recurring losses
on its operation for a number of years. The
Josing trend is not likely to be reversed by
nationalisation; but on the other hand the
expenditure would increase due to additional
obligations incidental to management by
Government. A good metalled road runs
close to the railway line, The bus services
on this have been suitably augmented by
the U.P. State Government to cater to the
traffic that was formerly being carried by
the S.8. Light Railway. Consequently, 1t
would not be in the national interest to
burden the national exchequer with recurr-
ing losses that its operation would ental,
if the Railway was taken over by
Government.

In into working of Car
'hn;rn,luhdnrh.hdlh

144, SHRI MUKHTIAR SINGH MALIK,
SHRI INDER J. MALHOTRA :
SHRI 5. M. KRISHNA :

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOCIK VIKAS
MANTRI) be pleased to state:

(a) whether Governmeat have any pro-
posal to enquire 1nto the working of the car
manufacturing uaits in the couvntry;

(b) if not, the reasons therefor; and

{c) if the answer to part (a) above be
in the affirmative; the time by which such
an enquiry will start ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT ( AUDYOGIK VIKAS MAN-
TRALAYA MEN RAJYA MANTRL)
(SHRI GHANSHYAM OZA) : (a) There is
no proposal uader coansideration to under
take a general inguiry into the working
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industry, An investigation into the causes
for the deterioration of Indian made cars
was made 1n 1967 by a Committeo set up
for the purpose. Another comprehensive
inquiry into the costs of production and
selling prices of cars manufactured in the
country was recently undertakea by the car
Prices Inquiry Commission. Further-more,
following the closure of one of the Cear
manufacturing units i May, 1970, an
Investigating Body had been set up under
the Industries (Dev, and Reg.) Act, 1951 to
make a full and complete nquiry into the
circumstances of the closure of the factary.
In view of this position it is not considered
necessary to' mstitute gnother inguiry into
the working of the car manufacturing units
m the country, bt

i

(c) Does not arise.

Acquisition of Land for Small Car
Project near Gurgaon

145, SHRI MUKHTIAR SINGH MALIK
Will the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI ) be pleased to state

(a) whether Government have acquired
land near Gurgaon recently for setting up
of a small car project;

(b) whether the acquired land is a
fertile land;

() if so, whether the land owners
have requested the Government of India to
release that land;

(d) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (AUDYOGIK VIKAS MAN-

TRALAYA MEN UP . MANTRI) (SHRI
SIDDESHSWAR PRASAD) : (s) No, Sir.

(b) to (d). Do not arigs,
Aft wparw (Tweswin) ¥ avfe l

146. ot W irg Mt : T ROy
fawre oo e (e ke @

g
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Wil the MINISEER OF INDUSTRIAL
DEVELORMENT
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(AUDYOGIK VIKAS MANTRI ) be

 pleased to state :

 f{a) -the number of applications for
- licenees for new industrial units forwarded
by the Tamil Nadu Government to the
Ceatre in the last thaee yars;

,_ 1(b) the number of applications sanc-
tioned; and
4

(¢) the number of applicaiions rejected
and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTARA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) :(a) The applications
for industrial licences are  normally
received from the parties direct. During
‘the period from lst Jaunary, 1968 to 3lst
~ DPecember 1970, 132 applications were
received for the grant of industerial licences
- for the establishment of new industrial
Undertakings in Tamil Nadu,

(b) 2 Industrial licences and 34 letters
of intent havc so far been issued.

() 46 applications have so far been
m“i The reasons for rejection were that
! was no scope for creating additional
_ﬁy‘ the industry was reserved for
E pment In the Small Scale sector
gle,
Recommendations of Committee on

Power Economy

149, SHRI NIHAR LASKAR :
SHRI S. M. KRISHNA :
SHRI M. KATHAMUTHU :

:
)

" Will the MINISTER OF IRRIGATION
AND POWER (SINCHAI AUR VIDYUT
- MANTRI') be pleased to state :

~ (a) whether Government have received
the Report of the Commitiee on Power
‘Economy which was  appointed by
‘Government;
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(b) if so, what are its recommendations:
and

(c) how for these recommendations have
been accepted by Government ?

THE DEPUTY MINISTER IN THE
MINISTIRY OF IRRIGATION AND
POWER ( SINCHAI AUR VIDYUT
MANTRALAYA MEN  UP-MANTRI)
(SHRI B. N, KUREEL) : (a) Yes, Sir.

(b) The Power Economy Committee
har made 188 recommendations and
conclusions in all pertaining to :—

1. the pattern of utilisation of available
plant capacity, their operational
efficiency and the scope of imprav-
ing economy in power generation;

2, the economics of power generation
from different sources viz., hydro,
thermal and nuclear under prevai-
ling conditions;

3. the conditions of power supply
including reliability, voltage fluctua-
tions and transmission losses;

4. the causes of delay in the execution
of power projects and the measures
for improving the manner of imp-
lementation  of power projects
and reducing construction periods;

5. technical and economical aspects of
rura] electriflcation.

(c) The recommendations of the
Committee are under consideration of the
Government.

Report of Commission on Car Prices

150, SHRI NIHAR LASKAR :
SHRI1 P. GANGADESB :
SHRI M.M. JOSEPH :

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI ) be pleased to state ;
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(s) whether Government have received
the Roport of the Car Prices commission
recommending a higher price for the
cars;

®
far Government have accepted
medations;

if 80, the there of details and how
the recom-

(c) whether Government have examined
the interim order issued by the Supreme
Court allowing the manufacturers to Increase
the prices; and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (AUDYOGIK VIKAS MANT-
RALAYA MEN RAJYA MANTRI
(SHRI GHANSHYAM OZA) (3) Yes, Sir.

(b) The main conclusions and recom-
mendations of the Commission are given
in the statement laid on the Table of the
House |Placed in Library. See No.LT-

170/71] These are, at present, under
examination.
(c) Yes, Sir,

(d) Government abide by the interim
order passed by the Supreme Court,

Meeting of Federation of Indian Chambers
of Commerce and Industry at New Delhi

SHRI NIHAR LASKAR :
SHRI 5. M. KRISHNA :

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI ) be pleased to state :

(a) whether Fourth Annual meeting
of the Federation of Indian Chambers of
Commerce and Industry was addressed by
the Prime Minister at New Delhi on the 10th
April 1, 1971; and

(b) whotber his Ministry has received
the recommendations made at this meeting
aod have examined them ?
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THE MINISTER OF STATE IN THB
MINISTRY OF INDUSTRIAL DEVELOP-
MENT ( AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI ) ( SHRI
GHANSHYAM OZA): (a) and (b). The Prime
Minister has addressed the 44th ( not the 4th
as mentioned in the question) Annual
Session of the Federation of Indian Cham<
bers of Commerce and Industry at New
Delhi on the 10th April, 1971, and the
resolutions adopted at the Session, in so far
as  they ,relate to  Audyogik Vikas
Mantralaya, are under examination,

Amcndment of Election Law

152, SHRI1 NIHAR LASKER ;

SHRI P. GANGADEB :

Will the MINISTER OF LAW AND
JUSTICE (VIDHI AUR NYAYA MANTRI)
be pleased to state :

(a) whether the Law Commission has
made certain recommendation to the Go-
vernment in regard to the change of election
rules;

(b) if s0, the details thereof: and

(c) when Government are likely to,
amend the rules ?

THE MINISTER OF STATER IN THE
MINISTERY OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI ( SHRI NITIRAJ
SINGH CHAUDHARY ) : (a) No, Sir.

(b) and (c). Do not arise.

Setllngup of Thermal Power Stations in
est Bengal, Bihar and Orlssa

153 SHRI INDRAJIT GUPTA : Will
the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA) be pleased to state;

(a) whether Government have ln.v plan to
build a number of Thermal Power Stations
in West Bengal, Bihar and Orissa because of
the availability of plenty of cheep coal! and

(b) if not, the reasons thores! ?
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THE DEPUTY MINISTER IN THE
MINISTRY CF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT UP-
MANTRI) (SHRI BN KUREEL) * () In
Woest Bengal, a 240 MW Thermal Power
Station at Santaldih 13 under execution A
proposal for setting up a thermal power
station of MW 1n North Bihar/North Bengal
for jomnt use by West Bengal and Bihar 1s
also under examination by the respective
State Electricity Boards.

The Earauni Thermal Power Station 1n
Bihar 18 proposed to be extended by adding
a gencrating set of 110 MW The Bihar
Government are also coasidering the setting
up of an additional thermal power station
n the North-Eastern areas of Bihar, There
1s at present no proposal to instal any new
thermal station in Onssa

Besides the above, the DV C have
taken up for execution the extension of the
Chandrapura Thermal Power Station by two
units of 12 MW each

(b) Does not arise

Dispute in Hindustan Cables Ltd..
Ruopearai (West Bengal) on
payment of Profit Sharmg bonus

154. SHRI INDRAJIT GUPTA : Will
the MINISTER OF INDUSTRIAL DEVE-
LOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

(a) whether Government ar: aware of
acute discontent among the employees of the
Hindustan Cables Limited, Rupnaramnpur,
West Bengal on account of disputc on
pament of Profit-sharing Bonus for the
year 1969-70.

(b) the steps bemg taken by Govern-
ment to settle the dispute , and

() the time by which the dispute will
be settled ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DREVELOP-
MENT (AUDYOGIK YIKAS MANTRA-
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LAYA MEN RAJYA MANTRI) SHRI
GHANSHYAM OZA): (a) to (c). The
company have already paid the employees
one month’s pay plus D A towards the
bonus. The other points under dispute are
under consideration of the management of
Hindustan Cables Ltd.

Complaints regarding Corruption in distri-
bution of Wagons to Coal Mines

155 SHRI INDRAJIT GUPTA : Will
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state

(a) whether Government have received
serious complaints aboul rampant corrup-
tion in the Railway office at Calcutta, Dhan.
bad and Asansol in the matter of distn-
bution of Wagons to coal mines ;

(b) if so, what are the allegations ;

(c) whether Government propose to ask
the CBI to enquire 1nto the allegations of
corruptions , and

(d) of not the reasons therefor 7

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMANTH-
IYA (8) and (b) Complajiots have been
received alleging short supply of wagons for
loading coal from collieries. Some of these
complaints have also carried allegation that
there s corruption in the matter of allot-
ment of wagons  The allegation of corrup-
tion mn most of these has been made m very
general terms without the requisite details to
facilitate proper enquiries,

(¢) and (d). Specific complunts of
corruption and commussion of malpractices
will always be looked into and appropriate
action taken, if neeessary enlisting the co-
operation of the Central Bureau of Inveatis
sation,

Supply of Coal Mines
MM»“M‘
mulation of Ceal

156. SHRI INDRAJIT GUPTA 1 Wil
the MINISTER OF RAILWAYS (RALL
MANTRI) be pleased 1o siste ;
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(a) whether Government are aware that
a huge accumulation of coal at colliery pit
heads in Asansol and Jharia took place in
between December, 1970 and March 1971
because of acute shortage of wagons, and

(b) the specific steps taken to ensure
adequate supply of wagons to coal mines in
the two belts and the results thereoff.

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA) :
(a) Yes Sir. Due to poor ccal loading from
West Bengal and Bihar fields in 1970-71,
pithead stocks at the collieries have increa-
sed. In respect of coking coal the demands
of Steel Plants have lagged behind its
production and this has also contributed to
the increase in pithead stocks.

(b) Drop in coal loading from West
Bengal and Bihar fields during 1970-71 was
partly because of a drop in demands as
compared to the previous vyear upto
August 1970, and thereafter due to the
scrious difficulties faced by the railways
in the Eastern Sector for reasons beyond
their control e.g. large scale thefts of wagon
fittings, overhead traction wires, tele-
communication cables, track materials etc.
victimisation of passenger and goods trains,
assaults and murders of Railway staff,
lighting and prolonged strikes by Railway
staff, looting and arson of railway property
at stations and offices, bomb attacks at
stations, yards and colonies, bundhs, hartals
and other stoppages of work, paralysing
railway operation, and many other such
anti-social activities,

The single largest factor affecting the
smooth train running and supply of wagons
to collieries in West Bengal and Bihar
fields has, therefore, been the adverse law
and order conditions in West Bengal.
This is beyond the railways purview and
control as the maintenance of law and
order is primarily the function of the State
Governments. On their part, however, the
railways have strengthened their own Pro-
tection Force in the area, to the maximum
extent possible. Closest possible coordina-
tioh is- being maintained by the Railway
authorities at all levels with the Siate
Government of West Bengal to enable them
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to deal with such activities effectively, They
have been requested at the highest level to
take firm and effective steps to restore
normalcy in railway working in the area.
There has, however, been no improvement
in the situation so far,

Confirmation of Staff of Loco Inspection
Organisation Under Chief Mining
Adviser, Railway Board.

157. SHRI ROBIN SEN : Will the
MINISTER OF RAILWAYS (RAIL MAN-
TRI) be pleased to state :

(a) whether the Loco Inspection Orga«
nisation staff working under the Chief
Mining Adviser, Railway Board, Dhanbad,
who have put in sufficiently long service,
have not been confirmed so far ;

(b) if so, the details thereof and the
reasons for the non-confirmation :

(c) whether Government are
urgent steps to confirm the staff ; and

taking

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA) :
(a) Yes,

(b) to (d) : The Loco Coal Inspection
Organisation under the Chief Mining Advi-
ser, Dhanbad, has been set up on temporary
basis and the question of its permanent
retention is under consideration. Confirma-
tion of staff will be possibie only after a
decision is taken to retain the Organisation
permanently and a permansat cadre s
sanctioned, )
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w1 faand wix faggy w4 g9 sar
W T &7 fr

(%) 41 717 A § I Wiy & fag-
gA 74T 4 T30 € T 1157 &1 500 Rarqiz
faad) a1 swifuT agvrgarg faae
a1l farzadf el T ) A
qifam ; &

(@) afz a1, AY g daw ¥ gvwrg
A1 @1 wfafsar @ 217 #a1 Tedang 4
Ty

faard st fagqgy swey & gew
(st @wma g@) (7)) TR om3w
¥ fazgy wdl 4 @ATAr 91 fr 50 amm
qfz afafza I war Ta 2

(=) w77 avFTT a7 yaew AT @
¢ fr wen w9, Tz @ fom oY
faedY 1 9t faggq smifeal & sfa-
fraa fa7gq w7 7% v w20 27 g41-
ady agEdr #1 ww ) afafra faggg &
aEraw § for oifes serifae
gAY & Tt & i &7 ar @ g

Smll Car Project

160 SiIRI ATAL BIHARI
VAJPAYLL :

SIIRLR § PANDIY -

Will the MINISTER OF INDUSTRIAL
OF DEVELOPMFNT (AUDYOGIK VIKAS
MANTRD be pleased to state :

(a) the progress made in regard to the
establishment of the small car project; and

(b) whether licence has been granted
to any party ?
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THE DLPUTY MINISTFR IN THE
MINISTRY OF INDUSIRIAL DI vL-
LOPMENT (AUDYOGIK VIKAS MAN-
TRALAYA MECN UP MANTRI) (SHRI
SINDDHFSHWAR PRASHAD) ta) In
pursuance of the deeision of Government
to establish additional capacity of 50,000
cars per anoum 1n the public sector bised
on a prosen foreign design, offers of colla=
boration had butn nwited from interested
car manutacturers m forogn  countnies In
response, offers of colluboration had been
recewved from the following 8 firms --

1 Regie Nauionile Des Usiners Renault,
T'rance

2, M/s Fut SP A laly-

3 M/s, Npisan

Japan,

Motor Co. 1td,

4, M/v Ford Products Co, Austra-

hia
5. M/s. Volkswagen, West Germany
6. Mj/s Toyo Kogyo, Japan
7. Mjc Alfa Romco, Italy

8, M/s. Zastava, Yugoslavia

After exammotion of these offers from
various angles, it was found that the propo-
sals submutted by the parties mentioned at
8. Nos.(5) 1o (8) did not pyime facie offer a
switable basis for further consideration
These parlies have been informed accor-
dingly.

The offers submutted by the parties men-
tioned at 8. No. (1) to (4) above are being
examined further.

(b) In regard to the schemes of the
parties In the private sector for the manu-
facture of passenger cars, Government had
decided (0 issue letters of ntent to such
of tho pariles in the private sector as
sso prepared to take up the manufacture of
curs based on completely indigenous designs
and withont requiring imports or allocation
of foreign exchamge, In pursuance of this,
decisiog, two parties fa the privats sector

MAY 25, 1971
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have been granted letters of ntent for the
manufacture of passenger cars subject to
certain conditions  These letters of intent
will be converted nto indusinal licences
after the parties have fulfilled the conditions
of the letters of intent

Quality Conirol in Industries

161 SHRI B K DASCHOWDHURY :
Will the MINISIIR OF INDUSTRIAL
DEVLIOPMINT  (AUDYOGIK VIKAS
MANTRI) be pleased to state &

(a) whethe: *'e attention of Govern-
ment has been drawn to the views expres-
sed by Dr € R Rao of the Indian Staustical
Instytute that quality contiol in India was
the concein of cverybody but the responsi-
bility of none ; and

(b} if so whether Government propose
to evolve a saitable machinery to ensure

thai quality contiol 1s nttoduced in all
industrics ?
THE MINISTLR OF STATE IN THE

MINISTRY OF INDUSTRIAL DEVELOP-
MINT (AUDYOQOUIK VIKAS MANTRA-
LAYA MIN RAJYA MANTRI (SURI
GHANSHYAM OZA) :  (a) While review-
ine the progress that Qualty Control had
made n Indian industry, on the occassion
of the Fifth All India Conference on
Quality Control Organised by the Indian,
Staustical Institute i mud  March, 1971
Dr, CR. Ruo, Director, Research and
Training, Indian Statistical Institute is re-
ported to have said that no serious attempts
have been made by those concerned to
mnstitute quality control on a national level
although the system had yielded considsr-
able benefits.

() The Government exercise compulsory

Quality Control through the following legis-
lations :—

(1) Prevention of Food Adultration Act,
1954,

(if) The Drugs and Cosmetics Act, 1940,

(i) The Essential Commodities Act,
1935; andt
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(iv) The Export (Quality Control and Ins-
pection) Act, 1963.

Voluntary Quality Control is exercised
through the following legislitions :

(i) Agricullure Produce Grading and
Marketing Aci; and

(ii) Indian Standards Institution Certi-
fication Marks Act.

The Government had at one time con-
sideted the question of intreducing a sepa-
rate comprehensive legislation for quality
control of goods meant for internmal con-
sumption. However, considering the com-
plexities invalved, the large number of pro-
ducts and the varying situations from arca
to area, it was nol considerd feasible to
have any Central Order in this respect.

Amendment of Constitution to tike
awuay Property Right

162.
SHRI §, M. KRISHNA :

Will the MINISTER OF LAW AND
JUSTICE (VIDHI AUR NYAYA) MANTRI
be pleased to state :

(a) whether any proposal to amend the
Constitution 1o take away the property right
from the Fundamental Rights is under
consideration of Government ; and

(b) if so, by what time the decision is
likely to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI (SHRI NITIRAJ
SINGH CHAUDHARY) ; (a) No, Sir,

"' (b}’ Does not arise.

- Intrease in Incldents of breaking and
loﬂin.ofwlzm nround Glhliguua,

{‘3 SHRl CHI‘NDRAPPAN Will the
- OR WLWAW (RAIL
. Wa& plm:d 10 smc-

JYAISTHA 4, 1893 (SAKA)
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(a) whether incidents of breaking and
looting of wagons are increasing in and
around Calcutta, Howrah and Assansol
Zone ;

(b) if so, the reasons thereof ;

() the number of such cases during
1968, 1969, 1970 and 1971 so far and the
tolal compensation paid by the Railways on
this account ;

(d) the steps Government have taken
and propose (o take to check such incidents ;
and

(e) the results thereof ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) : (a), (b), (¢) & (e). The infor-
mation is being collected and will be laid
on the Table of the Sabha.

(d) A statement is attached.

Statement

Sicps  taken to check breaking and
looting of wagons ;

(i) Inorder to mvoid tampering with
the consignments loaded in wagons,
they are scaled. rivetted, pad'ocked
or EP. Locked and provided with
dunnage (in consignments susceptible
to blceding) ;

(ii} In order to localise thefts, seal
checking is done at every checking
point ;

Yards and goods sheds etc, are
waichcd round the clock by the
R.P.F,

(iii)

{iv) Trains carrying valuable commodities

are escorted by the R.P.F, ;

{v) Vulnerable sectors, yards/spots are

~ patrolled .by the R.P.F. with or
without arms or by R.P.#’ Dog
Squads ;
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(vi) In order to localise bad spots, a
Pilot Scheme has been introduced on
selected pairs of stations on different
railways, which include transhipment
points, where loading and unloading
of affected commodities is closely
supervised ;

(vii) Plain clothes stalf of RP.F. are
deployed to collect intelligence with
a view to tracking down criminals ;

(viii) Special detective staff are detailed
to collect intelligence regarding
receivers of stolen properiy and
raids arc organised on their shops/
godowns with the assistance of
Police ;

(ix) Crime Intelligence slaff of Railways
and the Central Crime Bureau of the
Railway Board are deployed to con-
duct surprise raids to effect red-
handed arrests of the culprits ;

(x) Close co-ordination between  the
R.P.F. and the Government Railway
Police and the Local Police is main-
tained at wvarious Jlevels to deal
effectively with the criminals and
reccivers of stolen property ;

(xi) Special drives are conducted against
the receivers of stolen property and
cases are prosecuted under the
Railway Property {(Unlawful
Possession) Act, 1965,

gatfratzn gam &1 afussifag
@RAT F1 Q0 IUANT

ot $5a¢ |rad
=t gEFaT A0E ¢
=Y 370 &lo H'g :

164.

3a1 snatfn s fas 9 gz TR
F Far F40 fF

(%) 7ar ag @5 g f& gAifmfor
uaifadsT & usaq 7 327 F2r & 7 500
FUT WA & Jea 1 afafedq soma
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gatfaafar 3o F7 sengw amar § qar
IANT g A1 fFar sir qwar g fqad
am & anfrs feafa gz awdt § ;91T

(@) afz gf, @ 27 @ § GIFL
#Y #a1 9fgfFar § #tr weaifaq w@d=sg
FTE 7

aratfius fagm ga@a § wsa-ss
(=Y mmae et @ (F) f ghifaafer
uRifaaad s sfedr & Huae F @
g1 5 g faasy 3Tt & senza 1 agz|
F1 A ANIT 1

(@) semiga @ @@ & gfe &
ZIFT T Fzaa A7 #5133 FT fFAr
2 faad sigm 0¥ uws o fafaan-
w9 1 #3z =97 &9 2 g9 maf & gdig
AEE & gag 7 &y w7 § | AaFe R
Heifr® oreaal F fsu s & wfg-
afeaa’ g &1 W1 Fm w7 frar g
geae Amd Aifg 1 faieFe s
gt grasdT ifg w1 i ot s A
7@ & | aam 1 @ @ g

QYA /I IH

765. it $5aT atad : qar fafu wkx
@ KA g8 A9 F1 FU F47 F ¢

(%) &= & @1F &9 T FTg AT
faugra aqst & "weaEfy gaEl &
fazfasr & QAg-quf Ag-991 & TWA 9T
fga¥ ag-o3 g a3 ;

(&) sasT Sar-s@r @ qeEEl
faaai aa1 fafradi &1 afr Far &

() Far @ &1 fa=re de-qof
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qq-9A1 97 FAGAR A5 faF ar wa-
ot &1 gearfaat ot 39% @1 #1 faam
FTE; AR

() afg gf, @ Fa =it afz 78, a
qF FAT Fraaw 2 7

fafa witx s Asieg & wsa wA
(=it sitfazrs fag =@ted) @ (7) T (9).
a8 FAFT g9 USg  GIETU AW /9
USANAT & FmrE 1 W@ E |

Expert Committee to go info
problems of Key Industries

166. SHRI YAMUNA PRASAD
MANDAL : Will the MINISTER OF
INDUSTRIAL DEVELOPMENT (AUDYO-
GIK VIKAS MANTRI) be pleased to state :

(a) whether Government have since taken
- any decision in regard to the setting up of
~an Expert Committee to go into the
problems of the key industries and to
~improve their performance ;

X

(b) if not, the reasons for the delay ;
and

:‘. | (c) when a decision will be taken in
 this regard ?

: THE MINISTER OF STATE IN THE
- MINISTRY OF INDUSTRIAL DEVELOP-
,M:ENT (AUDYOGIK VIKAS MANTRA-
AYA MEN RAJYA MANTRI) (SHRI
i\ NSHYAM OZA) : (a) to (¢). While
no specific expert committee has been set

up in respect of key industries as such,
~ Government are seeking to ensure as far as
~ possible that the production targets set for
‘a number of key and essential sectors
- defined as core industries are effectively met,
For this purpose, neccessary coordination
follow up is effected through the Plann-
mmission and by the administrative
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Setting up of Small Scale Industries
near Thumba Station

167. SHRI YAMUNA PRASAD
MANDAL : Will the MINISTER OF
INDUSTRIAL DEVELOPMENT (AUDYO-
GIK VIKAS MANTRI) be pleased to refer
to the reply given to Starred Question No,
308 on the 24th November, 1970 regarding
the setting up of small scale industries near
Thumba station and state :

(a) whether Government have since
taken any decision in this regard ;

(b) if not, the reasons for the delay ;
and :

(¢) by what time a decision will be
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOQP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRI (SHRI
SIDDHESHWAR PRASAD) : (a) to (c).
The information is being collected and it
will be laid on the Table of the House,

Investment in Khadi and Village
Indaustries

168, SHRI D.K. PANDA : Will
the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

(a) whether khadi and village industries
are suffering from defective marketing ;

(b) whether it is a fact that Government
have not made adequate investment in the
khadi textile industry ;

(c) whether additional investment in
khadi industry will open new avenues of
employment in the rural areas of un-
employed and under-employed peasants ;
and

(dy if so, whether Government have

made any assessment of this ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DLVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRI) (S1LIRL

SIDDIHESHWAR PRASAD) : (a) Sales have
been showing a rising trend.

(b) No, Sir
(t) Yes, Su

(d) Yes, Sir

giEt oy (wgE WA) & G&T F@v

169, wit adex fag fase
w4Y 97 da1T &) F90 w0 {8

Fq1 W

(%) a7 @t 1 faq rqar 9T G
@Y wigat 71 ag frarqar g,

(@) = W@ Wag 47 qTF
gfrumzarg faas ealem g9isae @
g, AT

(m) fra¥ safeaan @1 gawr F1semie
faar nar & &Y Wa sufsaar 41 Fa am
w1 fear srgar ?

WA (st gywedarn) | (F) I
TRA U B ARST-HIIEIT qIge Ty
1-9-70 & wifew 0F g9aF wegAr o
TEETA w g @ owaee, afvey
qME ¥ gAT-MEN AT ATl GAT
wrRe I 1 1-1-197) § wfes qar
s TR g @ g7 o ot 8

() ¥ M T fag w4 &
gfiomeasy N ET-FFAAYT TTEE 1A
a7 1172, Basr-ywar el FAT-NaTar
QY ATz 9 9T s 1357 ayc
wawen fraa s XY & weaear ¥ 210
Y AAFIC R Y 2
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() WERU-HRIAGT AFT WA &
1013 yagd sEfed $ 9o I qar-
a7 gra ArF-qdet & frg g aqw
aqr A a7z favam fear 9 e o+
gumd ¥ & foq w1a) qU s A
q%ar & | 58 ara-adan ¥ faq areag &
F9@ 816 wU=rQ Iafeqn gq | faT w4-
qifcdt %1 5@ I%17 Arg-qqar S Al
odf 3% & 124 ¥t 9z § fagwa Fear
a1 971 ¢ 1 Aw FHarfar ) frgfe &
qFgET § FTLATE A 90 @ R | @Al
HIFAT W7 Z@R-NATAT AMEE AT F FH-
Fifwat Y 94 @ik femgd W o
AAQ F AT FT AT o | GF A4T
afrm qd @1 & FH09 /9 GO W
#1 S fav foar am fam & sram
-1 agfad &7 QAT Fe97 T8 &) q97 1
w7 feafa @1 fagraor Fear ar <er g
Atfr a# qar sw@r s g% & g w4 -

arfeal &1 Avadt G @) fog aeg dis
AF & asd €1

W Ty 3) gean § gue W A
fag geteaor sfemaan w1 &% g

170 o atx Yag fase a1 e
it fag g 7=t . 3g agw Y &30 f .

(%) %&r SwR 2w & Wi wA@=AT
aqr fame @369 17 gU W6 qgT AW
¥ wig Irmt Y ger & faggdlerg ¥
amifaa g wwwEar adr dA%w o
sfawaar ag+ 4 § ;

(=) afz @, & wmwr famear
[ T ¢

(1) #av woH1T 7 fawre 3T 2@
¥ qadly A ¥ agy et afedt & oa
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®1 9T w1 gT ¥ oA-fraedt Qaang
wreen FO w1 § faa ¥ 9wy wq@ aar
a7 q@et usay # fad qar fagqm
weord &1 glagig g€ o @8 ; W

(¥) afz g, @t Tt afcarwaray &
@y ¥ § aw wEE ofvmw w@eq
IAT AW qUT FEEH RN v F
s ¥ fradt wfa &3 91 -
aar & a91 Iqy fFav safsaar €1 daar
fae ard & sy § 7

faard witc ﬁ{g‘a; Hyeg W
Fawt (ot dvmrg g0T) L (F) S, ¢n )

(@) winfag gaar faawg ¥ & a8
g S @ur qza 97 w@ fEar qar 20
(weatem & Tart mar | Afed dear LI-171)
7]

(7) Mz (w) s=fagygy afcdls-
ATg grATFag. 1T grfewen g ge
¥ &) it

IoT 93w ¥ af WA agd

171 <t atx fag faer 731 W
w9z Fa@ w FO A fE .

(%) 997 wqW & 97 @A & AT
A7 § wgr auere w1 fawre ag 1971-
2% 0T T qqr WIAT A
fagry #r g;

(=) war gz &1 faare IaT adw
b dlwEdt gt A 38 A WA e
et

(m) afe g1, @t 97 dEdt and
Wt am §; wic
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() afz 7Y, A gad Far $raw § ?

W it (st ggwewm) (W)
¥ (7). W fawig qr fasre fodt
UIFATT g1 F7AIT Al F Hg-
g 7§ afew uedlg fga & awy fasra
&Y gfez @ fpar s 1 SR ADaAw
7 A wrga & fantw & fag aga dife
fafe & siiv  fasm/afawar & fag
aatea yuar ¥ gz § atfaca i az
faT aga E wigAr @1 fanio 9y
arsar &t adfa & g& frar arem oosndr
1 T VAT 4 FARY A AT Ay
Arzar & wAEl 1 " §7 a8 fear
Tar 2 17 iga wmafaw & &
g+ g7 (Wiaradl &7 a1 wegar) A
7o g1 ArfAF § 4§ 9SA I fHET @TEA
Fr faaia 1971.72 ar A4y demr X
gE f&ar sraar ar g o

gUITATT A ST F AP WA W
172 =t 7x fog fase 501 W@
/@t a4z Tart & T F0 fw

(%) war gvHIL &1 faar gaz o3w
W gERME ¥ AFT FIFTQR a6 OF 7§
€ @ F1gT %1 fanin v 1 §,

(w) afz af, a1 ag s few ard=
¥ grg @ faar s, o

(v) afz ady, oY gu¥ wy wrea § ?

@ st (ot ggedar) (w) o
agr |

(&) sare afY gzr@an

(w) FnmER-aIA TPt S qw
¥ 0% Q97 YAR ¥ FenRm ¥ fve
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gAE aw ad WA A Wi A
famx & favr 1969 70 ®ak fal &
VT ga@a frar way a1 | g iam Al
fraIE & 1956-57 & fa¥ 714 987 wAAM
¥ va fasd A1 @ gz gfgfe 920
fgeittzT ot az w1z, faaw fanim
g 7 54 F7IT ™E Y |OT A1471,
faeiig gfez @ gmrsz Al za fao
gg @A & fantmy a1 fanc #afT 71
faar #

Changes in the Rules on Poll Paprres
Inspuition

173 SIHIRL R KADANAPALIL Wil
the MINISTTR OI LAW AND JUSTICI
(VIDHI AUR NYAYA MANIRL) be
pleased o state

(@) whether some chunes o the rules
on poll pipers spection have been const
dercd by Government , and

(b) if so, the dutatls thurcot !

THE MINISTER OF STATL IN THF
MINISTRY OF LAW AND JUSIICI
(VIDHI AUR NYAYA MANTRALAYA
MLN RAJYA MANIRI) (SHRI NITIR \)
SINGH CHAUDIIARY) (a) No, Sir

{b) Docs not arise

Dirced Iramn from Buland haha to Dl

174 SHR1 IIARL SINGII
MINISTLR  OF RAILWAYS
MANTRI) be pleased to state

Will  the
(RAIL

(a) whether Gowernment propose  to
start @ pew ducut trum trom Bulandshahr
in Uttar Pradesh to IDilhi |, ind

(b) il so when it 15 gomg to be

started ?
THE MINISTIR OF  RAIL WAYS
(RAIL MANTRI) (SHRI HANUMAN-

THAIYA) (a) No

MAY 25, 1971
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(b) Does not arise.

Railway Accidents occurred at Khurja
Raitway Station during 1970 71

175 SHRI HARI SINGH Will the

MINISTLR OF RAILWAYS (RAIL
MANTRI) be pleised to state .
(a) how mwmy Ralway accidents

oceunred at the Khuryr Rallway junction,
Northern R ulway m the years 1970 and 1971
so far ,

(b) the cuses of those accidents , and

(t) the estimate of loswes of Railway
property

THHF MINISTFR OF RAILWAYS
(RAIL MANTRID (SHHRI HANUMAN-
THAIYA) (a) During the yeirs 1970 and
1971 qupto 304 1971) there was only one
train accident at Khuija Junction which
oceurred on 26 10 1970,

(b) This accrden was due to the failure
of railmay staft

(¢) The wo.t of damage to rarlway pro-
perty involved in this accrdent was estimated
at wpprovumately Rs, 16,99 000/-

Rusavation of Posts for Scheduled ¢ astes and
Schiduled Inbes in Eastern Railway
Medicul Department

176, SHR1 GY KRISHNAN *+ Will
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state .

(a2) what 1s the percentage of posts
Tuserved for persons belonging to  Scheduled
Castes and Scheduled Tribes 1 Eastein
Railway s Medical Department , and

(b) the numbcr of Health Inspectors
bulonging to Scheduled Castes and Sche-

dulud Tribes employed in the said Depart-
ment ?

THL MINISTI R OF RAILWAYS (RAIL
MANTRD) (SHRI HANUMANTHAIYA) :
(2) A quota of 15% and 74% for Scheduled



81 Written Answers

Castes and Scheduled Tribes respectivery
18 admissible 1 recrwiiment to categories
the scales of which go beyond Rs 375/-
p m, while for others the quota 1s 17% for
Scheduled Castes and 7% for Scheduled
Tribes

In promotion to seleclions posts 1n
Class ILI where the element of direct re-
crulment does not exceed 50’5, 8 quota of
15% and 71% 15 allowed to Scheduled Castes
and Scheduled Tribes respectively

(b) On the Lastern Railway, therc aie
two Health Inspectors belonging to Sche-
duled Castes and one belonging to Scheduled
Tribes in Grade Rs 130 240

OO @ A gEel & g ¥ o)
w1 faato

177 Y gow w1 wG@ 397 wrafe
fawrm at ag zatT 41 g ET fo

(¥) Far F=qr THE Y F1 fAmtor #7
AT A KT OF FeOAT A IR @7
# e & fin 7@ ¥ g AN
Agaw 24 41 wearg fear g, o1

(=) afg gr, Y 5@ AT gwR
%1 e afafwar § ?

statfarw fawe sarem & geEEY
(»t fag'sae wa@)  (T) oY, €T

(@) sena & awiad wie fadla
TFIRY 0T WAy & sfafafea? ¥ mefors
ater for a7 § 1 @ amiey & §3-
W R, FEQH GOAT THET EAE TG
wtt, fargwt st srefte oY o <
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wreftg tai F e & wowr tew
* gt fn

178 it gew wx wgATy  Aq7 Tw
W gg 3T 5 FO A fw

(%) T aat & wrecfts WS &
v’ & ga Ay wmS zo ; Al

(®) sa & Frew Wl W W@
sgaa feady arfr g€, wie

() ‘AT’ ATEDIAT FY FATA wTH
¥ foq arve & |1 SAAH TA T
faarc g ?

W s (s gawetan) (%) & (7).
AT ATAT AT G T YT @WI-9I 9T
T & A )

g mAY Kew SAW & HW ¥ erewn
! FagAT

180 st gow wT wuury AT
statfne faww d349Y a7 qamd ) g
w3 fw

(F) 77 5eq R A GiFz § w11-
g wiftr $@ F faq @ doy wr
FAT-9GT ITIHT ATAT A IIAH § ;

(@) #ar wsa gred siafrs
Ffie & frg? gu fadr Pimar ¥ dide
T FTEEAMT S9d F W T SEGH q&H
¥ & fag QY smdga-on 1 fawmfor
£t ot ,

() afe g, &t *m g w@
frae  aifs fee ¥ fed
ge fuet w1 fsmm & quy afs-
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fga FAT-TAT AT IYLAT ¥ 4G -
dg A FAEA®E AT

() afz ag), @ TaF s AT ?

shefrs fawm @ ¥ T /W
(st o snwt)  (F) #WW (A)
ST gr

() s fasr=rd= § 0

(&) o% gl At 32T

Commissicn to Inquire info the Griey inces nd
Working C onditions of Livenscd Poitery

181 SHRI KRISIINA  TIALDIR
Will the MINISTTR  OF  RAILWAYS
RAIL MANIRI bu plosed Lo stute

(a) whetl or Government had wppointed
a Commission 10 inquire into the prievanuus
and working condiwons of the lhwen od
porters on (he Rulwiys 1l so  the details
thercol

(b) whether the Commusst n has sub
nutted its reporl o Governmanit

(c) 1f so, when 1t 1s ikely 10 be pub-
Inhed  ind

(d) 1t the reply of part (b) 1bove be in
the negative, the reasons fm the deliy in
submittuing the report ?

THF MINISTLR OF RAILWAYS
(RAIL MANTRI) (SHRL IHANUMAN-
THAIYA) (1) A Study Group (and not a
Commision) was constituted by the Ministry
ol Labour, Employment and Rehabihitation
10 undertake 4 fictual study of the working
and hving conditions of railwiy liensed
poriers and vendors employed on commis
sion basis m railwav  department il ¢ doring
cstablishments The  details i

given
bulow —
Composition
Shn TV Apandan, MP,
Rajya Sabha, Member,
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Shri J B Sharma,
Asstt Director, Traffic (C),

Railway Board Member
Shri J N Shirma,
Dy Director
Deptt of Labour and
Fmployment Convenor
Tenns of Riference

(1) tostudy the working ind hving

conditions of lDincenscd  railway

porters and »endors employed on
commission bisis in1ailw iy depart-
mental catering establishmunts and
10 reporl on iny legihmate grievance
whith they might have ,

(1) toexamne the aluquiy of the
bisic imunities lready provided to
thun by Raillways or other agoncies
hwing repard to amenities avail-
ably to compairible cailcgories of
workers ,

(1) to recommend improvements n
thenr working and living conditions ,
and

(v) lo consider and mke suggestions on

any other rulated matters that the

Study Group may deem fit

(b) Yes

(c) It his nol buun considered necessary
to publish the said report

(d) Docs not arise

Proposal to Constitulc a Co-operative
Flencty Committee for Rural
Flectritication on American
Pattern

182 SHRI INDER J MALHOTRA :
SHRI K LAKKAPPA

Will the MINISTLR OF IRRIGATION
AND POWIR (SINCHAI AUR VIDUT
MANTRI) be pleased to state .
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(a) whether there 13 any proposal under
constderation of Government to constitute a
Co-operative Electricity Commuttee for rural
elecinification on the American patiern in the
country ,

(b) if so, the terms of reference of the
Commutiee , and

(c) the ume by which this Committee
will start functioning ?

THF DLPUTY MINISTCR IN THE
MINISTRY OF [IRRIGATION AND
POWIR (SINCHAlI AUR VIDYUT MEN-
TRALAYA MIN  UP MANTRI) (SHRI
B N KURLEL) (a)to (¢) In theUnited
States of Amernica, Fedural assistance to
weomplish ruril electrification 15 provided
through the Rural Flec rification Admims
tratton set up by the Rural Elctrification
Act of 1936 The Rural Electishication Ad
ministration provides loans 4t low ries of
interest to borrowers  for  supplymg  clec-
tric power to rural arcas As the Power
Companies showed litile nfurest in using
R1 A loan funds to build electric lines m
thinly populated ruril territory, rural cle
tric o operatives were formed to provide
elecinic services on a non profit basis,
and the bulk of finanwes of the Rural LElec
trificairon  Adnunistration 15 provided
to ruril co operatives The ibove pattern
his been adapted to the spewial circum
stances provailing in India by setung up
the Rural Electrification Corporation regis-
tercd under the Companies Act, 1956, in
July, 1969 The mam objectives of the
Corpcration are o finance the rural electrifi-
cation schemes of State Llectricity Boards
and to finance and promote rural electricity
o operatives 10 the country, The Corpo-
ration has been directed to adopt a project
approach for financing economically viable
stumes, the wondiion of wiability bemng
wuved fcr a shoit mitial period not exceed-
ing five years 1n respect of schemes relating
1o backward areas and to advance loans on
terms comparable to those advanced by the
Government of India to other financing ns-
titutions The Corporation have so far
sanctioned 110 schemes covering all the Sate
Flectricity Boards at an estimated cost of
Rs 62crores These Schemes, when com-
pPleted will provide electricity to 9451 will-
Bges, cocrguo 16438 irmigation  pumpsets)
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tubewells and supply electnicily to 28410
small industries/agro wndustries 1n addition,
the Corporation has sanctioned about Rs 13
crores to the five rural electric co operatives,
which have been set up on 4 pilot basis
These cooperatives will electnfy 729 villages,
energise 27605 irrigation  pumpsets and
supply electricity to 1553 small and agro -
dustries in thesr areas of operation

Neglect of Sargical Insirument Industry
in Punjub

183 DR SARADISH ROY Will the
MINISTIER Ol INDUSTRIAL DLVILOP-
MENT (AUDYOGIK VIKAS MANTRI)
be pluased to state

(a) whether the attention of Government
has been drawn to the reported remark of
Shr B L Maihajan, appearing the * Tribune'’
ol 11th Apmnl, 1971 about the neglect of
Surgical Instruments Industry in Punjab ,
and

(b) if so, the details therecof and the
reaction of Government thereto ?

THF DLPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVCLOP-
MENT (AUDYQuIK VIKAS MANTRA-
LAYA MEN UP MANTRI)(SHRI SIDDHES-
WAR PRASAD) (a) to (b) The information
15 being collected from the State Govern-
ment of Pungab and will be laid on the
Table ot the House

New Railway line from Kuttipparam
to Guruvayoor

184 SHRI C JANARDHANAN Will
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state

(a) whether there 1s any proposal for a
new Railway line from Kuttippuram to
Guruvayoor , and

(b) 1if so, the details of the proposal ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) (a) No

(b) Doecs not arise
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Devel opment of Footwear Traing
|Il(kmre in Trichur

185. SHIRI C. JANARDHANAN : will
the MINISTER OF INDUSTRIAL DEVE-
LOPMENT (AUDYOGIK VIKAS MAN-
TRI) be pleased 1o staie :

(a) whether there 1s any scheme to
develop the Footwear Tramning Cenire 1n
Trichut, Kerala into a major production
centre, and

(b) 1f so, the details of the scheme ?

THE DCPUTY MINISTER IN THE
MINISTERY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK  VIKAS MAN-
TRALAYA MEN UP MANTRID (SHRL
SIDDHESHWAR PRASAD) : (a) No, Sir.

(b) Does not aiise,

Complaint regarding credit facilities to
small scale industries in herala by Banhs

186 SHRI C. JANARDHANAN : Will
the MINISTIR OF INDUSTRIAL DLVE-
LOPMENT (AUDYOGIK VIKAS MANTRI)
be pleased 10 state :

(a) whether the Central Government has
reeved any complunt from the Kerala
Governinent about the difliculties the small
scale wdustries wre lacing m the State in
getng viedut tachities from the Nauonalised
Banks ; and

(b) if so, the steps taken by Govern-
ment to get over the ditficulties ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSIRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MAN-
TRALAYA MLN UP MANTRI) (SHRI
SIDDHESHWAR PRASAD) : (a) No, Sir

(b) Does not arise.

Demand by werala for more Centrai
help for their Mujor Irngation Works

187, SHRI C, JANARDHANAN T Wil
the MINISTCR OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRI) be pleased to state :
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(a) whether there was any demand fro m
the Kerala Government to increase the
Central help to complete its Major Irri-
gation Works , and

(b) if so, the reaction of tho Central
Government thereto ?

THI. DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SINCHAL AUR VIDYUT MANTRALAYA
MEN UP-MANTRI) (SHR1 B N.
KURELL) : (a) Yes. The Kerala Govern-
ment had represented that the outlay pro-
vided 1in the State Budget for 1970-71 for
wome irngation projects was inadequate and
that a special assistance of Rs, 3.22 croros
might be given to them during 1970-71,
outside the Plan framework.

(b) Kerala’s annual plan outlay for
1970-T1 was Rs. 46 crores, out of which
Cential assistance was Rs. 31.75 crores, The
resources position at the Centre was under
great strain and it was not possible to
prowvide the special assistance sought for by
the Government of Kerala.

Indu,triul production in West Bengal
afler mid term poll

188. SIIRI SAMAR GUHA : Will the
MINISTLR OF INDUSTRIAL DRVELOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state

(a) whether industrial production im-
proved i West Bengal after the formation
of the popular Government in  the State
afiter the last mid-term poll 3

(b) if so, nature of the development,

(¢) whether a number of sick mills are
lying idle in West Bengal 3 and

_ (&) the number and nature of such sick
mills and the steps taken by Government to
re-open them 72

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK  VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA): (a)and (b), It is
too early to make any worlhwhile assess-
ment of the situation in the short period of
about two months that a Popular Govern-
ment has been in position in the State.
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(c) and (d). According to the State
Government the total number of closed
industrial units including small scale units
by 27-3-1971 was 216. Among the various
measures taken by the Government to re-
open the closed industrial units, the most
imporlant ones are as follows :-

(i) Formation of the Industrial Re-
construction Corporation Limited,
with Headquarters at Calculta which
would help in resolving the financial
problems of the closed units,

The enactment of the West Bengal
Relief 10 Underiakings Act has
enabled the Siale Government to
grant moratorium against the re-
payment of debis incurred by sick/
closed units.

Where the closure is due to failure
of the management, investigation
under the Industries (Development
and Regulation) Act, 1951, is
ordered, In fact in 2 cases, viz.
Braithwaite Company Limited and
Gresham and Graven of India,
Limited, the Central Government
have taken over the management
after such investigation.

The Stale Government have sanc-
tioned a number of incentives
Including price preference in State
purchases for products manufac-
tured in West Bangal, fiscal relief
for new units at approved locations
consisting of refund of sales tax,
refund of octry or entry tax,
assistance for invesiment in capital
from financial institutions, acquisi-
tion of Government land on long
lease, and assistance in drawing up
feasibility report.

Provision has also been made in
the new import policy for allocation
of raw materials to closed small
scale units,

(i)

(iii)

(iv)

v

—

Tender for Dubda Basin Drainnge Scheme

189. SHRI SAMAR GUHA : Will the

MINISTER OF IRRIGATION AND POWER
(SINCHAI AUR VIDYUT MANTRI) be
pleased to state :
.. (@) whether the Adviser-in-charge of
Iffigation in West Bengal during President’s
rule in that State issued instructions to call
for tender for Dubda Basin Drainage
Scheme :
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(b) if so, whether the tender was
floated ;

(c) if not, the reasons therefor ; and

(d) when such a tender will be floated

and work for Dubda Basin Drainage Scheme
will be starled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SINCHAI AUR VIDYUT MANTRALAYA-
MEN UP-MANTRI) (SHRI B.N, KUREEL):
(a) to (v), The Government of West Bengal
have reported that the Adviser, ILrrigation,
during the President’s Rule in the State, had
issued verbal instructions to invite tenders
for sluice and syphon forming part of the
Dudba Basin Drainage Scheme. Tenders
could not, however, be invited since formal
orders of the Government, pending adminis-
trative approval of the scheme, were not
issued,

(d) The administrative approval to the
scheme is expscted to be occorded soon and
tenders will be invited thereafter. The work
is expected to be started in December, 1971,

lssue of licences for setting up of new
Indusiries in Tamil Nadu

SHRI KALYANASUNDARAM :
Will the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIC VIKAS
MANTRI) be pleased 1o state ;

(a) the particulars of licences issued for
new industries 1o be set up in Tamil Nadu
during tne years 1969, 1970, 1971 (upto
April) separately ; and

190,

(b) the names of projects in respect of
which the licence have not started the
work ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK' VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA): (a) During the
period from 1st January, 1969 to 31st March
1971, 7 industrial licences, as distinct from
letters of intent, have been issued for the
establishment of new undertakings in Tamil
Nadu, A statement showing brief details
of these licences is attached.

(b) Ordinarily, it takes 2 to 3 years for
a new industrial undertaking to commence
production. The licences would; therefore,
be at various stages of implementation.
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Water Cooler at Bakhtiyarpur Railwiy
Station (Lastern Railway) [ ying wdle

191 SHRIB K MODAK Will the
MINISTER OF RAILWAYS (RAIL
MANTRI) be pleascd to siate

(a) whether the brand new water cooler
installed at Bakhtiyarpur (Bihar) Railway
Station s lying idle for the last s1x months,
if so, the reison therefor,

(b) whether any action had been taken
by Govt 1o put 1t 1n order, and

(c) if so the detuls thureof ?

THL MINISTFR OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMANTH-
AIYA) (4a)to (¢) The water cooler rece
ved from M s Amencin Reingerator Co
Itd , for use at Bakhtiyarpur Siation has
not becn commussioned due to some fune
tional defects noticed after nstillation  As
tht cqupment 1s dovered under warrnty
the firm has been tdvised to rectify the de
fuet on an urgent basis to expedite 1ts com-
missioning

Inguiry agunst Britanna Company

192 SHRI SHYAMANANDAN MISHRA
Will the MINISTLR OF INDUSTRIAL
DEVCLOPMI'NT (AUDYOGIK VIKAS
MANTRI) be pleascd 1o state

(a) whether Government have orderid a
probe 1nto the aftairs of the Britanmia Com-
puny, and

(b) 1f so, the reasons therefor ?

THE DLPUTY MINISTER IN THF
MINISTRY OF INDUSTRIAL DEVFLOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP MANTRI) (§'IRIl SIDDHE-
SHWAR PRASAD) (a) and (b) M/s
Britannia Engineering Co , Ltd  Calcutta 1s
tngaged in the manufacture of soveral jtems
included in the Schedule to the Industres
(Development and Regulation) Act, 1951
Viz railway rolling stock, road rollers, tea
machinery, Jute machmery, etc The
Company, which employs about 2000 wore
kers Closed down 1n October, 1970  The
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Government of West Bengal suggested to
the Central Government that an investiga-
tio1 should be ordered under the provi-
sions of the Industries (Development and
Regulation) Act 1951 1nto the working of
this company so that action could be taken
to re-open the closed works of the Com-
pany Government of India, in exercise of
powers confeired by Section 15 of Industries
(Development and  Regulation) Act, 1951
appointed a committee for making an
investigation into the affairs of the company
under the Chairmanship of Shri S M Ghosh,
Joint Secretary Mimstry of Industnal
Development The Commattee has submut-
ted its report 1n 18 5§ 1971  The report 1s
under consideration

Issue of Licences to big Companles

193 SHRI SAT PAL KAPUR Will the
MINISTER OF INDUSTRIAL DEVFLOP-
MINT (AUDYOGIK VIKAS MANTRI)
by pleased 10 state

(1) the names of Companies having
assels valucd at Rs 5 crores or more 1o
whom new licencts have been given after
the reccipt of the Report of the Monopc lies
Commussion , and

(b) the reasons for issuing new lhoence
to those Companies ?

THI MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DLVELOR-
MEN1 (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM 0O7A) (¢) The Mono-
polies Inquiry Commssion submuttedits
report to Government on the 31st October,
1965, The names of Companies in the private
sector with assets valued at Rs S crores or
more to whom industriyl licences for the
establishment of now ladustrial Undertak ings
have been granted during the period from
Ist November 1965 to 31st March, 1971 are
given 1n the list attached

(b) The licences were issued on merits
due consideration

Statement

1 Indsan Aluminium Co Ltd, Calcutta
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10.

1.

12
13.
14.
153

I6.

18.

19.

20.

2F;

22,

23,

24,

25.

26.

Bengal Coal Co. Ltd., Calcutta,
Gammon India Ltd., Bombay,
Escorts Ltd., Faridabad.

Indian Explosives Ltd., Calcutta,

Indian Dye-stuff Industries Ltd.,
Bombay.

Binod Mills Co. Ltd., Ujjain.

Bharat Commerce and Industries
Lid., Calcutta.

Birla Jute Mfg. Co. Ltd., Calcutta.
Hindustan Sugar Mills Ltd., Bombay.

Dethi Cloth and General Mills Co.
Ltd., Dzlhi.

Indian Oxygen Ltd., Calcutta.
Kirloskar Qil Engines Ltd., Poona.

Rallis India Ltd., Bombay.

Siemens Engineering and Mfg. Co.
of India Ltd. Bombay,

Mohan Meakin Breweries Ltd.,
Solan,

Alkali and Chemical Corpn. of

India Ltd., Calcutta.

K. C. P. Ltd., Madras,

Electric Construction and Egpt. Co,
Calcutta,

Swadeshi Cotton
Kanpur.

Mills Co. Ltd,,

Jay Engineering Works Ltd., Calcutta
Sen Raleigh Ltd., Calcutta,

Golden Tobacco Co. Ltd., Bombay.

Gaodavari Sugar Mills Ltd., Bombay.

The Ahmedabad Mfg. and Calico
Printing Co. Ltd , Ahmedaad.

Union Carbide India Ltd., Calcutta.
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Growth Rate of Industrial Production

194, SHRI S. R. DAMANI : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state :

(a) what is the growth rate of industrial
production in 1970-71 and how it compares
with the two previous years ;

(b) the major items in which quantita-
tively there has been increase or decrease in
production and in the case of the latter the
reasons therefor ;

(c) Whether at the current production
trends the Fourth Plan targets can be ful-
filed for the different items ; and

(d) if not, what are the items whose
targets cannot be reached and the steps
taken to increase their production ? :

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP:
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA): (2) and (b). A states
ment is placed on the Table of the Lok
Sabha,

(c) and (d).
examination,

The matter is under

Statement

Figures of industrial production are
not available for tle fiscal year 1970-71. but
only upto the end of December. 1970,
Therefore, a comparison of the growth rate
in industrial production can be made oaly
by Calendar years. The statement givenin
Annexure I gives the growth rate of indus-
trial production in 1970 as compared to 1969
and 1968,

2, It will be seen from statement I
laid on the Table of the House. [ Placed ii
Library. See No. LT- 172/71 ] that produe
tion in most items has increased. Stalement
11 laid oa the Table of the House. [Placed in
Libra-y. See No. LT- 172/7i ] Spells out
the items where production has declined in
1970, and also briefly gives the proximate
reasons for the decline in production,
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Working results of Puablic Sector Projects
unter Ministry of Industrial Development

195. SHRI 8. R. DAMANI : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI)
be pleased to state :

(a) the unit-wise performance and
working results during 1970-71 of the public
sector projects under his Ministry and how
it stands comparison with the previous yoar's
working ;

(b) what was the unutilised capacity in
each unit and the reasons therefor ; and

(c) the steps being taken to run the
units to the maximum ratcd capacitics and
to avert losses ?

THI. MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI]) (SHRI
GHANSHYAM OZA): (a) There are 17
public sector undertakings wunder  this
Ministry as detailed in the statement laid
on the Table of the House. [Placed in
Library. See No, LT- 173/71]. Of these,
threc undertakings, namely MNational Induse
trial Development  Corporation  Ltd.,
Instrumentation Ltd. and Hinduostan Cables
Litd, earned profits in the year 1969-70,
Three undertakings, namely M/s. Machine
Tool Corporation of India; Hindustan
Paper Corporation and M/s. Bharat Pumps
and Compressors Pvt. Ltd, were ecither in
construction or preliminary stages, Among
the remaining undertakings, the two units
which incurred heavy losses were Bharat
Heavy Electricals Ltd, and Heavy Electricals
(India) Ltd. two companies, which are
manufacturing heavy electrical equipment,
These two undertakings are engaged in the
manufacture of very sophisticated capital
equipment for power projects where the
gestation period for manufacturing units,
inevitably extends over many years and
where it was aunticipated even when the
plants were planned that they would break-
cven financially only after a number of

years.

During 1970-71, most of these under-
akings have reported substantial improve-
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ment in their manufacturing programme and
activities, Details regarding the profits and
losses incurred by each of these under-
takings, during the above yecar, are not
however, immediately available and will be
available within' the next few months, How-
ever, cflorts were made to ensure that the
production targets set for this period were
achieved by the various undertakings.

(b) While there has been an increase in
the utilisatioi of installed capacity in the
case af most of the plants, full utilisation of
capacity could not be effected in some units,
partly because production capacity is
gradually being built-up as in the case of
heavy electrical equipment manufactures.
In some of the other plants, full utilisation
of capacity was not able to take place
because the order position, which showed
improvement but did not fully cover the
capacity of plant as also because of certain
other univoidable difficulties, including
labour-management problems,

() A careful reveiew is being under-
taken regarding the working of each uwnit,
Their target for the next few months, the
order position in each casc labour manage-
ment relations, together with various others
measures to increase production in each unit
is being carefully worked out.

It is expectcd that as a result of the re-
view and the various measures for improve-
ment adopted by the undsrtakings, their pro-
duction capacity as also the working of each
plant, would register substantial improve-
ment during the next year,

Scheme for Rural Electrification for the
Fourth Plan

196. SHRI S. R. DAMANI :
SHRI S. M. BANERJERB :

Will the MINISTER OF IRRIGATION
AND POWER (SINCHAT AUR VIDYUT
MANTRI) be pleased to stale :

(a) the details of the schemes prepared
for rural_electrification in the current year
;:;:a for the remaining period of the Fourth

.
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(b) the extent of their employment
potential and the amount sanctioned , and

(c) the steps being taken to ensure
their full implementation within the pres-
cribed period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MANT-
RALAYA MEN UP-MANTRI) (SHRI B.N,
KUREEL ) : (a) With a view to increasing
food production, rural electrification s~hemes
are being oriented by the states towords
energisation of pumpsets.  About 3.3 lakhs
of agricultural pumpsets are expected to be
energised during the current year and
another 842 lakhs pumpsets during the
remaining two years of the Fourth Plan
period, Incidentally, 18,000 villages are
expected to be electrified during the current
year and another 38 000 villages during the
remaining two years of Fourth Plan,

(b) the estimated expenditure on rural
electrification during the Fourth Plan is
Rs. 600 crores out of which Rs, 160 crores
are expected to be incurred during the year
1971-72. While it- may not be possible to
indicate the specific employment potential
of this outlay, it is expected that about 18%
of the outlay is expected to be incurred
in providing employment to labour.

(c) the Government of India have set
up the Rural Electrification Corporation as
as a public sector undertaking to provide
financial assistance for rural electrification
schemes sponsored by the wvarious State
Electricity Boards. This assistance is in
addition to the outlays provided in the State
Plan,

Various State Governments and Union
Territories have already geared wup their
arrangements to fulfil their targets. Arrange-
ments have also been made for the import of
essential materials which are not available
in the country.

Claims paid by Railways

197. SHRI S. R. DAMANI : Will the
MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :
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(a) the number of claims made and the
amounts paid against them by the Railways
during the last three years ;

(b) the reasons on account of which
such claims have arisen ;

(c) what is the machinery to varify the
claims and then to fix responsibility ; and

(d) the steps being taken to tighten the
administration so that claims may be re-
duced to the minimum ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) ( SHRI HANUMAN-
THAIYA ) : (a) Number of new claims
preferred and gross amount of compensation
paid during the last three years namely
1968-69, 1969-70 and 1970-71 (upto 28.2.1971)
are given below :—

Gross amount of
compensation paid
(Rs, in thousands)

No. of new
claims preferred

Year

7,20,036 10,17,88
1969-70 7,00,082 11,23,75
1970-71 6,39,780 10,96,17

(b)Y The main reasons giving rise fo
claims are (i) loss of complete packages/
consignmients, (ii) theft of complete pack-
ages/consignments, (iii) pilferages, (iv)
damage by wet, (v) delay in transit, (vi)
breakage and (vii) leakage.

(¢} A Separate Claims Branch under
the Chief Commercial Superintendent exists
on different Zonal Railways to verify and
settle claims for compensation and to fix
staff responsibility. ‘

(d) The following are the more impor-
tant steps taken by the Railways with a
view to preventing claims for compensa-
tion :—

(i) proper riveting and E.P. Locking
of wagons carrying valuable goods
so as to prevent running train
thefts ;

—A
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(1) nsistence on provision of dunnage
whore required in case, for instance
of wagon load consignments of
sugar, grams and pulses and o1l
seeds ,

(1) ensuring pad locking of brake
vans, luggage vans and parcel vans
ele ,

(1) escortng of important  gnods
trains by Railway Protection Force
armed  personncl n vuinerable
sections

(v) pitrolling by armed Ruailway Prote.-
von Foree personnel as also by
Raitway Protection  Forve Dog
Squads 1In vulnerible and major
yards ,

checking of rivets and seals of all
loaded wiyops at Lranshipment
points before these are umloaded
and tanshipped ,

(v1)

introduciion of a Pilot Schome'
morder to localise bad spets so
as to select pairs of stations on
different Rarways which anclude
transhipmcent points, where loading/
unjoading of affucted commodities
15 closely supervised

(vi)

collection of crime ntelligenic and
wnducting of surprise raids by the
staff of the crime Intelligence
Branch of Railways as well as the
Cuntral Crime Bureau, Railway
Board, with a wview to tracking
down ctinmunals and recervers of
stolen railway property under the
Railway Propeny ( Unlawful
Possession) Act, 1966 ,

(vin)

maintenance of close coordination
between Railway Protection Force,
Government  Railway Police and
State Poliwe Officers to deal with
criminals and receiveis of stolen

properties §

(1x)

Shadowing of trains/wagons loaded
with foodgrains, sugar, o1l seeds
eic, by Railway Protection Force
Staff in order to detect the modus-

(x)
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operandi of crimes and the areas
where they are common and to
arrust the criminals |,

loading of bigged consignments at
transhipment points in the middle
of the wagon leaving about 30 to
60 centimetres of empty space near
the walls all around, 1n cases where
a full wagonload of broad gauge 1s
ttanshipped mto two full inetre
gduge wagons or where one wagon.
load of metre gauge 1s transhipped
into onc full bryad gauge wagon

(x1)

tightening up of security meas-
ures in and dround goods sheds
and at transhipment points,

(xn)

proper packing and marking of
pachages, labelling of wagons to
avo d thur goung dastray,

(xils)

emphasis on correct documen-
tattn and securing relevant do-
cuments with wigons,

(xiv)

(xv) proper supurwision and  careful
tallying of packages during loading
and unloading

Utilisation of Western and Eastern Kamia
Cinals Humpered due to non-completion
of Regulators near King's Cunal

198 SHRI BHOGENDRA JHA Wil
the MINISTER OF JIRRIGATION AND
POWER (SINCHAI AUR viDYUT
MANTRI) be pleased to state

(a) whether utilisation of the Western
and Eistern Kamla canals in the Darbhanga
District of Bihar 15 hampered due to non-
completion of regulators near King's Canal
for Western and in rniver Dhon for the
Eastern Kamla canals , and

(b) whether both the regulators are to
be completed 1n June to cnable irrigation
during the coming cultvaiing season and
if s0, by whith date ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN.
TRALAYA MEN UP-MANTRD) (SHRI
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B.N. KUREEL) : (a) and (b). The King’s
Canal is being at present fed from the
Western Kamla Canal by temporary arrange-
ments made every year. A permanent
structure is under construction, The foun-
dations, sheet piling and barrels for this
structure have been already completed and
the structure is programmed to be completed
in all respects before the coming monsoons.

An aqueduct over the Dhori stream is
needed on the Eastern Kamla Canal to
extend the canal and achieve the planned
potential. The design of the aqueduct has
since been finalised, Work on the structure
is proposed to be taken up by the Govern-
‘ment of Bihar in the next working season
(after the 1971 monsoons, and is expected to
be completed before the 1972 monsoons.

Project allowance to Railway workers
of Barauni-Garhara area

199. SHRI BHOGENDRA JHA :
SHRI S.M. BANERIJEE :

SHRI RAMAVATAR SHASTRI :

Will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased to state :

(a) whether the Railway Board through
its letter dated the 28th February, 1971 had
in principle conceded the demand for Project
Allowance to the Railway workers of
Barauni-Garhara area and had promised
therein to finalise details within a fort-
night ;

(b) if so, the reasons for not doing it in
time, as promised

(c) wheiher the Railway Minister had
told a delegation of Members of Parliament
that granting of Project Allowanee would
entail an expenditure of Rs. 50 lakhs ;

(d) if so, what was the total loss to the
Railways in the 33-dav old strike and
whether demands were conceded ; and

(e) the present
Barauni ?

state of affairs at

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
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THAIYA) : (a) and (b). Project Allowance
is granted to employees of Central Govern-
ment Departments other than the Railways
as well as of Public Sector Undertakings to
compensate them for lack of facilities like
housing, medical, marketing etc., It was
accepted in principle that such of the
Railway staff in Barauni- Garhara area work-
ing under the above conditions could be
cligible for this allowance, On ascertaining
details however, it was found that the
Railway staff in the area were having these
amenities and, as such, were not eligible
for this allowance,

The issue of cliim for payment of
Project Allowance to Railway stafl working
at certain other places is now before the
Board of Arbitration under the scheme of
Joint Consultative Machinery., Yhe decision
on the same will provide the basis for
deciding the claims at places like Barauni
also,

(c) Yes, and it was stated that expendi-
ture will come to Rs, 40 lakhs.

(d) Approximately Rs. 53 lakhs,

(e) The situation is now normal.

Comparative Consumption of Power
in North Bihar, Bihar and India

200. SHRI BHOGENDRA JHA : Wil
the MINISTER OF IRRIGATION AND
POWER  (SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(a) the per capita consumption of power
in North Bihar, in the whole of Bihar and
the whole of India ; and

(b) the concrete steps being taken to
remove the gap between availability of
power and consumption thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
B.N. KUREEL); (a) The per capita consump-

j
§
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tion of electricity during 1969-70 was as
under :

North Bihar 8 kwh
Whole of Bihar 62 kwh
All India 83 kwh

(b) The following steps are being taken
to increase the availability of power in North
Bihar ;

(1) The North Bihar power system has
been interlinked with the South-
Bihar system which enables trans-
fer of SOMW of power from South
to North Bihar.

(2) Generating capacity of the Barauni
Thermal Power Station 1s being
augmented by the addition of one
gencrating unit of 110 MW,

(3) Feasibitity of locating a thermal
power station in North Bihar is
under investigation,

(4) The sub-transmission and distri-

bution net-work is being strength-

ened by construction of new lines
and sub-stations.

Rehabilitation of Ashok Paper Mills Lid.,
Darbangha

201. SHRI BHOGENDRA JHA : Will
the  MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

(a) the present state of affairs of the
Ashok Paper Mills Ltd., Darbhanga with
1egard to its rehabilitation and beginning of
production of al] the units;

(b) whether the employees of the Dar-

bhanga units have not been taken back ;
and

(¢) if s0, their number and the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
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GHANSHYAM OJA) : (a) to (¢). The
information is indicated below :—

Messrs. Ashok Paper Mills Ltd,, have
granted a letter of intent for putting up two
units one in Assam for the manufacture of
36,000 tonncs per annum of pulp and 27000
tonnes per annum of paper and the other in
Bihar for the manufacture of 4500 tonnes
per annum of pulp and 13,5000 tonnes per
annum of spetiality paper.

2. The firm's requircments for imported
capital goods and their proposal for foreign
collaboration has been approved,

3 The firm i~ negotiating financial assis-
tance with the Industnal Devclopment Bank.

4. The Firm's Negoiiations are in pro-
gress with Railway Authorities for the resto-
ration of the railway siding at Rameshwar-
nagar (Darbhanga).

5. A team of tcchnical staff is busy ins-
pecuing the condnion of the plant and
machinery which were imported by the
Ashok Papcer Mills Lid., in 1963-64, so that
there may be no held up in the progress in
the erection and the siarting up of produc-
tion,

6. Both the Units of the Mills are ex-
pected to go into production by December,
1972,

7. After the rehabilitation of the Com-
pany the present managemcnt took over the
firm from the Joint Reccivers on 19.7.70. At
that time there were 46 employees in the
Company and they have been taken in toto
by the new managment.

Fire in Bombay Howrah Express Traln
between Chumpa and Baraduar
(South Eastern Railway)

202. SHRIMATI JYOTSNA CHANDA:
Will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) the causes of fire in the running train
29 Dn. Bombay-Howrah Express between
Champa and Baraduar Station (South Eastern
Railway) recently ; and

(b) the number of persons killed and in-
jured in the said fire ?
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THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUM.AN-
THAIYA) : (a) According to the provisional
finding of the Additional Commissioner of
Railway Safety, Calcutta, who held his sta-
tutory inquiry into this auccident, the fire
appears to have been caused as a result of a
live cinder cscaping from the engine chim-
ney, lodging in the crevices between the roof
and the body of the coach and igniting the
roof material from where the fire spread
rapidly due to strong brecze and high speed
of the train.

(b) In this "accident, 12 persons were
killed and 7 injurcd of whom 4 were hurt
grievously.

Inability of Stute Electricity Boards to
discharge their commitments due
to shorlage of clectric material

205. SHRIL N.K. SANGHI : Will the
MINISTER OF TRRIGATION AND
POWER (SINCHAI AUR  VIDYUT

MANTRI) be pleased to state @

(a) whether Government are awarc that
in view of the chronic shortage of materials
such as stecl, poles, wirc, cables, transfor-
mers, switch gours and meters, the State
Electricity Boards are not in a position to
discharge their commitments ;

(b) whother all the Electricity Boards
are paying higher rates for their material
requirements than anticipated, with the

result that there is an imbalance in their
budgets ;

(c) whether the entire plan of olectri-
fication has reccived a setback and the
various Stale Boards are competing with
one another by oflering higher prices for
available materials ; and

(d) the steps Government are taking to
meet the shortage of miaterials and to stop
unhealthy competition among the State
Elcctricity Boards 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRKIGATION AND
POWER (SINCHAL AUR VIDYUT
MANTRALAYA MEN UP-MANTRI)
(SHRI B.N. KUREEL) : (a) The country-
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wide shortage of raw materials, specially
steel and aluminium, has impeded to some
extent progress of works of the State Elec-
tricity Boards.

(b) and (c). The requircments of steel
for Power Projects;State Electricity Boards
including Rural Electrification Schemes are
received from the Projects/State Electricity
Boards by the Central Water and Power
Commission. Only those requirements of
sieel of the State Electricity BoordsProject
authorities are posed by the Central Water
and Power Commission to the Joint Plant
Commitiee which are to be wutilised directly
in the implementation of the projects either
through departmental works or through
fabricators. Steel requirements of manu-
facturers for conductors, transformers,
generating equipments, switchgears etc. are
provided under the industrial quotas of the
DGTD to the various manufacturers. In so
far as Steel materials arc concerned those
are being purchased by the Stale Electricity
Boards from producers al the rates fixed by
the Joint Plant Committee from timc to
time, No cases of competition of offering
higher prices by various Electricity Boards
have come to the notice to this Ministry.

(d) A statcment containing the requisite

information is laid on the Table of the
House,

STATEMENT

There has been countrywide shortfall in
the supply of essential raw materials for
Irrigation and Power Projects/State Electri-
city Boards, The steps being taken for
meeting the shortfall are as under :—

1. STEEL

All possible steps are being taken for
getling maximum allocation of steel from
indigenous production through Joint Plant
Committec/Steel Priority Committee. To
meet the shortfalls imports are resorted to,
For this purpose a review was taken in the
Ministry of Irrigation and Power recently
when the representatives of the Ministries of
Steel and Finance were also present and it
was decided to allow bulk imporis of most
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cnitical sections of steel viz. M/S. Plates
and M/S. Angles ctc. Action to import a
part requirements of 23180 M.T. valuing
Rs, 2,75 crores has already been taken.
Further imports during 1971-72 arc under
process, During the course of the year
1970-71 a sum of Rs, 3 01 crores was re-
leased for import of 25000 MT of most
critical sections of steel required for Rural
Electrfication,

2 ALUMINIUM

In respect of E.C. Grade aluminium
(for conductors and cables ) for Power
sthemes allocations are made by D.G T D,
and the Dircctorate of Small Scale industrics
to the manufacturers, After assessing the
indigenous availability imports have been
allowed by the Minstry of Mines and
Metals to meet the shortfall The Ministry
of Mines and Mectals have agreed to allow
imports to some extent and to review the
position further m consultation with the
Ministry of Industrial Development to allow
further 1mports, if necessary,

3. OTHER RAW MATERIALS

Other raw malerials ike copper and rinc
essential for manufaciure of power equipment
arc allocated bv the DG TD. In respect
of manufactured stems for the Power
Programmes shortages have been experienced
in respect of Power Transformers and Dis-
tribution Transformers. The position was
reviewed recently in a meeting with the
manufacturers by the DG T D, when the
protracted delivery schedules for Power
Transformers were reduced to 24 months
instead of earlier delivery schedule of 38
months. Similarly, for distribution trans-
formers the periods of deliveries have been
brought down 10 4 to 6 months as agamst
12 months earlier. Import of raw material
for this Industry has also been allowed on
a liberalised basis.

Indigenous clearances are also given by
the D G.TD. to the CW. and P.C, for the
mport of these items which are not avai-
lable from the indigenous sources of which
may be very much in short supply and may
be required by the Boards urgently.
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Government Scrvants in Public Sector Under-
takings under Ministry of Industrisl
Developmeat

206 SHRIN. K. SANGHI : Will the
MINISTER OF INDUSTRIAL DEVELOP.
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to stale :

(a) the number of Government servants
either retired or m service, who are acting
as Chairman or Managing Director in the
Public Sector Undertakings under his Minis~
try as on the 31st March, 1971 ;

(b) the number out of them of those
whose residences are in Delhi although the
Undertakings are outside Dethi ;

{c) what arc the terms and tenure of
these persons ; and

(d) the number out of those n service
who have opted for permanent service 1n the
Public Sector Undertakings ?

THL DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DLVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
IAYA MLN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) : (a) and (b). There
are thirlecn such persons. Of these, 3 per-
sons are worhing in New Delhi as the
registered  offices of these units are 1n New
Delbu,

(¢) The emolumonts of Chairmen/
Managing Directors 1n the Public Sector Un-
dertakings are fixed in one or another grade
of salaries for sen,01 management posts in
the public sector, depending on the siz¢ and
capital investment of each project and the
suitability and qualfications of the offier,
Apart from then pay fixed in those Grades,
they are chgible 1o other allowances and
facilities as per rules adopted by the res-
pective Companmies, Their deputation s
generally for a period of 3-4 years but theie
term can be extended upto six years,

(d) Three,

Loss sustained by N.P.C.C. Ltd.

207, SHRI N, K. SANGHI : Will the
MINISTER OF IRRIGATION AND
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POWER (SINCHAI AUR
MANTRI) be pleased to state :

VIDYUT

(a) the amount of loss sustained by the
National Projects Construction Corporation
Ltd. during the last three years ; and

(b) the steps taken by Government to
cut down the administrative and other
expenditure of the Corporation and to ensure
its economical working ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AURVIDYUT MAN-
TRALAYA MEN UP-MANTRD (SHRI
B. N. KUREEL) : (a) The loss incurred by
the National Projects Construction Corpora-

tion during the last thrce years is as
follows :

1968-69 Rs, 104,99 lakhs

1969-70 Rs. 100.17 lakhs

1970-71 Accounts not yet finalised.

(b) a number of steps have been taken
to improve the working of the Corporation.
in order to effect cconomies in Adminis-
trative overheads, the strength of siaff at the
Headquarters Offices and ficld  units is
constantly kept under review. A number
of posts have been abolished and ceriain
vacancies have not been filled in. Fur:her
cconomics have been effecied in contingent
expenditure of the offices at Headquarters
and the ficld units. A number of sieps are
being taken for ensuring more economical
working. The system of execution of work
by departmental lubour and/or piece
worker is being frequently reviewed to
ensure the maximum economy in the exe-
cution of works. Steps have been taken to
minimise the types of equipment to ensure
economy in maintenance and also to dispose
of machinery declared obsolete or not
considered fit for economical udlisation by
the Corporation,  Efforts are being made
to secure more orders so as to reduce the
burden of over heads.

Fag ata afedtamt # W@

208. st mwz F@e fag o FAT
faard i< fam g #@H1 ag aq@ 1 W
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4 fF :

(%) fazie ¥ wag arg g &
sy ® qar vl 2f & W FEA qLFL
Zar<r z4 e & fag fradt g1 afw
ITAET FE ML & ; AW

() #n 3a FfdEAr & faw Tsw
FTFT FAAT T AgAM FLA TE AT
wWra?

faar st faga @amwa € ga w1
(+ dwea g A=) ¢ (F) ITU IS
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(@) @i
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§ aaiq

200. =it HFT U@ fag ¢ A
faqi§ wite fag g WAl a8 FATL A T
w3y fa -
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faan zarar fagda oF fads afaf
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gavy fad Sfva o Wi fagge g,
zraee wi&Y faam, fagw awr Ak
ofeqn dmer g & wiafafy §, o=
FATERI

gt am (fage) § e
frer w eqrfam fran wAr

210 =t wwT quve fag A
wiatfe fawm 7 ag @R g
iy fr
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(%) 7t ag @ & fv wrgay Sy
&t fairgwT qre fesqt & &t & w07
measy Ffzars IHAT of of sl wF|r
IUW 9T 3 H AAT ;AR

(@) 7ar gz a9 & 5 dcawrd
e way frsfy wam & "y fesy g
FT T4 § qg 1T wigan fawg faam
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Industrial concerns with American
Colluboration

212 SHRI SURILNDRA MOHANTY :
Will the MINISTER OF INDUSTRIAL
DEVL- LOPMENT) (AUDYOGIK VIKAS
MANTRI) be pleased to state @

() the number of industrial concernss
established under Indo-American collabora-
tion so far, and

(b) the total quantum of loan andfor
asustance received by these concerns from
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the rupee account of PL 480 Fund ?

THE MINISTLR OF STATF IN THE
MINISTRY O1] INDUS TRIAL DELVLLOP-
MENT (AUDYOGIK VIKAS MAN IRA-
LAYA MIN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) (a) . 577 cases mvols-
ing collabortion belween Indian and
American partics have heen approved by the
Government dunng the years the 1957-70,

(b) A total amount of Rs 126,26 ,+0 100
has becn extended as loan from  the rupee
awount of P1 480 Fund 1o various Indin
fums  having Amerian  collaboration o1
otherwise

Introduction of Now Liains in Orissa

211 SHRI SURENDRA MOITANTY .
Will the MINISTI R OF RAILWAYS (RAIL
MANTRI) bu pleased (0 state °

(a) the number of new trans ntroduced
in the country f1om Ist April 1971, and

(b) whether it 1sa fact that no new
tramm has Luen inbioduced 0 Orissa not-
withstanding the prosent demands from the
travelling public of the State ?

THE MINISTIR Ol RAIl WAYS
(RAIl MANTFRI) (SHRI  HANUMAN-
THAIYA) (4) A total of 50 ttains ¢ luding
24 suburban services, have been mtroduced/
extended Irom 1 4 1971

(b) Yes, because no such tram 15 jusn-
lied by traflw considerations exeept exten-
sion of No 461 462 fromn Bhadrak to Pun,
whith has not been found  possible on
account of lack  of capacity on Bhadrah-
Khurda Read section,

Opening of ol » h it ut Budhapunka, Talcher
Bramh 1 e (South L astern Railway)

214 SHRI DLVI NDRA SATPATHY :
Will the MINISTER OF RAILWAYS (RAIL
MANTI) be pleased 1o state :
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ta) whether Government have received
pet 1tions from a large number of people
requesting for openmg & Passenger Halt at
Budhapanka 1n Talcher Branch Railway ;
Iine South Eastern Railway and;

(b) if so, the reaction] of Government
thereto ?

THE MINISTER OF RAILWAYS
(RAIL  MANTRI) (SHRI HANUMAN-
THAIYA) & (a) Yes,

(b) The proposal to open a train halt
at Budhapank between Mcramandali and
Talcher stations could not be accwepted as on
exunination 1t wis found thut st would
result 1n heavy recurring financial loss.

Irrigation Projects fo be set up during
197172 In Mysore State

215 SIHRI K LAKKAPPA : will the
MINISTLR  OF IRRIGATION AND
POWLR (SINCHAL AUR VIDYUT MAN-

TR1) be pleased to state :

(a) the nvmber of irrigation projects to
be sct up during the year 1971-72 in Mysore
State -

(b) whether any financial assistance has
been given by the Central Government to
that State tor such irrigation projocts, and

(c) 1f s, the details thercof 7

THE DFPUTY MINISTER IN THE
MINISTRY OI' IRRIGATION AND PO-
WLR (SINCHAT AUR VIDYUT MANTRA-
LAYA MEN UP-MANTRI) (SHRI B. N,
KURELL : (a) The following new urigation
projects have been approved by the Planning
Commission 1n the last one year for inclu-
sion in the developmental plans of Mysore :

Project Cost Benefits
L (Rs lakes) (Acres)
1 Taraka Reservoir
Project 170 18,000
2 Sigarcdeddakere
Rescrvorr Project. 49 28 2,000
3. Gundal Reservoir
Project, 215 10,000
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(b) and (c). Irrigation is 2 State subject
and funds for irrigatation projects are provi-
ded by State Governments from within their
Plan outlays.

The plan outlay for Mysore for 1971-72
is Rs, 70 crores, out of which Central assis-
tance is Rs. 34.6 crores, The outlay proposed
for major rnd medium iriigation projects is
Rs, 13.97 crores.

Non—utilisation of irrigation Potential
creafed by Rujasthan canal

216, SHRI M. M. JOSEPH : Will the
MINISTER IRRIGATION AND POWLR
(SINCHA1 AUR VIDYUT MANTRI) be
pleased to state :

(a) whether Rajasthan Government arc
suifering heavy losses due to non— utilisa-
tion of rrigation potential creaicd by the
Rajasthan Canal;

(b) if so, the details thereol and reasons
therefor; and

(c) the steps taken by Government to
converl these losses into gains 7

THE MINISTFR OF IRRIGATION
AND POWER (SINCHAI AUR VIDYUT
MANTRALAYA MEN UP-MANTRI)
(SHRI B. N. KUREEL): (a): No, Sir.
The actual utilisation has in fact been more
than that envisaged in the 1969 Project
Report, The utilisation of irrigation poten-
tial created on major irrigation projects, like
Rajasthan Canal, always takes placc progres-
sively, The progress depends upon the avail-
ability of perennial water, development of
the commanded area etc, Rajasthan Canal
would receive perennial supplies on comple-
tion of Beas Dam at Pong by 1973-74, The
work on development of the area is also in
progress,

(b) and (c). Do not arise.

Manufacture of Consumer goods in

Public Sector

218, SHRIR. S, PANDEY: Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI)
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be pleased to state :

(a) whether Government propose to set
up industral units in the public sector to
manufacture consumer goods to remove the
presenent monopoly of production of such
goods by the private sector;

(b) if so, details of the scheme; and

(c) whether the Central Government
have also asked the state Government to set
up industries in the public sector for manu-
facturing consumer goods so that the goods

could be made available to the people at
cheaper rales ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRAIL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRI) (SHRL
SIDDHESHWAR PRASAD) : (a) and (b).
It 1s intended that the role of the public
sector would, 1n the fature, be extended even
beyond the indusiries specifically reserved
fur the public sector in the Industrial policy
Resolution of 1956 and would extend to pro-
jects relating to various products, including
consumer industries where major production
gaps are likely to arise in the coming years.
With this end in view, some proposals for
the manufacture of certain consumer goods
in the public sector arc under consideration
and the techno--economic feasibilily of some
of these schemes 1s being worked out,

(c) In addnion to public sector projects
directly under the acgis of the Central Go-
vernment the state Industrial development
corporations are also examining proposals to
set up industries, some of which relate to
consumer goods,

Deteriornting Quality of Cars

219. SHRI R. S. PANDEY: Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state :

(a) whether the quality of the cars has
much deteriorated inspite of the increase in

their prices aliowed to the manufacturers;
and
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(b) if so, the steps being taken to ensure
proper control on the quality of cars pro-
duced in fuwre ?

THE MINISTER OF STATE IN MINIS-
TRY OF INDUSTRIAL DEVELOPMENT
(AUDYOGIK VIKAS MANTRALAYA MEN
RAJYA MANTRI) (SHRI GHANSHYAM
OZA): (a)and (b). Government have been
receiving complaints about the deterioration
in the quality of cars manufactured
in the country, In July, 1967, Government
had appointed an expert committee, named
the Motor car Quality Enquiry commitlee,
10 investigate into the causes of the deteriora-
tion in the quality of cars and (o suggest
remedial measurcs. The committee made a
number of recommendation for improving
the guality of cars, These were communica-
ted 1o the car manufacturers for compliance.
In order to ensure compliance, statutory
directions under scction 16 of  the
Industries (Development and Regulation)
Act, 1951, were also issued to the car manu-
facturers in respcct of the more important
of these recommendations.  In  pursuance
of one of the recommendations of the
commitlee, a proposal to set up a Technical
Audit cell for the car industry is also being
pursued,

In order to bring about better balance
between supply and demand and to create
healthy competition, Government have also
decided, in principle, to sct up a project in
the public sector for the manufacture of pas-
senger cars of a proven forcign design with a
capacity of 50,000 Mos. per annum, Letters
of intent have also been issucd to three par-
ties in the private sector for the cstablish-
ment of new undertakings for the manufac-
ture of Passenger cars based on indigenous
designs and resources,

Crisis in Bhakra Power Station

220. SHRI R. S. PANDEY: Will (he
MINISTER OF IRRIGATION AND POWER

(SINCHAI AUR VIDYUT MANTRI) be
pleased 1o state =

(a) whether Government's attention has
been draw to the power crisis developed
recently due to substantial decline in the

generation of power at the Bhakra power
Station ;
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(b) whether Government have inquired
into the causes of this decline in power
generation at Bhakra; and

(c) if so, the reasons for the decline and
the step taken by Government to check it
and to improve power generation at Bhakra?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SINCHALI AUR VIDYUT
MANTRALAYA MEN  UP-MANTRI)
(SHRI B. N. KUREEL) : (a) Yes Sir.

(b) and (). Yes. There has been redu-
ced power gencration at Bhakra due to the
reservoir not [illing to its normal full capacity
at the end of the last mansoon due to inade-
quate rainfall in its catchment area and
poor  river  inflows thereafier,  The
matter has been reviewed from time
to time and action taken to regulate
the rcleases from the reservoir 1o mcet
the reasonable requirements of irrigation and
power in the area, Allocation to the varions
participant siates and other common pool
consumers have also been made consistentwith
the availability of power. Roliel has also been
arranged from oulside the Bhakra Service
arca such as from the Satpura Thermal
Station in Madhya Pradesh and the DESU
Thermal power station. All available addi-
tional sources of power generation such as
the siand-by dicsel sets have been brought
into service. Additional diesel generating sets

have also been sanctioned for installation in
Punjub,

In the states of Punjab and Haryana

culs on power consumption have been enfor-
ced.

Consumption of the centrally owned
Nangal Fertilizer Factory has been reduced
to the bare minimum of 60 MW as against
its normal requirement of 160 MW and the
relief arising therefrom  distributed to the
participanis suitably,

RIWYY (e wAw) ¥ gt wix qfeqton
w} earaAt el @ W |y

221, ot gUY e oy wAT
wigafow faww ot ag qw @ gar
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Running of n 1rain between Kanpur and
Bombay

225. SHRI 8, M. BANERJEE : Will the
MINISTI R OF RAILWAYS (RAIL MAN-
TRI) be pleased to state :

(a) whether Government intend to run a
tram from Kanpur 10 Bombay considering
the number of passengers who travel from
Kanpur to Bombay ;

(b) if s0, from which date; and
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(c) 1if not, the reasons for not consider-
ing this demand of the people of Kanpur ?

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHIRI HANUMANTHAIYA) :
(a) No

(b) Does not arise

(c) The demand has been considered but
the proposal 15 not operationally feasiblc at
present for want of adequate hne capacity
on sections enroute and paucity of terminal
facilities at Bombay V T and Kanput

Halt of Calcuita-Bound Coal 1 «wld [xpress
Trawmn al Panaga h Station

226 SHRL RP DAS Will the MINIS-
TER OF RAILWAYS (RAIL MANTRI) be
pleascd io state

(a) whether the Cilcutta bond Corl-Field
Express Tramn was held up by pdssengers at
Panagarh on the Fastern Railway's mamn
line on 6th Apnil, 1971 and the passengers
demanded a halt of that train at Panagarb
Station ,

(b) if so, wherher Government have
considered this demand, and

(c) when a deccision 15 likely to be
taken?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-

THAIYA) (a) Yes.
(b) Yes,

(c) No change 1s considered necessary at
present.

Destroction ond Removal of Way Stalls
and Shops at Malda Town and
Samsl Statians

227, SHRI DINESH JOARDER : Will
the MINISTER OF RAILWAYS (RAIL
MANTRI be pleased to state

(2) whether Divisional Superinicodent
of North-Eastern Railway destroyed and for-
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¢ibly removed the way stalls and shops of
poor public without giving any notice n
Malda Town Railway Station and Samsi
Railway Station ,

(b) if so, the total number of shops and
way stalls destroyed,

(c) whether Government propose to pro-
vide alternative arrangements or compensa-
tion 1o those way-stalls and shop owners,
and

{d) 1f not, the reasons therefor?

THF MINISTER OF RAILWAYS
(RAIL MANTRI) (SHR1I HANUMAN-
THAIYA) (v and (b) No The unautho-
rised persons numbering 25 at Malda Town
and 17 at Sams1 who hid encroached wpon
ratlway land, removed their belongings them-
selves when finaly warned by the duthorities
to clear the encroachments

(c) and (d) Do not arise, as it 18 not
the policy of the Railways to provide alter-
native arrangements of compensation to
people who unauthonisedly occupy ratlway
land

Closure of Industrics in West Bengal during
President s Rale

228 SHRI MOHAMMAD ISMAIL
Will the MINISTER OF INDUSTRIAL
DEVELOPMLNT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

(a) the total number of industries closed
down 1n West Bengal during the last Presi-
dent’s Rule,

(b) the total number of employees who
have been thrown out of their yobs by this
closure,

(c) whether Government have made any
enquiry mto the rcasons of closure,

(d) if so, the findings thereof, and

(¢) the steps taken by Government to
reopen the factories 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-



127 Written Answers
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MFN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) * (a) From 20 3,70
to 18 371, 198 units including small ones
were closed, out of which 78 were reopened
subsequently,

(b) 198 closed units involved 63841 men,
out of which 78 units involving 41607 men
were subsequently reopencd

(c) The State Government had appointed
a Commuitiee 10 inguire inio the matter

(d) According to this Committee the
main rcasons for closure were labour trouble,
financial stringency, lack of orders and scar-
city of raw materials

(¢) Some of the measures being taken by
the Government to fac litate reopening of the
closed factories are as follows —

(1) The Industria' Development Bink
of Indit has wons'ituted a regio-
nal committee at Caleutts for the
Eastern Region to guwide and ad-
vice the repionil off e for sanc-
ton of fininual assistance, The
regional oftice has been given
powers to deal with requests for
refinance or direct financial assis-
tance upto Rs 20 lakhs

The 1DBI would provide special
techmical or finanuial assistance to
cases sponsored by the Banks or
the financial institutions for such
asgistanct,

(w)

The S ic Government have
sanctioned a package of incen-
tives such as refund of sales tax,
an interest free long term loan,
refund of cntry taxes in specified
cascs and assistance from the
State Financial Institutions for
the sick/closed umits, Provision
has dlso been made in the new
import policy for advance allo-
cation of raw malerials to closed
small scale units

In sunable cases the State Go-
vernment have decided to furmish
guarantee to the banks for making
loans to industrial units,

(1)

(uv)
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(v) The Government of India have
recently set up the Industrial
Reconstruction Corposation Lid,,
with s headquarters in Calcutta
for reconstruction of ailing and
closed industrial units

The State Government are mak-
ing every offort to scttle labour
mandgement problems

(v1)

(vu) Gavernment 1s also actively en-
gaged in removing raw malerial
scarcity in the State,

(v 1) Where closure 1s due to the fail-
ure of manigement, investigilion
under the Industries Act 15 sug-
gested  In fact, 1n two cases
the Contral  Government has
laken over the management

Stopping of 1 1ip aud 2 Down Delhi, kalka
Howrah Mail at 1azaribagh

229 SHRI MADHURYYA HALDAR
Will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased 10 state

(a) whether therc was any request [rom
the people of ITazaribagh urging Govern-
ment to continue the halt of 1-Up and
2-Down Delhi-Kalka-Hawrah Mail at Hazari-
bagh Station

(b) if so, the details thereof and

(c) the rewtion of Government thereto ?

TIHL MINISTLR OF RAIN WAYS
(RAIL MANTRI) SHRI HANUMAN-
THAIYA) (a) to () The request for
continuance of the stoppage of 1 UPj2 Dn.
Mail at Havaribagh Road Station has been
acceded to

Cauavery Water Dispute

230. SHRI JADEJA :
SHRI KALYANASUNDARAM :

SHRI T S. LAKSHMANAN :
Will the MINISTER OF IRRIGATION
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AND POWER (SINCHA1 AUR VIDYUT
MANTRI) be pleased to state :

(») whether attention of Government
has been drawn to a news item appearing
m the Statement dated the 24th Apnl, 1971
where in the Governor of Mysore 1s reported
to have expressed his belief that the
Cauvery Water Dispute between Tamul
Nadu and Kerala could be resolved within
the four corners of the 1924 Agreement,

(b) if so, whether any concrete proposal
regarding the settiement of the said Dispule
has been made by the Governor of Mysore ,
and

(c) if s0, the reaction of Government

thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
B. N. KUREEL) * (a) The news item has
come to the notice of Government of India,

(b) and (c) All the aspects of the dispute
over the Cauvery Water amongst the Siates
of Kerala, Mysore and Tamil Nadu are
under careful consideration of the Central
Government with a view to finding out how
the differences could be resolved.

Sanction of Special Loans to Mysore, Kerala
and Tamil Nadu for Irrigation etec.

231, SHRI CHINTAMANI PANI-
GRAHI : Will the MINISTER OF IRRIG-
ATION AND POWER (SINCHAI AUR
VIDYUT MANTRI) be pleased to state :

(a) whether his Ministry has sanctioned
special loans to the Governments of Mysore
Kerala and Tamil Nadu duning the current
financral yesr for the purpose of irrigation,
flood control and power projects in these
States ;

(b) whether other State Governments
have been sanctioned such loans in the
current financial yesr ; and

(¢) if 10, the partweulars of such loans
lanctioned Statewise 1
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THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
BN KUREEL) : (a) to (¢). No such loan
have so far been sanctioned to the States
during the current year 1971.72, Special
Ceniral assistance on non-Plan account,
were sanclioned last year (1970-71) for
selected rrigation and power projects,
keeping 1n view the requirement of addi-
tional funds for these projects over and
above the outlays provided in the concerned
State Plans, A statement giving details of
such assitance 1 1970-71 1s enclosed.

STATEMENTS

Sanc tion of special loans to Mysore,
Kerala and Tamil Nadu for
Irrigation ete.

Special Central loans on non-Plan
account sanctioned to States m 1970-71 for
wrrigation, flood control and power pro-

cts,
(Rs. in crores)

State Project Amount

Andhra Pradesh Pochampad Irri- 1.00
gation project.

Assam Flood Control 3.00
Works in Brahma-
putra Valley,

Bihar Gandak Irrigation i
Project,

Kerala Anti-sea erosion 0.20
works,

Maharashtra  Koradi Power Pro-  2.10*

sect.

In addition an amount of Rs, 316 lakhs
was given to various States for accelerating
the works of investigation of irrigation and
power and flood control projects.  Statewise
details are given in the Annoxure,

*In sddition an amount of Rs, 90 lakhs was given at non-Plan grant astistahce,
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Anmuexore
Srate Amount sanctioned in
1970-71

(Rs. in lakhs)

1. Andhra Pradesh 22,40
2. Assam 2299
3. Bihar 23.31
4. Gujarat 15.64
5. Haryana 9.00
6. Jammu & Kashmir 2.20
7, Kerala 10.00
8, Madhya Pradesh 46,81
9. Maharashtra 27.82
10. Mysore 21,94
11. Orissa 16.00
12, Punjab —
13, Rajasthan 21,00
14, Tamil Naduv 1073
15, Uttar Pradesh 15.00
16, West Bengal 14 85
17. Himachal Pradesh 17.01
316.00

QT R w1 afcEteR war faaw e
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st WY sraren sfafafusr
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Comproniise Formula on the Cagvery
Water Dispute between Tamil Nadu
and Mysore

233, SHRI C. CHITTIBABU :
SHRI S. RADHAKRISHNAN :

Will the MINISTER OF IRRIGATION
AND POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(a) whether the Union Government have
decided on a compromise formula on the

Cauvery Water Dispute between Tamil
Nadu and Mysore ;

(b) if s0, the details of the compromise
formula ;

(¢) whether the Government of Tamil
Nadu have beon consulted om the compro-
mise formula ; and

{d) if so, their reaction thereto ?

THE DEPUTY MINISTAR IN THE
MINISTRY OR  JRRIGATION. AND
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POWER (SINCHAJ AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
B. N, KUREEL): (a) to (d). All the
aspects of the dispute over the Cauvery
Waters amongst the States of Kerala,
Mysore and Tamil Nadu are under careful
consideration of the Central Government
with a view to finding out how the diffe-
rences can bo resolved,

Clearance to Hemavathi, Kabini and
Harangi Projects in Mysore Stute

234. SHRI C. CHITTIBABU : Will the
MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(a) whether Government have given
clearance to the Hemavathi, Kabini and
Huorangi Projects in Mysore State ; and

(b) if so, the reasons for giving clearance
to these Projects which are a matter of
dispute between Tamil Nadu and Mysore ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF IRRIGATION AND POWER
(SINCHAI AUR VIDYUT MANTRALAYA
MEN UP-MANTRI) (SHRI B.N. KUREEL):
(a) and (b). The Kabini project, costing Rs.
2.5 crores to utilise 13.31 TMC was cleared
by the Planning Commission in 1958, No
clearance has so far been given to the
Hemavathi and Harangi projects, nor to the
revised Kabini proiect proposed by the
Government of Mysore.

Approval of Planning Commission for
inclusion of Small Car Project in
Fourth Plan

235. SHRI C. CHITTIBABU : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state :

(a) when the small car project in the
Public Sec:or will be set up :

(b) whether the Planning Commission
bad given their clearance to the inclusion of
the Project in the Fourth Five Year Plan ;
ind : )
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(c) if not, whether Government propose
to set up the project by availing of financial
assistance from banks and other financial
institutions 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MAN-
TRALAYA MAN RAJYA MANTRI)
(SHRI GHANSHYAM OZA) : (a) The
offers received from foreign parties for
collaboration for the manufacture of
passenger cars arc, at present, being
examined with a view to selecting a suitable
model and the foreign collaborator. It is
not possible at this stage to indicate a
definite time schedulo for the setting
up of the project.

(b) Although the proposed car project
has not been included in the Fourth Five
Year Plan, the decision to take up the
project has been taken in consultation with
the Planning Commission,

(c) It is proposed that the Central
Government, together with connected public
sector enterprises fully owned by the Central
Government, would hold the controlling
interest of 51% of the equity capital of the
proposed undertaking. The balance of 49%
may be raised by the offer of shares to the
public at large and others,

Sclentific Analysis of the Incidence of
Floods in the Comntry

236, SHRI T.S. LAKSHMANAN :
Will the MINISTER OF IRRIGATION
AND POWER SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(a) whether a scientific analysit of the
incidence of fioods in the various regions of
the country has been undertaken ;

(b) if so, the findings thereof ; and

(c) the action taken by the Government
on these findings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
‘POWER (SINCHAI AUR VIDYUT MAN.
TRALAYA MEN UP-MANTRD (SHRI
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B.N. KUREEL) : (a) to (c). The High
Level Commitiee on floods appointed by
the Government of India in 1957 made a
comprehensive study of the flood problem
in the different regions of the country,
measures adopted and suggested in the past
and the general lines on which the flood
problem could be tackled.

The findings of the Commuittee were laid
on the table of the House n reply to Starred
Question No. 81 on the 11th February, 1959
in the Lok Sabha. This s available in
Library of the Parliament.

The Committee had laid emphasis on the
preparation of the comprehensive plan of
flood control for the various basins indi-
cating the important points which were to
be incorporated therein. This inter alia
included further detailed studies of the
history of floods, their frequency, magnitude,
duration, damage caused, elc.

The report of the Committee was circu-
lated to the States for tahing necessary
sction on the recommendations since the
investigation, formulation and implementa-
tion of flood control measures are to be
done by the States.

The preparation of comprehensive plans,
keeping in view the recommendations of
the Committee, has been taken up by the
State Governments who have been reques-
ted to finalise the same after analysing the
available data by the end of 1972. Simul-
taneously the State Governments have
undertaken urgent measures as required
taking 1nto account the findings and recom-
mendations of the Committee,

Loan to Small Scale Industries in Tamil Nadu

237, SHRI SAMINATHAN : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI)
be pleased to state :

(2) the amount of credit made available
to small units in Tamil Nadu ; and

(b) the number of such units out of
these total credit of Rs. 81793 crores given
to 96,000 umits up to September, 1970 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRI) (SHR1
SIDDHESHWAR PRASAD) : (a) A credit
of Rs. 94,49 crores has been made available
to Small Scale Units in Tamil Nadu by the
Scheduled Commercial Banks as on the
last Friday of September, 1970,

(b) According to the revised figures fur-
nished by the Ministry of Finance, the total
credit is Rs 818 0B crores given to 95.766
units in India, Of thess the total number
of units in Tamil Nadu which have received
the credit facilities is 11,275,

Issue of licences and letters of Intent to
Industrial Undertakings in Tamil Nada

239, SHRI DHANDAPANI : Will the
MINISTER OF INDUSTRIAL DEVFLOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state :

(a) the number of Licences and the
number of Letters of Intent issued to indus-
trial undertakings in Tamil Nadu out of
247 licences and 257 Letters of Intents
respectively, which were issued from
November 1970 to February 1971 ; and

(b) the number of Licences revoked in
Tamil Nadu out of 23 revocations ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA): (a) During the period
from 1st November, 1970 to 28th February,
1971, 10 industrial licences and 18 letters of

Intent were issued industrial undertakings in
Tamil Nadu,

(b) 2 licences relating to industrial
undertakings in Tamil Nadu were revoked
during the above period.

Research and Design Activities la Private
Sector Industry

240. SHRI DHANDAPANI ; Wil the
MINISTER OF INDUSTRIAL DEVELOP-
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MENT (AUDYOGIK VYIKAS MANTRI)
be pleased to state :

(a) the present policy on Resarch and
Design activities on the part of private
sector industry ; and

(b) whether Government have thought
of removing the restraints on such research
and design activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA): (a) and (b). Research
and Development work is institutionalised
as well as carried out in individual manu-
facturing units. Quite a few industrial units
in private sector have their own Research
and Development facilities for effecting
improvement in quality, project design,
substitution of imported raw materiale etc.
These units have spent approxirnately Rs, 8
crores on R D work in the year 1969-70
which comes to about 69 of the total R
D investment in India as compared between
36 to 74Y% in advanced countries. For
historical reasons the Indian industry has
reied more on imported know-how. The
Indian entrepreneurs generally go for colla-
boration with foreign firms which enable them
to get foreign know-how.

Government have initiated several steps
to remove the restraints in this regard.
Some of the steps being (i) setting up of
a project under ‘cost’ to undertake an
overall review of the existing Government
policy in regard to provision of tax con-
cession as well as means to encourage
industry to spend more on R & D work
(ii) proposals are being worked out to accord
priority to applications for industrial
licences, capital goods and raw materials
imports in the case of industries using local
know-how.
by the Third Conference of Scientists,
Technologists and Bducationists held in
November, 1970 have also suggested certain
incentives to be provided for eacouraging
R& D in the private sector industrics,
Their suggestions are under examination,

Production of Engineering Goods

241, Will the MINISTER OF INDUST-
RIAL DEVELOPMENT (AUDYOGIK
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VIKAS MANTRI) be pleased to state :

(a) whether the total value of the goods
produced annually by the engineering indus-
try is about Rs. 2,500 crores ;

(b) whether this could go up to Rs. 3,000
crores given adequate raw materials like
steel ; and

(b) if so, whether Government have
formulated any plan to gear up the indus-
trial plants producing now to far below
capacity 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI)} (SHRI
GHANSIIYAM OZA) : (a) yes, Sir.

(b) The value would go up substantially
if adequate raw materials like stcel are
supplied to the industry.

{c) Steps have be:n taken by the Govern-
ment {0 make more indigenous raw
malenials available to the existing industrial
plants. They have also liberalised their
import policy to make imported raw
materials available wherever necessary.
Besides, various technological improvements
are being effected in the existing steel plants
to boost up their projuction and thereby
enable larger supplies of steel to industrial
plants which would, in tum, be able to
work to their full capacity,

Scheme for Ircigation of land in Patna,
Gaya, Sahabad, Monghyr and Bhagal-
pur Districts from Ganga River

242. SHRI RAMAVATAR SHASTRI :
Will the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(a) whether the Government of Bibar
have formulated any scheme for the irriga-
tion of land in Patna. Gaya, Sahabad, and
Bhagalpur Districts from the Ganga river ;

(b) whether the said scheme has since
been forwarded to the Central Government ;

(c) if 30, the dotails thercof and the
sxpenditare likely to be incurred thereon ;
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(d) whether the Goverament of Bihar
have asked for addiional amount for the
Central Government for this scheme , and

(¢) of so, the details of the amount
asked for the reaction of Government
thereto ?

THE DFPUTY MINISTFR IN THE
MINISTRY O IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TAALAYA MEN UP MANTRI) (SHRI
BN KURITL) (a)and (b) No project
report for any such schcme has been recei-
ved from the Government of Bihar

(<) to (¢) Do not arise

Action against Lmployees of Dhanbad
Division (Castern Railway) who went
on sirke

243 SHRI RAMAVATAR SHASTRI
Will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state

(a) whether the Railway employees of
Dhanbad Division m the Lastien Railway
bad gone on strike fora few davs in the
month of February last ,

(b) 1f so , what were the grievances of
the employees ,

(c) the action taken by Government to
remove those grievances ,

(d) whether action has been taken
against some Railway employees n connec-
tion with the said strike inspite of the
assurance of the Railway Board not to take
any action aganst any one , and

(e) if so, the yustification therefor ?

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA)
(8) Yes, Sir There was a strike by a
section of raillway employees of Dhanbad
Davision from 3rd to 10 th February, 1971

(b) Disaiplinary and legal action was
agamnst the Havildar of the Rail-
way Protecuon Force at Hazanbagh Road
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Station, who was alleged to have assaulied
the wife of a Switchman of that station on
27-1-T1 The staff also demanded that the
Officer Commanding, Railway Protection
Force, Gomoh and the Station Master,
Hazaribagh Road should be transferred
forthwith and discpilnary and legal action
taken against them

(c) A fact finding enguiry was con-
ducted 1nto the ncident which took place on
27-1-1971 and on receipt 1f the report, the
Havildar was placed under suspension with
effect from, 2 2-1971

(d) and (¢) No such assurance was
given by the Raiway Board Besides
the natural conscquences of break m
service of the employees who participated
m the strike, 9 employees have been placed
under suspension for wviolation of the
Essential Services Mainienance Act, 1968
andjor for indulging in violent activities,
intimidation etc  Prosccution cases are also
pending agamnst Lhese 9 employees

Resolution by Bihar Legislative Assembly
agamnst construction of Barrage at
Son River mn Madhya Pradesh

244 SHRI RAMAVATAR SHASTRI ¢
Will the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDUT MAN-
TRI) be pleased to state

(a) whether the Bihar Legislative Assem-
bly had passed a Resolution unanimously 1n
the December Session last requesting Gove
ernment not t0 grant permission to the
Madhya Pradesh Government to construct a
barrage at Son river sn Madhya Pradesh, and

(b) if so, the details of the resolution
and the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAl AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SBRI
B N KUREEL) (8) and (b) The Bihar
Assombly, at its sitting on the 23rd March
1971 adopted the following resolution - '

This meeting of the Bihar Vidhan Sabha
unanimously oppose the construction of Ban~
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sagar project proposed by the Government
of Madhya Pradesh across Sone river. At
the same time, it requests the Central Gov-
ernment that orders may be issued to post-
pone action on this project, because cons-
truction of this project will fatally affect the
Centuary old Sone Canal system and com-
pletely damage cultivation of 7.5 lakh acres
kharif, 6 lukh acres rabi and 1 lakh acres
hot whether crops in Bihar Srate,

The Bansagar project proposed by the
Government of Madhya Pradesh has not
been approved by the Government of India,
Efforts are being made by the engineers of
Central Government, in consultation with
the engincers of the Madhya Pradesh, Uttar
Pradesh and Bihar Governments to evolve
revised proposals for the Bansagar project
which might be acceptable to all the three
States,

Finalisation of Balances of Ex-State Rail-
ways Merged with Indian Railways

245, SHRI K.S, CHAVDA ; Will the
MINISTER OF RAILWAYS (RAIL MAN-
TRI1) be pleased to siate :

(a) whether 1t is a fact that the balances
of the ex-State Railways merged with Indian
Railways in 1950 have not yet been finalis-
ed; and

(b) what were the balances of ex-State
Railways merged with Indian Railways m
1950 ?

RAILWAYS
HANUMAN-

THE MINISTER OF
(RAIL MANTRI) (SHRI
THAIYA) : (a) Yes Sir,

(b) Balances are given in the Statement

Laid on the Table of the House. [Placed
in Library. See No. LT-174/70]
Rall Link between Kakoal and Bhildl

(Western Rallway)

246, SHRI K, §. CHAVDA : Will the
MINISTER OF RAILWAYS (RAIL MAN-
TRI) be pleased to state :

(a) when the preliminary investigations
for a mail link between Kakosi and Bhildi
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was undertaken by the Western Railway and
when it was compleled;

(b) what is the estimated cost of cons-
tructing the above meationed rail link;

(c) whether his Ministry intends to in-
clude the construction of the rail link in the
1971-72 programme; and

(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THALYA) : (a) to (d). Investigations wero
carried out in 1965-66 for a new Railway
hine from wagrod to Bhildi with development
of line capacity on the exisung Mehsana-
Wagrod section, as an alternative to develop-
ment of capacity on Mchsana-Palanpur-
Ajmer route. These investigations revealed
that the new Railway hine from Wagrod to
Bluld: would cost about Rs, 2 crores and
development of line capacity on the Meh-
sana Wagrod section another Rs, 0,24 crore,
Since this expenditure was not found to be
justified on economic and traffic conside~
rations, the construction of this line was
not considered,

Scheduled Castes and Scheduled
Tribes For Class 111 and IV Posts

247 SHRI K. 8. CHAVDA : Will the
MINISTER OF RAILWAYS (RAIL MAN-
TRI) be pleased to state :

(a) the requisite numbers of Scheduled
Castes and Scheduled Tribes candidates who
were not available cven after applying the
relaxed standards in case of direct recruit-
ment made to non-technical posts in Class
III and Class IV otherwise than through a
written examination since July, 1968;

(b) the number of the best among the
Scheduled Castes and Scheduled Tribes can-
didates having mimimum educational quali-
fications selected to fill the reserved vacan-
cies since July, 1968, and

(c) whether they have boen given nece-
ssary in service traning ?

THE MINBTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
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THAIYA) (a) to (¢) Information 1 bemng
coliected and will be lad on the Table of
the Sabha

Looting of Passengers of a train by Armed
dncoits between Pasraha and Narayanpur
(North Eastern Railway)

248 SHRI M RAM GOPAL RLDDY
SHRI GANGA RLDDY

Will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased to state

(a) whether some armed dacoits stopped
a passenger trasn on the North Bastern
Railway between Pasraha and Narayanpur
on 25th Apnl, 1971 and looted the passen-
gers, and

(b) if so, the steps Government propose
to take to prevent such incidents ?

THE MINISTCR OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) (a) Yes

(b) (1) Apart from tighteming up normal
security arrangements by the
Government  Railway  Police,
such as keeping watch at im-
portant stations and periodical
raids to round up criminals and
anti-social clements, Govern
ment Railway Police escorts are
provided on important mght
passenger trains

(1) Close liaison 18’ maintamed by the
Railway Protection Force with
the Government Railway Police
80 that crime 18 effuctively check-
ed and surveillance 18 kept over
bad characlers

(u1) Co-ordination meetings at all

Jevels arc nlso held by the RPF

officials with the Government

Railway Police officials with a

view 10 I1mproving preveation

and detection of crime on Rail
ways

(1v) Strict nstructions have also been
tssued to the RPF staff, on
duty in yards or station plat-
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forms for guarding rallway pro-
perly to rush to the scene of
crime and render ali possible
help to the victims,

Purchase of Rail Equipments by a Delegation
From Jakaria

249 SHR1 BISHWANATH JHUN-
JHUNWALA Will the MINISTER OF
RAILWAYS (RAIL MANTRI) be pleased
to state

(a) whether an official delegation from
Jakarta recently visited Indis to explore the
possibility of buying rail cquipments ,

(b) whether the team held discussions
with Railway Board 1n this regard, and

(c) if so
held ?

the outcome of the talks

THF MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMANTHA-
IYA) (a) to(c) A four-member Indonesian
Railway delegation recently visited India as
guests of the Government of India and held
exploratory discussions with the Railway
Board No firm decision was taken

Setting up of Central Projects
in Rajasthan

250 SHRI BISHWANATH JHUN-
JHUNWALA Wil the MINISTER OF
INDUSTRIAL DEVELOPMENT (AUDYO-
GIK VIKAS MANTRI) be pleased to state :

(a) whether by the end of the Fourth
Five Year Plan the Central Government
would be investing Rs 161 89 crores 1n their
projects 1n Rajisthan as against Rs 3,405
crores investment at Central projects 1n the
country,

(b) whether considering the back-
wardness of the State the Ceatral Govem-
ment have considered the desuability of
setting up of more Central projecis in
Rajasthan , and

(¢) 1if 8o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
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MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYAMANTRI) (SHRI
GHANSHYAM OZA): (a) The totl
investment on Ceantral Industrial Projects
by the end of Fourth plan j.e. during
the period 1951-74, in the State of
Rajasthan would be of the order of
Rs, 1339 crores as against investment of
Rs, 4460.4 crores in the country,

(b) and (c). In addition to the Ceatral
Industrial projects listed in the Fourth Plan
document on pages 326-330, the possibility
of setting up of a fertiliser plant at Raj
asthan based on local pynites and rock phos-
phate is under study.

Continuance of ||-Point Programme for
Elimenation of Corruption
251, SHR1 BISHWANATH

JHUNWALA :
SHRI A. P. SHARMA :

JHUN-

Will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased to state :

(a) whether Government propose to
continue with the * 11-point Programme"’
for elimination of corruption;

(b) whether the working of this program-
me 80 far has been assessed to find out
the gains derived therefrom to ment its
continuance; and

(¢) if so, the details thereof ?

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA):
() Yes,

(b) and (c) . No formal assessment has
been made as the implementation of the
Programme staried only in June 1970. But
from the results achieved from the Mughai-
sarai operation, it is noticed thet thefis and
pilferages in that area have boen considerably
reduced,

Volunteers engaged for the stoppage
of thefts at Mughal Sarai

252. SHRI BISHWANATH JHUN-
JHUNWALA : Will the MINISTER OF
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RAILWAYS (RAIL MANTRI) be ploased
to stato :

(a) whether the voluntesrs engaged by
the Railway Administration at Mughal Sarai
have in any way effectively contributed to-
warda the stopping of large-scale thefts in
the yard :

(b) if so, whether the super-imposition
of the volunteers has further demoralised
the Railway Pro‘ection force who are being
looked down upon and are unable to work
effectively; and

(c) whether Government propose to
continue with the employment of sadhus
and volunteers at Mughal Sarai and at other
Railway Stations to curb corruption ?

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA):
(8) Only a few munor cases of thefis
were detected by the Members of the Rash-
triya Lok Sena,

(b) No,

(c) The matter is under consideration of
the Government.

Assistance to Industrialists for setting wp
Industries In Backward area

253, SHRI BISHWANATH JHUNJHUN-
WALA : Wil the MINISTER OF INDUS-
TRIAL DEVELOPMENT (AUDYOGIK
VIKAS MANTRI) be pleased to state :

(a) whether Government are willing to
give private Sector Industiries assistance to
sot up industries in backward and difficult
regions ;

(b) whether Government have since
published the nature of assistance that would
be available to the private sector for such
ventures ; and

(c) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK YIKAS MANTRA~
LAYA MEN RAJYA MANTRI) (SHRI
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GHANSHYAM OZA) : (a) to (c) . In pursu-
ance of the decisions of the N, D, C. com-
mittee on the recommendations of the
working Groups on crileria and incentives for
promotion of industries in backward areas,
certain industrially backward districts have
recently been selected to qualify for conces-
sional finance from the financial institutions,
Besides, certain districts/areas have also been
selected to qualify for 109, outright grant or
subsidy by the centre to industries on their
fixed capital investment. Also, Government
are considering the giving of transport
subsidy equivalent to 50% of the transport
cost of both raw material and finished
products for all new indusirial units to be
get up in the states of Jammu and Kashmir
and Assam including Meghalaya, Nagaland
and the Union Territories of Manipur,
Tripmia and N. E. F. A. The Transport
subsidy will also be available to the existing
units for expansion or diversification if
this leads to an increase in production of
at least 5% over the average annual output
during the preceding three years.

Administrative details of the schemes
of 10% central grant and transport subsidy
and the procedure for their disbursement
are being worked out.
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Completion of Pambaroo Hydro-Electric
Project of Tripura and complaint
sgainst N.P.C.C.

255, SHRI BIREN DUTTA : Will the
MINISTER OF IRRIGATION AND POWER
(SINCHAI AUR VIDYUT MANTRI) be
pleased to siate :

(a) when the Pambaroo Hydro-electric
Project of Tripura is expected to be com-
pleted ;

(b) whether any complaint has been
received by his Mantralaya regarding was-
tage of money by the National Project
Construction Corporation there ; and

(c) if so, the pature of complaint 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAIL AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
B.N. KUREEL). (8) The Gumti (Pambaroo/
Dumbro) Hydro Electric Project 1s expected
to be completed in 1972.73,

(b) No, sir.

() Does not arise.

Scheme for drainage of Hower river
(Tripura)

256, SHRI BIREN DUTTA : Will the
MINISTER OF IRRIGATION AND POWER
(SINCHAI AUR VIDYUT MANTRI) be
pleased to state :

(a) whether any scheme has been pro-
posed by the Tripura Administration for
drainage of Hower River which creates flood
around the Agartala Town ; and

(b) if so, the nature of the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA  MEN UP-MANTRI) (SHRI
B.N, KUREEL) : (a) and (b). The Tripura
Administration have a proposal of construc-
tion of small reservoirs on the tributaries of
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the Haora river yiz., Bangeswar, Chinchima
Dhobatila and Dhanai, which will moderate
the floods near Agartala town. Such mode-
ration of the floods by the reservoirs when
constructed will reduce the flooding in arcas
on the bank of the river near Agartala town
and also help in speedy drainage of storm
water from inside the town, The feasibility
of the proposal is yet to be established
after further studies and field investigations.

A proposal for carrying out Hydraulic
model studies of the river Haora for investi-
gating measures such as straightening of
the bends, river training works etc. for
effecting better flow conditions and control
in the vicinity of Agartala Town has also
been made by the Tripura Administration
and is under study in the Central Water and
Power Research Station, Poona.

Hurdles in immediate execution of Western
Kosi Canal Scheme, North Bihar

257. SHRI JAGANNATH MISHRA ;
Will the MINISTER OF IRRIGATION
AND POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state ;

(a) what are the hurdies in the way of
immediate execution of the Western Kosi
Canal Scheme in North Bihar :

(b) whether Government have decided
to take up Dagamare Barrage Scheme for
the present in licu of Western Kosi Canal
Scheme to ameliorate the lot of the Kosi
sufferers ; and

(c) if so, the time limit for the comple-
tion of aforesaid Scheme ?

THE DEPUTY MINISTER IN THR
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP.MANTRI) (SHRI
B.N. KUREEL) : (a) Non-receipt of clea-
rance from His Majesty's Government of
Nepal for construction of Canal in the first
22 Miles length falling in Nepal territory :

(b) No decision has been takem on
Daomara Barrage,

(c) Does not arise.
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Demand for extension of Rallway Line
from Jhanjharpur to Khubauna in
Sakri-Nirmali Section (North
Eastern Raillway)

258, SHRI JAGANNATH MISHRA,
Will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) whether Government have conceded
the demand for extensicn of the Railway
line from Jhanjharpur to Khubauna in
Sakri-Nirmali section of North Eastern
Railway, giving the status of a fullfledged
railway station to Chikna Halt in Sakri-
Nirmali section of North Eastern Railway
and stoppage by a few mintutes of all UP
end Down trains at Ugna Halt in Sakri-
Jaynagar section of North Estern Railway ;
and

(b) if so, when this decision will be
implemented ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAILYA) : (a) and (b). it is proposed to
carry out an Engineering feasibility study
and a traffic appreciation for new metre
gauge rail link from Jhanjharpur to
Khatauna on the North Eastern Railway.
Necessary estimates have been called for
from that Railway.

The proposal for conversion of Chikna
Halt into a flag station was examined in the
past and found not financially justified. The
proposal is however, again being examined.
2 out of the 5 pairs of trains runniog
on the section are already booked to stop
at Ugna Halt so as to provide a train both
in the morning and evening for each direc-
tion, The 1raffic at the Halt is low
and station is working at a lose ; hence it
is pot considered justified to stop any more
trains there, In response to public demand
No, 328 Un, Passenger will stop at thisz
station from 1-6-1971 at about 17.30 hrs.
instead of 326 Dn, at 11.15 hrs.

Goods wagons Immobilised daily owing to
theft of brake components in
" Eastern Rallway

. 299, SHRI TRIDIB CHAUDHURI :
 Will the MINISTER OF RAILWAYS (RAIL
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MANTRI) be ploased to state ;

(a) the number of goods wagons immo-
bilised daily in the first 5 months of this
year (1971) because of theft of brake-beams,
brake components and bearing brassess and
other fittings from running and stalled
wagons in the Eastern Railway and other
Indian railways separately ;

(b) a monthly break-up of these figures
for each Zonal Railway and how they com-
pare with the figures of corresponding
months in 1970 and 1969 ;

(c) the present
wagon repairing per day in
Zonal Railways ;

built-in capacity for
the different

(d) the extent of loss suffered by the
Indian Railways on account of theft of (i)
wagon fitting (ii) the cost of replacements
and spares and (ili) impeded goods traffic ;
and

(¢) the measures taken to prevent these
thefis ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAILYA) :(a) to (¢). the information is
being collected and will be laid on the table
of the Sabha,

Comparative figures of theft of Accessories
in Eastern Railway and South Eastern
Rallway

260. SHRI TRIDIB CHAUDHURI :
Will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) the monthly figures relating to theft
of Electric fans overheads electrical traction
wires (lengith or weight wise), communica-
tion cables and battery cell in the Howarh,
Sealdah, Asansol and Danapur Divisions of
Eastern Railway and Kharagpur and Adra
Divisions of South Eastern Railway in the
first five months of 1971 and the correspond-
ing figures for the previous year ; and

(b) the annual loss on Lhmo counts for
Eastern and South Eastern Railways and
how they compare with the same kind af
losses in other Zonal Railways ? .
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THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) : (a) and (b). The information is
being collected and will be laid on the
Table of the Sabha.
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Rallway line from Dharmanagar to
Agartala (North East Frontier Rallway)

265 SHRI BIREN DUTTA : Will the
MINISTER OF RAILWAYS (RAIL MAN-
TRI) be pleased (o state :
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(a) whother ihe ecxamination of the
survey report of Rairway lmne from
Dharmanagar to Agartala bas been com-
pleted , and

(b) if so, the probable date when
Government proposed to start the work of
construction on this line ?

THL MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) (a) and (b) The Engineering and
Traffic survey reports of the Dharmanagar-
Agartala new line are at present under the
examination of the Railway Board, A
deusion regarding the construction of the
line will be taken after the examination 1s
completed

Electrification of Panskura-Haldia
Section (South Eastern Railway)

266 SHRITSUBODH HANSDA : Will
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) whether the project report including
survey estimate for clectrification of Panskura~
Haldia Section has been prepared by the
South Eastern Railway ,

(b) if so, the details thereof ; and

(c) the total amount involved in this
project ?

THE MINISTLR OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA): (2) Yes

(b) Panskura-Haldia section 15 con-
tiguous to the existng elecirified Howrah-
Kharagpur section of the South Eastern
Railway. Electrification of this 69 Km.
section will enable running of through tram
services on electric traction to and from
Haldia without having to resort to change
of traction at Panskura and would enable
Railways to meet the anticipated growth of
t;:ilﬁc consequent on construction of Haldia

(c) As per sanctioned estimate the
project will cost Rs, 2 4 crores.
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Export of Railway Bogies, Locomotives

267, SHRI SUBODH HANSDA : Will
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) whether Indian Railways arc export-
ing Railway equipments such as Coaching
bogies, locomotives ;

(b) if so, to which countries and the
details of equipments exported ;

(c) whether the country is self-sufficient
in the matter of export of the above
equpments ; and

(d) the further steps being taken to
increase the export of the above equip-
ments ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA): (a) and (b). Indian Railway
Production Units have exporied coaching
bogies to Burma, Thailand and Taiwan ;
boilers to Burma and locomotive com-
ponents to Syria, Nigeria and Capada. An
order for the supply of 113 coaches to
Taiwan is under execution, No locomotive
has so far been cxported.

the
the

(c) Export is regulated within
existing capacity keeping in view
requirement of Indjan Railways.

(d) Foreign enquiries ars studied and
quotations sent wherever feasible.

Achievements of 11-Point Programme
for Improvement of Railways

268, SHRI A.P. SHARMA : Will the
MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) the position of the 1l-point Pro-
gramme initiated by the former Railway
Minister for the improvement in the working
of the Railways ; aod

(b) the pace of implementation of this
programme and the savings Railways have
made due to the implementation of this
programmo ?
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THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA): (a) and (b). The implementation
of the Eleven Point Programme continues
to receive sustained attention of the Railway
Administrations,

While savings have been cffected as a
result of various drives initiated under the
Eleven Point Programme, it 13 not possible
to precisely evaluate them in terms of
money.

Demand from States for getting Powers
of Licensing

269, SHRI G. VISWANATHAN:
Will the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

(a) whether there is a demand from
States that they should be given cetlain
powers of Licensing ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATES IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK YVIKAS MATRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA): (a) and (b). The
view has been expressed by one State
Government that the grant of industrial
licences should be decentralised. Consider-
ing all the aspects involved, such as the
need for accelerated growth, reduction of
regional imbalances, prevention of concen-
tration of economic power, the proper
channelisation of scarce resources, including
capital and foreign exchange into directions
most beneficial for the economy of the
country as a whole, the problems of indus-
trial devovelopment and licensing have
necessarily to be considered and tackled from
a national perspective by the Central
Government. The views of State Govern-
meats are, howeve, given due consideration
in the formulation of policics and in the
process of industrial licensing.

Demand from Judiclary for Power of
Judicial Review

270. SHRI G. VISHWANATHAN: Will
the MINISTER OF LAW AND JUSTICE
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(VIDHI AUR NYAYA MANTRD be
pleased to state

fa) whether there 13 a demand from
Judiciary that they should have the power of
Judicial Review ; and

(b) if so, the reaction of Government
thereto ?

THF MINISTFR OF STATLE IN THE
MINISTRY OF LAW AND JUSTICL
(VIDHI AUR NYAYA MANTRALAYA
MFN RAJYA MANTRI) (SHRI
NITIRAJ SINGH CHAUDHARY) (a) and
(b) Shrs JC Shah, former Chief Justice
of India, while delivering the third Dorab
Tata Memorial Lecture 1n New Dell
on 15th Apnl, 1971, 1s reported to have
made certain observations regarding Judicial
review while explaining the role of Judiciary
under the Constitution  The Constitutional
position being quite clear there 1s no question
of any demand from the Judiciary m this
regard
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Take over of Howrah-Amta Light
Rallway

273. SHRI JYOTIRMOY BOSU : Will
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) whether it is a fact that the Howrah-
Amta Section of the Light Railway (South-
Eastern Railway) was serving a useful
purpcse by calering to the needs of
thousands of passengers ;

(b) whether it is a fact that the closure
of this railway has led to the aggravation of
the transport problem i this region ;

(¢) whether it is further a fact that
Government was already running more than
4500 KMs, of narrow gauge railways ; and

(d) if so, the reasons why it is not
possible for the Government to take over
Howrah-Amta Section, the length of which
is not more than 450 KMs, and run the
same in the public interest ?

THE MINISTFR OF RAILWAYS
(RAIL MANRTI) (SHRI I1IANUMAN-
THAIYA) : (a) Yes, Sir.

(b) While the closure of the Railway has
led to an existing mode of transport being
no longer available, the West Bengal State
Government have provided additional road
transport facilities, after the closure.

(¢) Nearly 4500 KMs, of narrow gauge
Rail#ays are being run by the Government,

(d) The Company owning and operating
the Howrah-Atma Railway have stated that
they were obliged to close the Light Railway
due to increasing losses on its operation for
many 2 year, There is no likelihood of
such losses on its operation going down
after nutionalisation or assumption of the
management, On the other hand, the
expenditure and hence the losses would
further increase due to the obligations placed
on Government as a model employer and
manager, It was for the reason that
economic running of these lines by Govern-
ment could not be foreseen that nationalisa-
tion was considered as not being in public
interest,
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Shortage of Power in Eastern Reglon
of the Country

274, SHRI JYOTIRMOY BOSU : Will
the MINISTER OF IRRIGATION &
POWLR (SINCHAI AUR VIDYUT MAN-
TRI) bepleased to state :

(a) whether the Eastern region of the
country 1s now faced with an acute power
shortage ;

(b) whether further aggravation of the
problem in the near future is being appre-
hended ;

{c) if so, the nature and causes of the
power crisis ; and

(d) the steps, if any, being taken to
meet this crisis 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION & POWER
(SINCHAT AUR VIDYUT MANTRA-
LAYA MEN UP-MANTRI) (SHRI B. N
KURELL) : (a) No, Sir.

(5 to (d). Do not arise.

Demand, Production and price of Cement

275. SHRI JYOTIRMOY BOSU : Will
the MINISTER OF INDUSTRIAL DEVF-
LOPMENT (AUDYOGIK VIKAS MANTRI)
be pleased to state :

(a) on how many occasions, during the
Jast three years, Government allowed the
Cement industry to increase prices and the
amount of inccrease aliowed on each occa-
sion ;

(b) the selling prices of cement in 1960~
61, 1965-66 and 1970-71 ;

(¢) internal demand, total capacity and
actual production of cement during 1968-69,
1969-70 and 1970-71 and anticipated demand
in 1973-74 ;

(d) targets in respect of capacity as well
as production for the year 1973-74 ; and

(¢) whether the targets have been re-
contly yevised and if so, the detalls thereol ?
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THE DEPUTY MINISTER [N THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRI) (SHRI1
SIDDHESHWAR PRASAD) (4) On three
occasions, viz Rs 3 60 per tonnc on 16-4-69,
Rs 200 on 4470 and Rs, 320 on 241070

(b) to (d) A statement 1s attached
(¢) No, Sir
Statement

Free on Rail destination price of cement
was as under -
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(¢) the details of the price structure of
cars before and afler this enhancement ?

THF DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MINT (AUDYOGIK VIKAS MANTRA-
LAYA MIN UP-MANTRI) (SHRI
SIDDHI SHWAR PRASAD) (a) to (c)
The Supreme Court passed an interim order
on the 16th April, 1971 permitting the car
manufacturers to sell thewr cars at ex-
factory prices not exceeding those recom-
mended by the Car Prices Inquiry Com-
mission which was <et vp by Government
on the recommendation of the Court and
which submutted its Report on 293 1971
The ex factory retail selling prices of the

1960-61 Rs 94 00 per tonne thrte mahes of cus runmng prior 1o
1641971 and those authorised by the
IPEE56 RS Be10 Supreme Court with effect from the 16th
1970 71 Rs 13473 ,, , April, 1971 are indicated below -
19(6': 0;: 119::":: m:')‘l'o-'l’l Make nf Price rul- Price Increase
' mh ) cars g prior  autho-
Capacity 1536 1596 1736 to 164 1971 ’;;:‘:"s by
up-
Production 1223 1380 14136 reme
Internal demand 1200 1365 1420 ‘;0“;; °:°
the t
Ancipated demand n April, 1971
1973-74 20 million tonnes — — —
Capacity target for Rs Rs Rs
1973-74 21 50 million tonnes Ambassdor 15,316 16 819 1503
Fiat 14
Production target for s:nn dard G 15,607 1362
1973.74 18 00 mslhion tonnes Hciald 4 Door
Model 14,003 16 080 20717

Increase in Price of Motor Cars

276 SHRI JYOTIRMOY BOSU
SHRI RS PANDLY

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state

(a) whether the Automobile Compantes
have been recently allowed to imcrease the
ex-factory prices of cars ,

(b) whether the consumers will have to
bear an addittonal burden of Rs 1800 - 2000

as a result of this enhencement, if so, the
Feasons thereaficr | and ’

The increase m the ex-show room price
payable by the consumers will be about
Rs, 2000/~ m the case of Ambassador, about
Rs, 1800/- in the case of Fiat and about

Rs 2500 in the case of Standard Herald
4-Door Model

A ppointment of persons by Northeast
Frontier Railway in Assam

277 SHRI DINESH CHANDRA
GOSWAMI Wil the MINISTER OF RAIL-

WAYS (RAIL MANTRI) be pleased to
state

(a) the number of persons employed in
Assam 1 dfferent classes of posts, namely



165 Written Answers

class 1, I, 111 and IV by the Northeast
Frontier Railway during the years 1967 and
1970 ,

(b) out of the aforesaid posts, how
many were filled up by people either of
whose parents was a parmanent resident 1n
the Stwate of Assam includimg Megha-
laya , and

(c) out of the aforesaid posts how
many were filled up by persons who prose-
cuted or completed their studies 10 any
educational institution in the State of Assam
including Mcghalaya ?

THE MINISTER OF RAILWAYS
(RAIL MANTRD) (SHRI HANUMAN-
THAIYA) (a) Informattion about nnmber
of pursons employed 1s not complhied State-
wise but Railway-wise  Information regar-
ding Northearst Frontier Railway is bemng
collected and will be laxd on the Table of
the Sabha.

(b) and () Such State-wise statistics
are not maintainsd

Floods in Tripara Towns and protection
measures

278 SHRI DASARATHA DEB * Will
the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRI) be pleased to state :

(a) whether Government are aware that
all the towns of Tripura are visited by floods
almost eveyy year , and

(b) if 50, the steps being token to pro-
vide adequate funds to the Tripura Govern-
ment for undertaking adequate flood
protection measures ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) SHRI
BN KUREEL) : (a) and (b), Yes, Sir, The
lowns affected are the headquarters town of
Agartala and Sub-dvisionsl towns of
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Khowai, Kailashahar, Sonamura, Belonia,
Dharmanagar, Amarpur and Kamalpuor,
Flood protection measure in all the above
towns, except Kamalpur, have already been
undertaken and improved wherever necessary.
Woiks in Kamalpur could not, however, be
taken by so far as land required for cons-
tuction of embenkment has not been made
available.

A sum of Rs 14,51 lakhs has been
provided in the budget for 1971-72 of the
Government of Tripura for town protection
works The total provision for town pro-
tection works 1n the Fourth Plan 1s Rs, 86
lakhs

Flood protection Bund around Agartala
Town, Tripura

279 SHRI DASARATHA DEB : Will
the MINISTER OF IRRIGATION AND
POWFR  (SINCHAI AUR VIDYUT
MANTRI) be pleased to state

(a) whether Government are aware of
the fact that the flood-protection bund
around Agartala Town, Trpura requircs
immediate improvement on the lines of the
similar measuses taken carlier 1o the border
areas of Bast Bengal , and

(b) if so, whether adequate funds have
been made available to the Tripura Gouern-
ment for this purpose 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI B.N,
KUREEL) (a) The Tupura Admimistration
are carrying out improvements to the flood
protection embankments around Agartala
town. These include raising, widenming, cons-
truction of spurs and pitching,

(b) The requstte funds for the improve-
ment works have been provided by the
Tripura Administration. For the yest 1971-
72, the amount provided 1s Rs 8 64 lakhs,

Delimitation of Assembly Constityencies
in Tripura

280 SHRI DASARATHA DEB: Will
the MINISTER OF LAW AND JUSTICE
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(VIDHI AUR NYAYA MANTRI) be Setting of Paper Mill in Orissa
Phesieil. k0 Wle: 5 282, SHRI S. C. SAMANTA : Will the

(a) whether Government have any pro-
posal for setting up a Delimitation Com-
mission for delimiting the Assembly
Constituencies of Tripura afresh for in-
creasing the number of seats ;

(b) whether Government of Tripura has
moved for such a {resh delimitation ; and

(c) if so, the steps being taken in this
respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI) (SHRI NITIRAJ
SINGH CHAUDHARY) : (a) and (b). No,
Sir,

{c) Does not arise.

Judicial Commissioners Court for
Tripura

281, SHRI DASARATHA DEB : Will
the MINISTER OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRI) be
pleased to state :

(a) whether Tripura Government have
moved for setting up of a separate Judicial
Commissioners Court for Tripura ; and

(b) if so, the reaction of Govermment
thereto ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI) (SHRT NITIRAJ
SINGH CHAUDHARY) : (a) A proposal
was received from Tripura Administration in
July 1969 for the appoiniment of a separate
Judicial Commissioner for Tripura.

(b} The volume of work arising in
Tripura did not jusiify the appointment of
a eweparate Judicial Commissioner for
Tripura, However, for the disposal of
-arrears in_Tripura, an Additional Judicial
Commissioner has been appointed with effect
from 25th September, 1970,

MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state :

(a) whether Orissa will have a paper
Mill in the private sector to be located near
Jeypere in Koraput District ;

(b) if so, whether a letter of intent for
its establishment with Rs, 30 crores has been
issued by the Central Government ; and

(c) its manufacturing capacity 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA): (a) te (c). Yes,
Sir. A letter of intent has been granted to
a private firm for the establishment of a
new undertaking in Koraput District of
Orissa for the manufacture of 60,000 toones
per annum each of pulp and paper. In
their application, the party have indicated
that their investment in fixed assels will be
of the order of Rs, 25.8 crores.

Setting of Paper Mills during Fourth Plan

283, SHRIS. C. SAMANTA :
SHRIMATI JYOTSNA CHANDA :

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

(a) whether uny paper mills are goieg
1o be set up during the Fourth Five Year
Plan ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) : (a) Yes, Sir
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(b) Detauls thereof being :

(1) Nagaland Paper/Pulp | In the
Mil Pub-
(n) Kerala Newsprint I hic
Mili | Sec-
(1) Assam Pulp and | tor.
Paper Mill |

Besides these capacities have also been
approved 1n the Pnivate Sector to set up
nulls for manufacturing pulp, paper and
newsprint

aq 1970 & @ aw CAEE W
fawst w qeard

284 =it fraama oy : sa1 e
st fagga ot ggaany 1 g7 F6 5

(%) useam ®raf 1970 & &=
as fawd) dar +@ T gt s R
daq ¥ fyfusr Dot & Far oqs
famfea fFg g 3 WX sugw@ wafw &
A F1 AT 7 ¥ fwaat s
g FE T § ;

(=) #av ag &% ¢ fF Ieeqa «
wenfad A & faqaft Svesw A &
g qt ;

(n) afz gt, & sa® w1 w12 &,
L] 58

(¥) #ur fftg " & fawme
At & fog® 99 F1 s A @A g
W wivs foreft g s w1 ?

Tt site fegga simrea A ga.s
(s dwre gOw) : (%) X (@).
1970-71 % <raeq™ ¥ 11700 wrw Ifaz
faggy w1 swrew gon & wafs wew
12850 arar g w1 411
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(1) vy fagaq 98 ¥ w4
W A 59 20 g AT ey A Jan
@ FT gur g

() o, g1 7 Jeec ¥ T-
T e fagg afedtam ¥ qaf @

T AT AAAT F WRC G oreqA
W wfus fasradt Iowew gy &l

fagar agat & agdw @

285 ot fgaare fag #ar sl
faw fawra a4t a7 sad A Fu &
fr g & a7 Far § Faasl oqigar &
fa7 =f 1969-70 a1 1970-71 ¥ ¥gd
fazat agql 1 77 wgdge W f&7
wq § WYX IR § IT IV § arw Fav §
oY g qa a% eqifed ey o g® R ?

wofire fawrs swem § ow Ha
(it ommaw svwr) 1 wAAd, 1969 &
3lard, 1971 %Y srafq ¥ fazer agd w1
uF Wt aYoifrs edw aft fear war
g1, fazar aqg ¥ wafua saar frafre
SElIM & Wwg'w wafw ¥ 17 wvedw
T 6 wrgy ox ¢ &7 07 ¥ ) SO
¥ a %A ¥ qAed, fa¥ s
rega  eqfgn fear &, weee Sqeey

e

fagt W yawn (o<t atar afeatamr)
¥ wiq faam o Wk awgw

286 it fewmw fag : wr W
#t gg qax Y §91 w2 6 g ¥
fagaT v Tawr (¥mQ atar afcdiomn) &
gy frer arelt WY ST B W wW@
! wr fafe faaifc # § < ad 1971-
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72 # Sugwa WX WA & foaar w
gt g o

@ A (oft gerwedan)”: o oA &
fater & fag e @ w9 fa@m o &7
wgT § AT IEF M ag S1EF A D
ast & gt g A 1 1971-72 F ST
25 sfawe fwfor w1g e &9 &Y @w-
AT § |

TaeaT & gy fow X A
v faard

287 it foamg fag  Fav faad
witx faggy A ag aa & gy A
L]

(%) #ar waraw & gy faw
¥ age gAY faard & g ;I @A

* faaruda &,

(@) fors T4 F TTH IR F

qe1q FTE fa ¥ go faed o g
¥ faard g &Y, &l

(7) fms e & fqufm @ 17
q% W T & FArFAT

feum§ oire fwzgq awmem { ge-wat
(st dwmie gOw) (%) & (7)
3gat ad o fFWE W 9T @ FuA
AL AT W AGEAA T4 &L T
&\ o g A qaraT g R sAer
ag weara § fF eftw = wfaw s fima
o arafag @7 a1 s & @7 A
* smat # fgmr q2f w1 AESTAA X
qENY T T w7 9w ) g fr frars
qiw & ww ¥ gy Fox w4 famf A
dwrswand waqr § |
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Collision of a Goods Train and Wardha-
Kazipet Passenger Traln near Asifa-
bad Road (South Central
Railway)

288 SHRI GANGA REDDY : Will
the MINISTER OF RAILWAYS (RAIL
MANRI) be pleased to state :

(a) whether a collision occurred between
a Goods tram and 395 Dn  ‘Wardha-Kazipet
passenger train at 5 p m, on 25th Apnil, 1971
near A.ifabad Road Station in Adiabad
District (South Central Ratlway) m which
one girl died and several passengers sustain-
ed nyuries ,

(b) if so, what are the findings of the
enquiry instituted by the Assistant Commus-
mussioner, Raillway Safety ;

(¢) the action taken aganst the persons
at fault , and

(d) what was the amount of ex-gratia
paynient made to the parents ol the deccased
and to other injured persons ?

THE MINISER OF RAILWAYS (RAIL-

MANTRI) (SHRI HANUMANTHAIYA) :
(4) Yes

(b) The report of the Additional Com-
swoner of Railway Safety, Bangalore, who
has held his statutory nquiry into  this
accident, 1s awaied

(v) Suitable action will be taken on
receipt of the inquiry report.

(d) Ex gratia payment of Rs 5,700/ has
been made 10 the parents of the deceased
and to other injured persons.

Releuse of 1. D.A. Loan for Electric
Power Iransmission Facilities
in States

289 SHRI GANGA REDDY:
SHRIM RAM GOPAL REDDY:

Will the Minsster of IRRIGATION &
POWER (SINCHAI AUR VIDYUT
MANTRLI) be pleased to state ;
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(2) when the loan of 75 million dollars,
advanced by International Development
Association, for expansion of electric power
transmission facilities in nine States of India
is proposed to be released ;

(b) the amount required for Andhra
Pradesh transmission lines ;

(c) the amount required to complete the
natural transmission network by nter-
connecting various State grids which is
likely to promote more efficient and effective
utilisation of the generating capacity ; and

(d) how Government propose to get this
grid completed and in how much time ?

THE DEPUTY MINISTEK IN THE
MINISTRY OF IRRIGATION AND

POWER (SINCHAI AUR VIDYUT
MATRALAYA MEN UP-MANTRI)
(SHRI B. N. KUREEL): (a) and

(b). The agreement for the Loan of 875
million was signed on 3rd May, 1971 and
the amount is lLikely to become available
shortly after completion of the prescribed
formatities. Out of this an amount of
§ 9.85 million has bcen provided for trans-
mission schemes in Andhra Pradesh

(c) and (d)., Evolution of a National
inter-connected trnasmission net work is a
continuous process and the inter-connections
are rcquired to be strengthened from time
to time as new loads and sources of gencra-
tion materialise, The total estimated cost
inter-State/inter-regional transmission lines
required by the end of the Fourth Plan is
Rs. 42 crores. In order to accelerate work
on these lines, Government of India is
providing 100% loan assistance to the Siate
Governments treating such schemes as
Centrally sponsored Schemes, outside the
State Plan ceiling. An amount of Rs, 22
crores has already beem provided for the
purpose in the IV Plan and efforts are being
made to increase this allocation so that the
necessary tramsmission facilities between the
various regions become available by about
the middle of the Fifth Plan.

New Railway Lines for Villivakkam 1o
Trivellore and Vyasarpady to Basin
Bridge near Madras
_20. SHRI 8. RADHAKRISNAN :
Will the Minister of RAILWAYS (RAILL
MANTRI) be pleased to state :
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(a) whether there is a proposal for
laying a third Railway line from Villivak-
kam to Trivellore and a quadruple line from
Vyasarpady to Basm Bridge near Madras ;
and

(b) whether the necessary survey work
in this regard has been taken and
completed ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) : (a) and (b). The survey work
for these addstional lines has been included
1 the Budget for 1971-72, and will be taken
in hand shortly,

Progress of Barak Dam Project

291. SHRIMATI JYOTSNA CHANDA:
Will the Minister of IRRIGATION AND
POWER (SINCHAL AUR VIDYUT
MANTRI) be pleased to state ,

(a) the progress made to construct the
Barak Dam Project in the Fourth Plan ; and

(b) if progress is slow, the reasons

thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR  VIDYUT
MANTRALAYA MEN UP-MANTRI) (SHRI
B. N. KUREEL) : (a) and (b). A project
for construction of dam at Naraindhar on
the Barak river had been prepared. As the
consiruction of the dam at this site would
submerged vithable agricultural land and
also necessiated large scale displacement of
people, the Government of Manipur sugges-
ted that the dam should be shifted further
upstream. An alternative site for the dam
at Bhubandhar, which would submerge
comparatively smaller #rea in  Manipur
territory  has, therefore, been selected.
Investigations at this site aro now in
progress,
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1203 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

DAMAGE TO (ROPS AND GRANARIIS
BY RAINS IN NORIMERN INDIA

MR SPEAKLR
Shn R ¥V Bade

SHR1 M SATYANARAYAN RAO
(Karim nagar) Sir, 1 have given
notice of a calling attuntion  with
regard to the NGOs stnke in  Andhia
Pradesh That 15 most urgent

&t 7Co Wto &€ (ATma)  § ufqw.
gty oA & fafafar faeg

1 &1 gfq #A7 a1 rqrA faemar g A
wdar srar g f6 a8 s@ IR A 0w
q%3%q
IR ARG P FAF A A NS ¥
gé wrd aul & s 4l afwEat
%Y qg <t wfy’

THL MINISTCR OF STATT IN TIIE
MINISTRY OF AGRICULTURE (KRISHI)
MANTRAL AYA MEN RAJYA MANTRI)
(SHIR1I ANNASAHEFB P, SHINDL) Due
to increase an the area under the High-
Yielding Vareties, production of wheitt
during crop year 1970 71 for the country as
a whole 1» expected to be butter than that
during the last year This is despite relatively

unfavourable seasonal conditions during the
greater part of the winter

Calling attention

2 During Apnil and May this year,
there have been reports from Bihar, Uttar
Pradesh, Punjab and Haryana of hail-storms
and thunder-storms with equally winds of
high intensty  These rains coming as they
did at the ume of harvesting and threshing
of the wheat crop are nported to have
affected the grains as well as bhusa They
have also affected other crops like Mangoes,
Melons, vegetables etc  Preliminary reports
about the damage caused have been received
from the States concerned and 1t will take
some ume before an accurate assessment is
made,
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3 The earhiest report of rain damage 10
wheat was from the State of Bibar in the
month of April, 1971 1t was roported
that some standing crops were damaged
but the dimage was mostly to the harvested
wheat lying on the threshing flhor to the
extent of 20 to 25 percent  Bihar Gaovern-
ment have asked for help for giving relief
to the people in the affecied areas A
Central Study Team 1s to wvisit this State
soon »nd necessary action will bc taken on
the receipt of the Feam’s report

4 Damage to wheat n the States of
Uttar Pradesh, Haryana and Punjab took
place mn the month of May, 1971 when the
crops had been harvested and wore lying on
the threshung floor  Reports indicate that
of the gramn lymng on the threshing floor,
the damage may be of the order of 10 to 15
percent in the case of Punjab and Haryana
and about 20 to 25 pereent in the case of
Uttar Pradesh  No report of any scrious
damage has been received from Rajasthan,

5 Though rains have damaged the
wheat the damage v more 1n terms of
quality than quantty In order to give
rchief to the producers, Government have
relaxed the specifivations for  procurcment
for wheat 1n order to facilitate purchases of
the run damaged wheat It 1s cxpected
that 1t would be possible to procure a very
substantial quantity of the rain-damaged
grain under the relaxed specihcations Where
the grain had bien haivested and put n
graninies there has been no damage due to
rams  Procured gram  partiularly n
Haryana lying in the prandis or in the open
awaiing dospatch has been also  been
afficted to some extent despite the pre~
cautions taken of covering it with tarpauling
etc  The affected gram 15 beng recondi-
tioned and salvaged

6 The unseasonal rams emphasis the
need for improving the post harvest hand-
ling and storage particularly at the
produceres kvel Government are a ware of
this problem and have been considering
sleps that are to be taken i this regard, It
15 not expected that availability of seed for
the next Rab sowing will be affected to any
significant extent by the recent rams How-
ever, Government will examme this and
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take suitable steps to make good sced avai-
lable to producers in case it became
necossary to de so.

7. Though the wheat in a number of
states has been affected in varying degrees,
this will not make any impact on the
general foods position in the country.
Government have built up substantial stocks
of food grains and procurement of wheat
this year is more than double than that
of last year for the corresponding period,

W oaTe @ W AN DA o v
%z frar § 39 ¥ ¥ae Mo we Iac f&an
grafwaliysfa ¥ oy & ag @
gg W qar=eT § & swE, favgec
g farq gg wisfens agt § Ixgeq
feafy & wraT S ¥ q%er 7 g B
s & dug W qfagT w wygfea
AXGT A N & ST THS TV SR
afe Sy 9t 1 g d A o 3 fE
A A o & FIO WA § FT 4T
qEIEATE | WA v § Q@ ard
w2 yATe 1 NEqIRe frar 8, afow
ag ol ®gT 931 g g gfan
qf®r o &3 gAm@T B -

“faer Ugaw ¥ @@ o7 gfa
ufesrd 19 yFw § q@arar fe
sagr fawir famr Ogae
fafu=t afegdt & a1k arg D
alx 3% ¢ 1 9 A A e
¥ vy 38 17 €Y T gk g
@ § ST FAF & A<
Tl it 0% wrw W A &w
¥ ot § 1 @w fom & ufewd
Faaar e WA HA A fawd &
w1y 78 5% el ¥ qai § +1w
o9 Q1 Ay’ A af 7€ § W<
sgmf g
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JWH AR IMTRA A ot ¥ WA
W WIE wEe g gw R
amar wiga g f& war gz ama HF §
ar agf | ¥ez ¥ arfad qgraar N yqA
% 7 § ¥fe v "Ry ¥ N arfaw
agrgar ) w4 ) g & 75 wfvea
T5T At @fg § 99 § A agl W
92 g7 § I F9T & w7 | Weq NAW
ot anf st &l & wrew A7 W
wad e § T & HN "D A qqd
Beiz Asg § s T8 weai ¥ gg o
g &, afww ag aff aawmar § fe fea
ST H | ¥ oA swgar g ofF oW
a7 7 faed & s akk 9 & fare g
I F I TR A g wWwE N AT
AW AMIT § @ 1 sqqeqy 7 A
% srew g o g, O NIddE g
t ard it W@ zT Trag AT g A4
fraga@ s g ?

SHR! ANNASAHEB P. SHINDE : The
hon. Member, Shri Bade, has come to this
house after sometime. Naturally, he scems
to be out of touch with some of the facts
of the case. In Haryana, the food corporation
of India is not operaiing. It is the civil
supplies Department of the state Govern-
ment that is procuring, The news-item
which the hon, Member has read is not
correct. In fact, we have been requesting
the state Government that side by side with
the civil supplies Department, the food
corporation of lndia should be allowed to
operaie, But the state Government for thelr
own reasons do not allow the food corpora-
tion to operate there,

I am not saying that there has not been
damage of foodgrains, etc. it has not been
due to the failure of the food corporation as
suh, Moreover, the hon. Member shouid
appreiate that this was a natural calamity.
Normally, the minfall in the months of
April and May is very scanty in nonth 1adia,
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If we examine the record of 40-50 years,
that is so with an exceptional year or so.
This has been an exceptionil year. It is
a sort of a natural calamity. Th:re has been
some damage as I mentioned in the state-
ment state-wise, in Haryana, U, P, Bihar
and Punjib also, But the extensive damage
occurred first in Bihar, then in U. P, and
in Haryana,

As far as the Government of India is
concerned and the food corporation of India
is concerned, we arc trying to procure the
maximum possible gquanuty in the market.
As | have already stated in the statement
as a result of the rains, some of the wheat
is bouned to be affected and discoloured,
We have now instructed the F. C. L to
purchase...

st o, o, &F ¢ Fo7 7 fasA @
g aur gar &, 0 T A af

SHR1 ANNASAHLB P. SHINDE : 80.
we have instructed them to purcnase rain-
damage wheat 1o some extent so that the far-
mers can get the benefit. As for as movement
is concerned there were some problems and
although there s effecive coordination
beiween the Railways and my Mumistry, due
to operational difficulties and the difficulties
in the eastern region,there have been
difficulties felt in this regard and my Minis-
try are trying to see that the movement
is expedited,

st g wa wwf (3I999) : weft
wERT 1 IO Jg1 wwoar § fw wogaw
aé ¢ 1 9t aF A WU T & g
¥ o\ o fw & w el w1 g
#fl "AgRg ¥ SUT Y Tar omar g fe
Ty fAa ¥ G gwET A 7Y F9 &)
w1 3% gwr ¥ faziz 7@ fear @ 1 af
A% ¥ ofcaga & e i, e fanra
¥ ufamd qaw @, &t WA & Ag
"IN X AF AT | KT g7 qF
WA smarg 5 Qgaw fadr &
. waww ot wiw I A g WA o
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Frawa & Y oy gar ) 7@ Awi A
Wi <@r &1 Ag AN ¥ wI@ Frev
T g1 Ig AY AT N gz a3 § 1 2
@ v AT af ¥ oA
wgar g 5 ag e &t oam@erd §,
UYSg TR A § AT 707 AT N
& a1 =y frorg &Y § 7 @ guEar g
2a ¥ favz vg wrw fog gn & e
waeqr § A 1 Rfaq @T w1 ogww
ar qafew gar & wifgd | & s @A
gfr fog & Z9T a9y sF@Ed @
arfed ?

W wERT 7 mit we¥ qsaer #§
wer 6 208 % 725 gfm w1
T AT @ dard gfegrm st 3w}
wrw # ) dfsq wamTd § @ RO
freht 33 wem @ @it wect §)
“ag wiva aoreee”’ § foar g R 20 @
& w7 75 wfoawa a5 & gfvgd &1 afx
M 7@lgq A FUT ¥ AWgEA L A1
frdga s='m & frg were fage &
At s ¥ sfawifa) & oF g7 91
waeeT F0 & fon 9w @ <@r g, war
I AHTT ITT NBW aqy Weq W@ ¥ WY
W IHIH I WX i arfr awgfeaf
®1 97T Farqr o1 g% A O gft gE d
IaFT qE geaina foar ar g% ?

WA g § f6 76 vk fagEw %
fearm & 4 wiv &QFN | Bfew s
70672 % WA 9 AE I | xEwr
qAwgm &Y W9 &7 qIEqT FE AT

RE?

o A &ar T § Ay b o
w dfeql & @l war & aEd
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ey & fag wrf 7&f oA § 1 ;T @

aft & 7 oft qg ad) § o) vy Y w@am
Tt & A whar oy, gEH w@weqr
w4 ?

SHRI ANNASAHEB P, SHINDE : The
hon, Member has made a suggestion that we
should send teams to the various states.
If there is a request from the state Govern-
ment we can consider that, Yesterday only
I was visiling some of the mandis in western
UP, | am visiting some mandis in Haryana
tomorrow, We are constantly in touch wih
the state Government, Everytning will be
done {0 seée that maximum quantities which
have been rain-damaged due to rain havoc
will be salvaged. 1 could see that very large
quantities can possibly be salvaged, There
was bright sun yesterday and day-before-
yesterday. If this continues, 1 think, quite
a good quantitity of foodgruins can be
salvaged.

The hon, Member referred to the price
less than the procurement price in certain
mandis in the country. That happened
because certain rumours were floated that
the Government is not going to effect
purchases afier the 18th May That rumour
was spread by some interested parlies, There
was rush of foodgrains in the market and
in UP alone it was 4 or 5 timés more than
the normal. This created some problems,
May 1 assure this on the floor of this house
to the farmers and wheat-growers of this
couniry that we will procure every single
in this country-which is available, which is
brought to the market, which is of the
specifications as prescribed by the food
corporation and the Government of India,--
at the procurement price or at the price
which has been specified and that no food-
grain will be rejccted? The farmers need not
be afraid thinking that Government would
stop purchases or that farmers intorest will
be adversely affected.

off g wx wwf : foer @ ¥ wdr
wael w1 gt ogd §, wrag awrA
W WM ATE R 6T /IR frar
WY A & gew Foft A
T ¥ feafy gz agf WY &4
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weaw WERT © {17 &S ALY | WY
Aqg faar g

SHRI BIRENDER SINGH RAO
(Mahendragarh) : I would like to inform
the Government of what is happening
in Haryana, Most of the damage is in
Haryana,

WA APNAA : FAET AR AL G
o7y §ATY ALY 9% 4FA § )

st &t . Wt (ggy) : fae A
# genT gur &, ST A1 W w4 fo?
qigT ¥ A Wy wraarg e fear
T F@ 7 N IFA F< frar, a9
fau & ga@ SR q@ar g1 IRW
Tga &t ana ¥ wrd feafe & snrerd
¥ sifaw &Y & 1 gg A AN areir §
WYY {19 A14T § | g@H WL qg fairay
®1 X9 &) ga1 wAar 5 gaEtT TwE
gfawa & sawr gar § 1 % wod oF fax
¥ ot fadgw § qur g o ol Wk
S gH qarar ¢ 6 g9 § v gREm
g & WX 30 s 25 sfama e o
qAGW IAT W § gAr q@r@r owar &,
ug aew Aff § | Y Gwar § fe 5o @A
¥ g gely dagr gor &) 1 ool wdew
®1 €9 q1g 1 WA @A wfgy f& aga
¥ foam 9 ¢ fomr &1 @nor fasgw
a6 g T § 1 7ga § Feami T Ay W
sradt G 1 war § + ¥ sraAr wgar
§ % qeam fem g 8, <88 gwem
AT TG F I X aygwy K §?
agl A% XQ wrAwrd §, @ | w0y
Y Y FIT FT FIETT AT MR 6
R ¥ qarar § 1 & s e § fe
frg fsw g@1t B sgrger feem )
b dt at ¥ Qaoh @1 Ry RN
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[ & . ]

AIHTT o1 for g & wdw fa¥ g E ¥
gy ?

& g o oA sgat § e al qar
arfa & g & feam §1 90 & far
wareg wfaer ¥ sar s ?

H9 TG GAT 9T 494 %A § fa
T & N w5 T 97F wad AT ar
W Oh o qf F vz g ¥ F fratAw
73,72 @ 70 aF ¥ dF @O § W
wToFT 76 & wig & g1 fagm & W
qef 76 % wig &7 § | g€ A ¥ we-
Q7§ A9NT ¥ F f9Q aitg Fgr 7%
wehma or At o ¥ awAcoh
faedrziT g § Wi ¥ o 9aR & faew-
e faay fr @iw & sgard
TEX R A MT AT ST 7L 7

SIIRI ANNASAHIB P S'IINDLC 1
am glad the hon Member has drawn atten-
tion to some of the malpractices

MR SPEAKRIR Including the damage

SHRI ANNASAHIB P SHINDF 1
quite agree including the damage We are
saiad of the matter and we shall look into
specific complaints

stat @ wWd W W Ted T
€Y aY Faredy | MmaF WA feura) ¥ sg0
af fe weeTat &)

SHRI ANNASAHIB P SHINDE 1
quite see the pount that there may be cases
of extreme hardship In fact when the hon
Member was with me, we came across some

ases of extreme hardship 1 went to the
threshing floor of a farmer who had only
two or three acres of land thiat 1s, leasshold
fand, and all his wheat crop was practically
lost 50, there may be cases of extreme
bardship The state Government arc expected
to attend to such cases.
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As far as the total quantum of damage
1s concerned 1t 15 too premature at this state
to give precise figures I have requested the
state Goveinment to assess the damage and
giveus thur assessment Though the chief
Minister his meniioned some figures, they
include the damige to mangoes also He
did not refer specitially to wheat alone We
are kocping mn touch with the state Govern-
ments and we shill haveJsome assessment
them and on the basis of the assessment,
if any steps are nceded or desired at our
end, we shill take those steps

One point which has been raised by my
hon fricnd from time to time 18 what
Government propose to do  after taking 1ato
considuration that such damage ociurs on a
large scale  As 1 have alnady mentioned i
my statument 1t raises a fundamental 1ssue,
namely that in the background of massive
production, the post harvest technology has
to be changed threshing harvesting methods
eic have to be changed We have requested
the Agricultural commussion to go into this
matter and submit an interim  report to us
An uxpert of ours 15 alho looking into  this
mitter and we shall do whatever needful
15 required But it an important thing
whith neuds to be aitended to in the context
of this massive production 1n our country

The greutest relif being provided 1s by
way of reluxation of speulications, by

permutiing FCI to purchase rain-damaged
whtat

SHRI B P MAURYA What about
cortuption? That 15 the mamn thing

T AW A4 F1 @ § WA Ay
¥ GFAT § | FF AN ASRT 1 fegr)
& Fgrar f& 70, 71, 72 s 73 =R
WRATT6 w4 %) 95 war oy
¢, SR AR ward fex go 1 K
TEIET AT 7 @ & Qeum
& forg 7 foar s <ar g 7

quE Qe ag wifen qfwa
a‘tra«!ﬁmﬂihiraﬁhg, Cicl 7
TR Af 1 fafret qww A @ e
s ¥ fear §
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SHRI B, P. MAURYA : This corruption
must come to an end. You have failed to
establish a society without corruption, though
all the while we are talking of a socialist
socitey.

SHRI JYOTIRMOY BOSU (Diamond
harbour) : That is their class character,

SHRI ANNASAIMIB P. SHINDE :1It
is true, as has been mentioned by Shri
Maurya, some farmers did complaint to us
that they were paid less than the procure-
ment price. 1 have got similar reports from
other quarters also., There have been some
cases of malpractice. But the gencral problem
in UP appears to the poor marheting condi-
tions. There are Pucca adhadhias and
Kachha adhadhias. A lot can be done by
the state Government n order to improve
marketing conditions and marketing laws
so that the grip of the middlemen and
exploiters is loosend if not eliminated, . .

SHRI PHOOL CHAND VERMA : Rose

SHRI ANNASAHIB P, SHINDE : Even
when his party was in power there, we had
written to the state Government fo take
necessary steps. | am again drawing their
attention to take necessary steps to improve
market conditions.

SHRI NATHU RAM MIRDHA
(Nagaur) : The FCI should recognise
the farmer as the seller. Now they only
recognise the adhadhias. That is the basic
trouble, This policy has to be changed.
Government should give a directive to the
FCI 1o purchase from the farmers direct
through their agencies.

MR. SPEAKER : The hon. member
should remember that he caanot speak
without my permission, and if he does so,
it will not be recorded.

oft www fast wgwe (dafaar) ¢
oo AR, A WO A W AGEH
fear §, wg faege fraeiifer §, wafe
¥ ¥ wafaw qoi & o0 @ e
w o wfr g€ &, vwTC 7 S® W
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€ AW oY @wmar § ) fage ¥ 60
Hadt ¥ 70 Hiadt aF GF wge qw@iy
gt & 1 3gt 7 Faw Ay afew gEt qam
FAR AR @@ of ¢ fr
T AT A A AT QA § | ug wwe
Yaw fagre ¥ & 48 &, afw 9o adw,
ghargr ot e oif 3w & wfasta
W # 37 9%z qa1 gWr 1 W@ oW
gy faufa §, afes 54 wgher & oy
g A fear g, A var wwvar ¢ fw
IR T AT A AN g T g ow
usHa faula & 1 9+ w31 § e fagre
# gre w1 §5 agt ¢, afwT fage A 3¢
g g5z

W gy § Q) aaerg § ¢ weqdy
T eqrdl | wgt % wear) qWEAT H
vy ¢, AT AW § 79 @@ 0
arer § s g & OF A9 1Y o, faw
Fai A ¥ RAH P F WA sl
% fam arfg w1 FIW AATA Qand ! a@r
TR A Ffagai ) od NanT 23 €
1§ sqazar %1 8, fag ¥ wfagel ¥ o
g Naai@r AR ? fav ol ¥
g deme ) W@ §, gt 9%
feaTal &1 a4t U A AW §) G-
T §1A & fag glearfge fear snaar,
arfs wfasa ¥ g &Y @ mg afa 7
&7

wryg aw 3 e frgre aoee ¥
frarel ) ggraar 3 & fag @ w0y
i off st % §; afz g, @) Iw & 4
¥ querc T w1 dar § ? gl fagre
TETC ST AN TG A g, Ao 39 3
Y Q) Ay Y 6 7 WL, W\ g

s A ar @t Af ? A
guR Y feam o Wi § Wi e
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FORIT Ag 27 ot 7Y A A 7 AT
@ wwear & ward) gwr & fou ® F%R
or @ §, ¢1fF g2 1o ani ¥ fEmAl #)
ot afr it &, 99 ¥ 9¥ &A@ 9N
T ?

SHRI ANNASATHEB P, SHINDE: As
far as relicf asked for by the Bihar Govern-
ment is concerned, some ways and means
advance has alrcudy been given to the Bihar
Government, but as 1 mentioned earlier
a central team at the request of the Bihar
Goveinment is visiting the state and on the
basis of the report of the team, the Govern-
mwent would take necessary  steps to provide
relief 1o the Bihar Government.

In regard 1o providing seeds o the farmers
for next year, may ] assure the hon,
Member that we shall take adequate care
and whatever quantities of good seed are
required by the Bihar Government would
be supplied to Bihar farmers.

In regard to short duration crop etc. , so
as to protect the farmers from such calami-
tics, I think the hon."Member is aware of the
fact that the present strains of whoat which
we have popularised in the country are of
much shorter duration as compared to the
traditional varieties, but our research scien-
tists are attending to this problem, and the
suggetion of the hon.Member can be borne
in mind.

RE : PARERS LAID ON THE TABLE

MR. SPEAKER :
Laid.

Papers to be

SHRI JYOTIRMOY BOSU : There are
two things which are occupying our minds.
One is the murder of & worker of ishapur
yifle Factory, Then, a deputation under the
leadership of the acting General Mansager
of the Gun and shell Factory went 1o the
police station, where the whole crowd was
bayoneted and lathicharged, and two of them
wete murdered. What sort of Government
are they running in Bengal teday?
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MR. SPEAKER : This is without pre-
vious notice.

SHRI JYOTIRMOY BOSU: We have
given a calling attention notice. It has not
been admitted so for as we know. Itis
a very serious matter, We would like you to
ask the Government to make a siatement,

Secondly, in Andhra 4} lakhs of Gover-
ment employees are on strike for 1§ months,

MR. SPEAKER : 1 am sorry, I have
not allowed anylhing. It will not go on
record, It is not with my permission.

SHRI JYOTIRMOY BOSU : **

THE MINISTER OF FINANCE
(VITTA MANTRI) (SHRI YESHWANTRAO
CHAVAN) rose--

SHRI JYOTIRMOY BOSU : On item
No, 3, point of order under rule 376.

MR, SPEAKER : There is nothing
under consideration yet.

SHRI JYOTIRMOY BOSU : He has
already laid the paper on the Table.

MR, SPEAKER : When the papers are
laid on the Table, no question can be asked,
except why there is any delay in laying the
paper.

SHRI JYOTIRMOY BOSU ! Now, on
item 3,1 want to make a submission, 1If
you will kindly refer to page 76 of the

Handbook for Members, at page 76 of
that book, you will find— P

MR. SPEAKER : 1 have scen it,

SHRI JYOTIRMOY BOSU : 1 will read
from Page 76 3 it says -

“Members who want to geek any in-
formation from Ministers regarding
p=pers mentioned in the List of Busi-
ness to be laid on the Table of the
House, should give advance intimation
lo the Speaker siating the specific
points on which information is requir-

- B%Not m.:.
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ed so that the Minister concerned
could come prepared with the infor-
mation,'

T have given three notices covering three
items on the List of Business-items 3, 4 and
5. 1 want the Minister to reply to the
points asked for in my notice.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Only if the Speaker permits; not
otherwise,

SHRI JYOTIRMOY BOSU : It does not
say that, Mr. Vajpayee.

MR, SPEAKER ; I am very sorry, I
am not allowing this,

SHRI ATAL BIHARI VAJPAYEE :
1 would like you to give your ruling in fav-
our of Shri Jyotirmoy Bosu, so that we can
also take up such questions and items !

MR. SPEAKER : It will be setting up a
very, very cumbersome procedure if 1 allow
it.

SHR1 JYOTIRMOY BOSU : What is
the use of this book then ? 1 have sought
your ruling, because the rule specifies my
right to ask for information. You will direct
the Minister. (Interruptions.)

MR. SPEAKER : You cannot gquote
this,

SHRI JYOTIRMOY BOSU : Why not ?

MR. SPEAKER :
the rule.

You can only quote

SHR1 JYOTIRMOY BOSU : **(Interr-
uptions) .

MR. SPEAKER : Please sit down, We
have accepted that when a paper is laid
on the Table, it is just laid on the Table,
If any Member later on gives notice to dis-
cuss it, that is considered on merits and
allowed or disallowed. (Imterruption). The
innd.bock is intended to serve as a guide on
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various parliamentary maiters. If you have
read the preface you will find this :

“The information contained in this
publication is not exhaustive, It can-
not be quoted as the authority if it is
in conflict with the provisions of the
Constitution,” etc,

Here, my rulling is - and we have follo-
wed it for years and years—that when the
papers are laid on the Table of the House,
they are just laid. Normally, questions have
been asked why it is being delayed or why
this comes up after such a delay. Those are
the only questions allowed so far. You are
now getting up and saying that you want (o
ask certain questions regarding contents of
the statement. You give notice; they will
be considered on merits.

SHRI JYOTIRMOY BOSU : I have not
questioned your ruling...

MR. SPEAKER : What is it youare
doing then ?

SHRI JYOTIRMOY BOSU : It gives
clear guidance that 1 can give notice of 10 or
15 days...

SHRI DINEN BHATTACHARYYA
(Serampore) : Notice has already been
given regarding the  murder...(Interrup-
tions)

MR, SPEAKER :
thing else,

He is raising some-

SHRI JYOTIRMOY BOSU : I want to

MR. SPEAKER : 1 am sorry I am not
allowing it; no; not at all. I am not going
to allow it,

SHR1 JYOTIRMOY BOSU : WMr,
Speaker, may | remind you that 1 fonction
on my own rights ?

MR. SPEAKER : You are defying the
Chair; I am not prepared to tolerate it, You
are defying the Chair,

**Expunged as ordered by the Chair

vide Col. No 192



191 Papers Laid MAY 25
SHRI JYOTIRMOY BOSU : 1 am not

defying the Chair.

MR. SPEAKER : You are persistently
defying the Chair. 1 am sceing it since ﬂ'_le
last session., 1 am not going to allow it in
future. Kindly sit down,

12.35 hrs.
PAPERS LAID ON THE TABLE
ECoNOMIC SURVEY, 1970-71

THE MINISTFR OF FINANCE (VITTA
MANTRI) (SHRI YESHWANTRAO CHA-
VAN) : | bog vo lay on e Table a copy of
of ‘Economic Survey, 1970-71'. [Placed in
Library, See No. LT-16*/71]

REPORT RE: COMMISSION OF RAILWAY
SAFETY

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (PARAYATAN AUR NAGAR
VIMANAN MANTRALAYA MLEN RAJYA
MANTRI) (DR. SAROJINI MAHISHID) :
On behalf of Dr. Karan Singh, [ beg to lay
on the Table acopy of the Report (Hindi
and English versions) on the working of the
Commission of Railway Safety for the year

1969-70. [Placed in Library. 5ee No.
LT-164/71]

STATEMENT RT. POWER-POSITION IN
BHAKRA SERVICE AREA

THE MINISTER OF IRRIGATION
AND PGWER (SINCHAI AUR VIDYUT
MANTRL) (DR. K. L. RAQ) : I teg to lay
on the the Table a statement regarding
pcwer position in Bhakra Seivice Area,

[Placed in Library, See No, LT-165/71.]

MR. SPEAKER : Secretary. [nterrup-
tions).

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : ** (Intersuptions).
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MR. SPEAKER : Don't try to misbe-
have. Please sit down. He is trying to
misbchave,

SHRI JYOTIRMOY BOSU : I want to
make a submission before the House ...
(Interruptions).

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND MINIS-
TER OF DEPARTMENT OF CULTURE
(SHIKSHA AUR SAMAJ KALYAN MAN-
TRl AUR SANSKRITI VIBHAG MAN-
TRI) (SHRI SIDDHARTHA SHANKAR
RAY): You do not believe in parliamen-
tary democracy. You are here to create
trouble,

SHRI JYOTIRMQOY BOSU : 1 want to
submit to the House that this is a curtail-
ment of the rights of a member, which are
written in the books. (Jnterruptions)

MR. SPEAKER : May | invite
attent on of the House ?
defying the Chair.

the
He is persistently

SHRI1 R. S. PANDEY (Rajnandgaon) :

He has said many things about the Chair.
He should he named.

SHRI JYOTIRMOY BOSU : e

MR. SPEAKER : He is trying to insult
the Chair. He is persistently defying the
Chair. If he repeats it again, 1 will have
to ask him to withdraw from the House. I
am not going to tolerate it,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT ( SANSADIYA KARYA
TATHA NAVWAHAN AUR PARIWAHAN
MANTRI) (SHRI RAJ BAHADUR) : Sir,
may I suggest that all that he said with res=
pzct to you should be expunged ?

MR. SPEAKER : Yes; it will be done.
If he repeats it again, T will have no alter-

nalive but to ask him to withdraw from the
House.

**Expunged as ordered by the Chair vide Col. No,192



193 Papers Laid

SHRI JYOTIRMOY BOSU : What have
1 said which is unparliamentary 7 We are
here to protect democracy. (Interruptions).

MR, SPEAKER : The hon. member of
the Marxist Party is defying the Chair.

SHRI DINEN BHATTACHARYYA
(Serampore) ¢ If he has said anything un-
parliamentary, you can expunge it. If he has
said something within his right how czn you
expunge it 7

MR. SPEAKER : It is not within his
right.

SHRI INDRAJIT GUPTA (Alipore):
If in this handbook which is circulated to
members, this particular section is per-
mitted to remain as it is, a very anomalous
position will be created. Better have it de-
leted. | do not know whether Mr. Bosu
was asking a question or secking some in-
formation., Bul the fact remains that what
is written here in the Handbook of mem-
bers is very categorical.

MR, SPEAKER : If allowed by me,

SHRI INDRAJIT GUPTA : It does not
say that, Either amend it or have it deleted,
because a large number of new members
have came and no confusion should be crea-
ted in their minds.

MR. SPEAKER : The Handbook can-
not be quoted here. You can quote the
Rules, but not this,

SHRI JYOTIRMOY BOSU :
throw it into the Jumna.

Then

SHRI INDRAJIT GUPTA : Why not
amend it ? Why create confusion? ([~
terruptions).

MR, SPEAKER : Secretary.
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12.49 hrs.
ASSENT TO BILLS

SECRETARY : Sir, I lay on the Table
the Finance Bill, 1971 passed by the Houses
of Parlioment during the last Session and
assented to since a report was last made to
the House on the 2nd April, 1971,

2. 1also lay on the Table copies, duly
authenticated by the Seccretary of Rajya
Sabha, of the following two Bills passed by
the Houses of Parliament during the last
Session and asscnted to since a report was
last made to the Housc on the 2ad April,
1971 :—

(1) The State of Himachal Pradesh
(Amendment) Bill, 1971,

(2) The Labour Provident Fund
Laws (Amendment) Bill, 1971,

12.41 hrs.
ARREST OF MEMBER (Shri Lalji Bhai)

MR. SPEAKER : 1 have to inform the
House that 1 bave received the followivg two
communications :-

(i) Letter, dated the 24th May, 1971,
from the Sub-Divisional Magis-
trate, Parliament Street, New
Delhi :

“l have the honour to inform
you that Shri Lalji Bhai, Mem-
ber, Lok Sabha, has been arrest-
ed today by the police, Police
Station, Parliament Street, New
Delhi, under Section 188, Indian
Penal Code, for violation of
prohibitory orders promulgated
by the Additional District Magis-
traté (South) Delhi, near Parlia-
ment House. The arrest was
cffected at 1-45 p.m. om Raj
Path beyond the crossing of Raj
Path and Rafi Marg.

He is being presented before
the Judical Magistrate, 1st Class,
New Delhi.”
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[ Mr Speaker |

(n) Telegram, dated the 24th May,
1971, from the Superintendent,
Tihar Jail, New Dilhi
“Shri Laly Bhai, Member Lok
Sabha was admitted i Tihar
Jail today under Section 188,
Indian Penal Code ™

He 18 now lodged in the [ihar Jail

SHRIR V BADE (Khargone) He was
coming to Parhament At that ime

MR SPTAKFR 1am only giving an
mformation He cannot raise any question
without giving notice

————

12 43 hre
STATEMENT RF SUGAR POLICY

MR SPEAKIR Now Shn Fakhruddin
Al Ahmed will make a statement  IT it 1s
too long it may be laid on the Tible

THL MINISTTR OF AGRICULTURI
(KRISHI MANTRD (SHRI T A AIIMED)
1 beg to lay on the Table

SHRI TRIDIB CHAUDHURI (Bertham-
pore) Sir, this 15 an important policy stdte-

ment  Merely laying 1t on the Table would
not do
MR SPEAKLCR 1If hop Mcmbels so

desire, 1t may be read

it arew fagrd qroddt (vnfage )
AW WET, WX AT TA & Iq9°7 F
A g qaTe qEA ) gATod &, a9 A
W 9z Fr F1E @ & wIT ¥

AR E & av A ag E ¥ o gy
urar g |

SHRI JYOTIRMOY BOSU (Diamond
Harbour) Sir, on a point of order There
18 a news item 1n today’s Stare siman  which
says that the Union Cabinet has decided (o
de-control sugar This nformation has
been given to the press even before it s
given to Parhament  This 15 a clear breach
of privillege of the House

MR SPEAKER : He cannot raise any-
thing he wanis without giving a proper
notice

SHRL JYOTIRMOY BOSU .1 am rais-
ing 1t under rule 376

MR SPEAKER
wrlung

SHRI JYOTIRMOY BOSU -
point of order under rule 376

Please give it 1n

It 1sa

MR SPEAKER You are objecting to
a certain stalement

SHR1 1YOTIRMOY BOSU 1 am not
objecting 1o hus statument I am only say-
ing that there 1s a front page news item n
today's Statesman which says

* The Union Cabinet today decided to
de-control the price of sugar ™

1 want you, Sir, to obtain an expldnation
from the government how they have released
the ncws to the press before giving it to
Parliament  You can mahke up your mind

MR SPEAKFR
up my mind

1 have already made

SHRI T A AHMLCD  Government
have not released it to the press

MR SPFAKRIR Let him make his
statemunt

SHRIT A AIIMED As the House is
daware, complele control on sugar was impo-
sed on Aprid 1963 on account of the low
production of sugar that year and increase
is prices The control continued in this
form upto the 1966 67 season when sugar
production was one of the lowest 1n resent
years because of the drought conditions
which had affecied the sugarcane crop, the
production during the year being under 22
lahh tonnes  In order to encourage the
produc 10n of sugercane as well as of sugar
through the incentive of higher cane prices,
the policy of partial decontrol of sugar was
mitoduced from 1967-08 season  Under
this modification, a major part of the pro-
duction of sugar was procured by Govern~
ment at fixed prices, manly for controlled
distribution to the domestig consumers and
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a portion released to the factories for sale
in the free market. This ensured that while
the domestic consumer obtained his require-
ments at reasonable prices fixed by Goven-
ment, the factories could realise higher prices
for the free-sale sugar and, therefore, pay
higher prices for sugarcane to the groweis,
During the years, 1967 68 and 1968-69, the
growers reccived for their cane prices which
were substantially higher than the statutory
minimum prices. The objectives of this
policy have thus been achieved inasmuch as
the production of sugar went up to 356
l\akh tonnes in 1968-69 and to 42.6 lakh
tonnes in 1969-70 and sugar has been avail-
able to domestic consumers in adequate
quantities through controlled distribution
channels at prices fixed by Government,

2. With the substamtial increase in
production and aciumulation of s‘ocks of
sugar with the factories which were about
21 lakh tonnes at the close of the last
season, the situation has materially changed.
Although int¢rnal consumption has gone up
from 26 lakh tonnes in 1968-69 10 325 lakh
tonnes in 1969-70 and may be about 37
lakh tonnes during the current yecar, the
stocks with the factories at the end of the
s .gar year in September will still be of the
order of 19 lakh tonnes. The prices of sugar
in the open market have also been going
down substantially since 1969-70 sugar
season and the prices realised by the facto-
ries (exclusive of excise duty) have been
moie or less at the level of the levy prices.
Factories in high cost zones have not been
able to sell the released levy sugar on
account of easy availability of free sale
sugar and the reluctance of deficit States to
lift high priced levy sugar for distribution.
This has resulted in accumulation of dis-
proportionate stocks with factories in several
zones and consequent financial difficulties.
There have been persistent demands from
sugar industry for a revision of prices on
the ground 1hat there has been increase in
the cost of production and holding of stocks.
Many factories have had recourse to Iitiga-
tion in recent months and have secured
interim orders involving substantial increases
In prices, which vary from factory to factory
in the same zone, with the result that at
present in several parts of the country the

system of price control and distribution is
under great strain,
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3. Government have thcrefore reviewed
the entire sugar policy in the light of the
changed circumstances, It is considered
that, in view of the casy supply and stock
position of sugar, control over prices of
sugar, distribution of sugar to consumers
at fixed quotas on the strength of cards and
other procedural handicaps have little place
in the present situation, Government have
therefore decided to remove all controls on
prices, distribution and movement of sugar
with immediate effect. Releases of sugar
from factories for sale to wholesalers will,
however, continuc to be regulated in order
to maintain reasonable and stable prices in
the market and to ensure availability of
adequate supplies throughout the year. By a
process of judicious releases it will also be
ensured that there are always adequafe
reserve stocks of sugar in the country to
meet fulure contingencies. Government hope
that these steps will help in removing the
present strain in the distribution system and
enable the consumer to get his requirements
at competitive prices throughout the
country. Further, in order to protect the
interests of the sugar cane growers, control
over minimum prices of sugar cane to be
paid to the growers will continue and
minimum prices will be fixed for each crop
season, as in the past.

12.47 hrs

RE, DISCUSSION ON INFLUX OF
REFUGEES FROM EAST BENGAL

MR, SPEAKER : We will now resume
discussion on item No. B8, the Annual
Report of the University Granis Com-
mission.

st wew fagrdY sy (vfaas) ¢
weqer AgRT, AT qF fadgy , dwew
& ey ¥ wrw oy w9 o af g,
ag forg fraa & weasiv §, 39 ¥ qWg
wq fadar | Wy wAY § fs g fsw
wragETd e & ol i @
wfafafe, s w@ ¢ dhemr Wi,
oy ag Wt Q<ft o2 ¥ o A @
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[»ft wzw fagidy maddi]

gFAr ) A% fadea & f7 g @ =
qIEd 7 X %% faA W €W AV
q981d |

weaw wgea T aE faw
Mgy

Y gz fagrd) mAdy g &
3w T WHAT &, qW @%ed W A
grafgg &, "a 1 Gz aver NEF &
o wag Aifgd | W A vEeAAR
ANOA ¥ A A9 ¥ sgErazgw A
JET | AT A QEFHN /A T8 7L,
wq w91 T A7 12T 21T Afd |

Weqw AT IA & FEAA €7 A
varer Zrew fas strawm

R wew fagQ wwR@  Fw g
ferea & fort ofgy | o9 % 79 a2
91 &1 QU wFgT AR faar srgan, W
a7 gAwar ff 79 A3 9@ T AW
/R |

SHRI R S PANDLY (Rajnandgaon)
Sir, I agree with Shn Vajpayee more time
has to be allotted because this 15 a very
important mattcr

SHRI FRANK ANTHONY (Nominated
—Anglo-Indians) Some of us did not
sapport the adjournment motion because
we wanted a full discussion But this s a
matter which leaves no alternative except

war and some of us want to putl that pomnt
of view,

SHRI INDRAJIT GUPTA (Alipore)
Within this imited time 1t will not be pos-
stble 10 accommodate all the representatives
of the principal groups and of the ruling
party. The time has to be increased,
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) A mole hill has been made out
of a mountain Now this has been put
down as a short duration discussion which
cannot extend beyond two hours What
1s this mockery that everybody 1s intending
to do, we do not undersiand

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) i We also support the demand that
time should be extended It 1s unreason-
able to give only two hours for discussion
on Bangla Desh 1ssue It must be for the
whole day tomorrow  (Inter1uption)

s yagr qras (wdgr)  wee
Y, WA q1T A RN q@AT TEAT
eafst o aTd aw a6 A¢r afew &
g1 g g za% fou of|g | R A&
TT Z1EH q'AT 9%ar § ¥ AT LA
FEAT 9 | eafer AN qwana ¢ fw
A G AN g% FAFT A @ KW AL,
(zmawr)

ot gzm fagrdt amddy  gw wiw
T 4 & AT g qrvEN FIE WX
FA GATA FTF ... (www) | foe @
T e A Ay W s ded Agy
& aY Ffearg dar @nf )

MR SPEAKER One whole day
means four hours  If you want four hours,
we will start at 2 O'Clock and finish at
6 O°Clock , or, we start at 3 O°Clock and
finish at 7 O Clock today

= T meR (vzar)
AT X AF GEE A TR A7Y |

LIE ]

SHRI A K SEN (Caleutta —
West)  Let it be from 2 to 6 today North

MR SPEAKER
s00d suggestion
today,

1 think, 1t 13 a very
Let it bo from 2 to 6



201 Re Disc. about

SHRI INDRAJIT GUPTA : The reply
may be held over for tomorrow.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Give the whole day to-
morrow for Members and let the reply be
day after tomorrow.

SHRI INDRAJIT GUPTA : It is an

important matter,

Avam W A A e, A
QT g o wF I 9T ¥ f suvar @
we

SHRI TRIDIB CHAUDHURI (Berham-
pur): The Prime Minister has descrnibed
this refugee problem as the biggest crisis
that this nation has faced afier independence
and you want us to be satisfied only with four
hours ! We have never dealt with such
serious problems in this fashion in this
House. After all, this House has a responsi-
bility to the country and to the world. This
is an international problem and we arc
trying to deal with it in a perfunctory
manner, This is impossible.

MR. SPEAKER : One whole day's
debate is enough, We will take wp the
discussion on the UGC Report tomorrow
and will start the discussion on item No. 9,
that is, Bangla Desh, at 2 0°Clock today,
take the whole of today and finish at
6 O'Clock. We will take up the discus-
sion immediately after the Lunch Hour and
finish it at 6 O'Clock.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND MINIS-
TER OF DEPARTMENT OF CULTURE

(SHIKSHA AUR SAMAJ KALYAN
MANTRI AUR SANSKRIT! VIBHAG
MANTRI) (SHRIL SIDDHARTHA

SHANKAR RAY): 1 do not mind the
uGc discussion taking place after the
discussion on Bangla Desh.

MR. SPEAKER : Not today.

SHRI SIDDHARTHA SHANKAR RAY:
No, after the discussion on Bangla Desh is
OVer tomorrow,
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MR. SPEAKER : Should be adjourn
for lunch to reassemble at 2 O'Clock ?

SHRI BHAGWAT JHA AZAD:
hours are not enough,

ot wzs fagdt st @ @ fag
X %2 qafeq T8 g |

Four

SHRI BHAGWAT JHA AZAD : When
hundreds are being killed, you caonot allot
more time for this |

SHRI P, R. DAS MUNSI (Calcutta
South) : It is not the problem of India
alone,

ot . @ @ (wmUge) ;o srA
17T, qg GHEQT AZA WUTET I |
q7 UT FaTisErT @wEAT § 1 ¥ 9 4T
$far Arang agaga wsa § 1

MR. SPEAKER : We adjourn for
lunch to reassemble at 2 O'Clock when we
shall take up the discussion on Bangla
Desh.......( Interruptions)

12,55 hrs

The Lok Sabhha adjourned for
Lunch till Fourteen of the
Clack

The Lok Sabha re-assembled after
Lunch at Three Minutes past Fourteen
of the Clock.

[MR. DBEPUTY-SPEAKER in the Chairl

DISCUSSION RE: INFLUX OF
REFUGEES FROM EAST
BENGAL

MR, DEPUTY-SPEAKER : Shri A, K,
Sen.

SHRI A.K. SEN (Calcutta—North
Woest) :  Mr, Deputy-Speaker, Sir, we aro
called upon to discuss one of the gremtest
tragedies in human history. It is not merely
enough to say that we stand at the cross-
roads of history, That will not be saying
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enough It will also not be cnough to say
how mullions of people have been throttled
Because that 1s a trusm  The whole world
knows about it It 15 also not enough to
gay that many morc millions arc fleeing
from the blood and fury let loose by
Pakistan  Because that s again a truism
And the Prime Minister has referred to 1t
only yesterday how this counry has been
pressed down with the problem of mullions
thrown across the border, who have left
everything behind them and who are now
looking forward to the future to return to 4
very happy land

Truly, the hawks of politics of Pakistan
are stalking around and the blood fire and
fury have become the order of the day
What are we to do 7 Is it enough to extend
again the words of sympathy which this
House so unanimously vxpressed before the
last session ended ?

Is 1t enough to sav thit we shall not
tolerate this outrage commilted across our
borders and that we rfuse to acwpt the
position where our nughbour will be at
liberty to drive away 1ls unfortunate citiZens
just because it wants tlo thrust a bloody
colonial rule upon them ? 1s it enough lo
say that wi are propared to extend ill our
sympathy, support and succour 1o these
millions ot unforiunate refugees ! 1 do not
think either the country, or the people, or
this House will accept such a position  Such
a passive tole would not be consistent with
our history and our past tracition It has
been the glory uf this mation that whenever
human freedom and dignity have been at
stake we have not only raised our voice 1n
opposition but we have goic with active
help to see that forces of freedom and
democracy succeeded I think a more grim
test has now come before as snd we must
overcome all the difficulties and obstacles
that he 1n our way and pass this grim test
with glory and with success

It 18 very difficult to say 1n what particular
manner and with what particular strength this
oouniry must act, but 1 thunk it will be the
unanimous feshing of this House, and ot the
people outside, that this country must act with
valour and strength  We do not expect the
Prime Mimuster of the government to tell

)
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us actually what are the steps which are
to be taken or which ought to be
taken, but we shall be satisfied 1f we
arc told that this country 1s going to act
with strength, for we have seen that not
mercly Pahistan but the world outside only
wnderstands  strength  If that 1s not so,
the anguished voice of these mullions of
slaughtered corpses  whose past tales have
not yet been told their tragedy would have
movcd all the capitals of the world But m
us plice we are finding a patheti. indiffercnce
being expressed all over

If we judge the history of the past two
centuries and how these powers acted in the
past, it may be worthwhile to recount a few
nstances when far less tragedies have moved
into action the so-called great powers
Let us take thu recent past, before the world
war In the 19th century when Greece was
invaded and oppressed by the Turks, three
great powers rushed theren in 1827, and
those powers were England, France and
Russia Why ? It was said openly that
they could not be silent spectators of thou-
sands of innocent Greeks being bulchered
by the Turks Not only were the armies
rushed but the whole of the Greek Coast
was blockaded and that  resulted in the
battle of Nuvarino where the Turkish fleet
was entirely destroved History is replete
with instances of so many nterventions m
the cause of freedom, as 1t was said, and
Lngland was one of the countris which
proclaimed in its loudest voice 1n those days
that where freedom was 1o peril the Enghish
army would be active, so much so that
when a British citizen, John Rosion was
mnjured and his property was seized by the
Greeks the Briush ficet blockaded the Greek
Const and they declared an embargo, claim-
ing the right of reprisal, stating that no
country in the world had the right in the
exercise of 1ts domestic jurisdiction to hurt
the ives and property of the citizens of
another state The right of reprisal 1s re-
cognised in intérnational law as inherent n
any sovereign State,

What 1s happening today 1s ths. Not
merely the Pakistam citizens, the minorities
and the majonty community who have been
slaughtered, but thousands of villages on
our side have been attacked and hundreds
of Indian citizens have been shot Theip
bodics have been scen by our Ministerg,
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Mr, Khadilkar is here, Ask him, Sir.
Other Ministers have gone ; other Members
of Parliament have gone I have seen myself
Indian citizens with bullet wounds, leave
alone, thousands and thousands who have
come along from the fury of the Pakistani
demons with injuries on their bodies, men,
women and children, leave alone those tales
of atrocities of international crimes in
opposition to which every nation has a right
to act.

I am only confining myself at the mo-
ment to the injuries inflicted on Indian
citizens and their properties. When wanton
shooting is resorted to by the Pakistan army
are we to sit quiet 7 Have wc not got the
right in international law to act and hit
back ? Must we not then cross the border
to neutralise the areas from which these
attacks have been inflicted on our citizens
and on our propertics ? Have we not then
the right to calm those very guns which are
aimed at us 7 I think, we shall be well
within our rights to go to the other side of
attack and fimsh them so that those guns
can no longer be aimed at us and we are
not inflicted any injury on our persons and
properties.

Sir, that is our right of self-defence. No
State-however powerful it may be-has a sight
to unleash forces of destruction on another
State. That is not merely inter-national law,
but that is also domestic law too. If I have
a right to live peacefully in my house, I
could not let out fiood-waters into my
neighbour's land and flood my neighbour's
property, nor can I use my gun, injuring
the properties or the persons of my neigh-
bours. That is domestic Jaw as well, And
International law is much more important,
because there, armed sovereign States con-
front each other and there the armies have
to be restrained to the limits so that the
army of one State cannot be allowed to
carry on rape and plunder on the persons
and property of any neighbouring State.

Therefore, this answer has to be given
by us, by this House and by the Governe
ment whether we will allow any longer this
audacious atiempt on the part of Pakistan
to flout our sovereigaty and to inflict injury
On our own citizeas and on the property
bolonging to them. They must be taught a
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lesson. The only lesson they understand in
this world is the lesson of force and that
has to be shown to them so that they may
know that this country, however wedded we
are to peaco and to the principles of non-
violence—which have been our cardinal
ways of life—neveritheless knows how to act
in our self-defence, as we did in 1965, which
we shall do again whenover wo are threat-
ened. I can assure the Prime Minister that
this House and the world outside, to the
lust man, stand behind her in her effort to
uphold the dignity and the sovercignty and
the integrity of this country and the rights
of its citizens.

Take the cases occurring outside our
borders. Has Pakistan the right to sead
away thousands and thousands of citizens
belonging to the minority community and
the majority community across the borders?
This 1louse Jebated the grim tragedy on the
last oceasion, All of us said we shall never
let down our neighbours ; we cannot forget
that we were one until 1947, that we belong
to the same ethmic group, sharing the same
traditions, culture and civilisation, And,
for many of us, we speak the same langu-
age; we have ths same cravings,
the same  history, all through the
ages and in our struggle for independence
all of us fought together., How can we,
therefore, forget these unfortunate people
and neglect them and relegate them to the
barbarities of an alien race which has come
with mighty arms, armed with the borrowed
weapons given to them by others and now
being used on innocent victims ?

1 do not think that history affords a
parallel to this. The atrocities of Atilla,
the massacres of Timurlane, the pillages of
Chenghiz Khan and the barbarity of Hitler
have all been surpassed by these latest ex-
ploits of Pakistan and its rulers. Those
who have seen these innocent victims fesling
in terror and have heard their tale of we
have learnt to their grief and anguish how
brutal their own countrymen could be and
how badly the weapons have becn used
which have been given to them by their
friends for the alleged purpose of sell-
defence of Pakistan, Those who have armed
Pakistan now see very well in what mannes
and for what purpose these weapoas given
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to them for self-defence are now being used.
We have been told solemnly by the British
Government that after all, this is an inter-
n&l problem. Well, we have nothing against
Mr. Heath personnally, nor have we any-
thing personal against the British Govern-
ment, But we can only say that at least
there are still a few men leoft in England
who speak the voice of freedom and try to
carry on the tradition which had made
England great in the past and they arc not
following the wretched example of their
rulers who cruelly look upon the slaughter
of millions and say that they shall turn their
faces away and will do nothing to the
matter.

As I said, | shall give the hislory
of the English race itself, when
the English Army went to Greece
and the British fleet blockaded the
coasts of Greece to protect Greece against
the Turkish invaders ; I remember the words
of Gladsione who was the Prime Minister
then ; he said that he could not Jook with
calmness at the murder of innocent Greeks,
because, after all, Europe owed so much to
Greece, That very English race is now tell-
ing its people and the world with such
indifference that this human tragedy is to be
looked upon as a mere internal incident of
Pakistan. The disgracc of Chamberluin is
being repeated again in front of us.

When Abyssinia was  conquered and
invaded by laly, de facto recognition was
given to Mussolini long before Abyssinia
was fully conquered. Similarly, when Spain
was revaged by Franco’s hordes with the
aid of the Fascist troops, England rushed
to give de fucto recognition 1o Franco's
awaiting de jure rccognilion, and before
de jure recognition came. Franco said *Yes,
these people are rushing 10 accord recogni-
tion to me, because they know that 1 am
going to succced’. If they knew that Mujib's
forces were going 10 succeed, as they will
in the future and as we know that they must,
then they would all rush to recognise the
Bengla Desh Government, They think still
that thess armies of Pukistan would be able
tq hold on and perpetuate their oppression

. on Bangla: Desh. They little know the
_ essoms of history, beeause when a whole
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people have risen to the last man, it is
impossible to keep them. Could the Britain
keep us 7 Could the British keep the 13
American colonies which revolted ? Could
the Kuomintang Government keep. the
Chinese revolutionaries in check 7 Could
anybody ever perpetuate the bonds of
slavery over a people who had risen ?
History has said that slavery is not the
badge for all times, and the lesson of his-
tory is that whoever tries o perpetuate
bondage becomes the victim ultimately.
Hitler had over run the whole Europe and
made half of Europe the slaves of Germany.

But the end of Hitlar is well known fact
of history and the end of Yahya Khan and
the hordes of Pakistan is also written on
the wall ; only those who can read them will
know what fate awaits these barbarous people
of Pakistan,

Now, therefore, the problem is : what
ar¢ we going to do when we are standing at
the crossroads of history when four million
these people have crossed the borders and
seeking to swamp the whole economy and
stability of the easiern part of india, There
is Assam. There is Tripura, a small State,
which has received more refugees than its
own population. How can it sustain such
a pressure? West Bengal, which has been re-
ceiving floods of refugees caused by perpetual
oppression of the minorities in East Pakistan
is now swamped not merely with rcfugees
of the minority community, but Muslims
who have now been driven out for the first
time, Every Awami League lcader has
been marked : his family has been des-
troyed ; intellectuals have been ligquidated,
and the mame of the Awami League
is sought to be completely erased from
the face of East Paskistan with bullets, guns
and bombs.

I have heard these tales not from peopls
who have heard them from outside but from
people who have seen such murders un-
known in history being committed in front
of them. I remember the story related: to
to me by the editor of People, one of the'
most progressive dailies of Dacea, which:
was the champion of the Awami League and.
carried on a campaign for it for days. He
told me that at dead of night suddenly the
tanks had come, rushed across his press,
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destroyed it completely without any provo-
cation, They were scarching for him.
Foriunately or accidentally for him, his
name plate which was in English was taken
away by the Awami League volunteers,
because they were taking away everything
wh:ch was not written in Bengali, Therefore
the Pakistani army people could not spot
his house and he succeeded in fleeing from
that terror. He is not safely lodged 1n West
Bengal, receiving succour and help from us,
as it is our duty to extent to him,

This is the story of every man who has
fled ; this is the story of hundreds of
thousands of villages which have been burnt
and ravaged. Whenever & train 15 derailed,
a whole radius of five miles is surrounded,
entire villages are burnt down and hundreds
of men, women and children are put to fire.
This 18 the story of East Bengal today. Let
England know, let Russia know, let the
whole world know all the big capitals be
filled with stifled voice of angus of millions
of slaughtered men, womcen and children,
and then | hope the conscience of the world
may be awakened.

The Prime Minister has been trying,
our Government has been trying, to
hindle that sense of duty and cons-
cisnce which we so much expect from
these big capitals, WUnfortunately, it seems
human conscience has become very, very
slow to act. We have become 1m-
mune to tales of tragedy, Nothing seems
to move human compassion and sympathy,
The age of chivalry and the age of rushing
for people’s freedom seems to have comple-
tely disappeared and we seem to take every
act of oppression for granted. When
millions are sacrified, we never séem to
move. This has become a sad cpisode in
this world, In this latter part of the 20ih
century,

I hope in this crisis of history, India will
give a lead and will show to the world that
the forces of freedom and democracy can
never be crushed, that this country stands
solidly behind every compaign, cvery stru-
gele, for freedom, and that wherever human
tragedies are perpetrated, wherever the voice
of oppressed rises to the skies for succour
and help, this country will rush, with what-
cver power in its command, to help the
supressod and oppressed humanity.

May I, thercfore. before I conclude,
appeal to Government to act, act will vigour
and valour, We must extent recugnition
to Bangla Desh,  This is our prerogative,

1 want to read this dispatch which was
sent very quickly long before the Red
Chinese Army had conquered the whole of
China. They appealed for recognition to
the Soviet Union, and this is what was
written on 2nd October, 1949 by the Soviet
Minister of Foreign Affairs, quoted by this
publication of the Academy of Science of
the Soviet Union, at page 119 ;

“Having considered the request of
the Chincse People's the Sawviet
Government, prompted by the un-
swerving determinauon to maintain
friendly relation with the Chinese
people and confident that the Central
People’s Government of China is the
expression of the will of the over
whelming majority of the Chinese
people, informs you that it has deci-
ded to establish diplomatic relations
betw:en the Soviet Union and the
Chinese People’s Republic and to
exchange Ambassadors.”

Is there any doubt that the overwhelming
wishes of the poople of Bangla Desh were
expressed clearly and unequivocally in the
last clections when 98 per cent of the people
of East Bengal voted for Mujeeb's party,
that the majority of the National Asssmbly
Members were people belonging to the
Awami League and the National Awami
party and that the microscopic minority of
this military junta were completely separa-
ted and were exposed to the whole world
as people who had no following, who had
no grass roots at all ?  Yet, with that clear
verdict of lhe people, the conscience of the
world is still completely benumbed. It
refuses to recognise a fact of history, No-
body has recognised these poor people who
are fighting with their arms and fists and a
few rifles and small arms which they have
been able to procure. The time has come
when we must take note of the overwhelming
wishes expressed by the people of Bangh
Desh and the peopje of Pakistan, and we
must accord recognition as others have
done in the past and others will do in the
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future, Therefore, this 1s the first thing
that can be done and that should be
done,

The second thing that should be done
18 to prevent the sources from which these
attacks on India are aimed, attacks m all
forms, in the firm of sending millions of
refugeee, 1n the form of shooting across
the border and in the hrm of undermining
the economic, social and political stability
of India We should act, and then alone
we shall have the respect of the rest of the
world.

In this welter of confusion and indiffer-
ence and coldness of the world and the
democratic opinion of the people all over
Europe and Asia, we see a glimmer of hope
when the voice of the Ioreign Relations
Committee of the Senate of Amcerica ex-
presses 1tsell so strongly, whea Senator
Fullbright and Senator Ldward Kennedy
oppose the cold indifference of the Govern-
ment of the United States, when the demo-
cratic Members of Parliament of Lngland,
Lord Fonner Brockway and others, so
solemnly declare their support for Bangla
Desh, when the Peace Council meeting n
Budapest declares before the whole world
1ts support for the struggle in Bangla Desh
When democratic Members every where
have come forward to express their soli-
darity with the great struggle for frcedom
now ragmg 1o Baogla Desh, we feel that
all 18 not lost yet, and hope stll survives
that the conscience of the world will still be
awakened and that with solid support given
to these people, their struggle 1s bouud to
succeed Long live Bangala Desh  This
House must give the lead,

ot sz fagrdt aodat (enfea) -
ISR AHEW, AW FH UF Ay fag7
o o= $3Q § | OF Yfagifas ofcada
W sfer gt A} dE ad i
AWGE W WEIT FM FT WG
%1 fawred gor ar ) arr Yar wwar @
fr ot & gf o0 7= e & o W
‘miﬂmwﬂﬂ AT, og T
wez it W @

MAY 28, 1971

Refugees from W Bengal 212

aner 2@ & gwenr & &€ qgq &
AT 0% gEX ¥ g O g A IR wow
#T ¥ 3@AT AT EN |1 UK 9§ T &
f& quer dm gATT 9N B w O%
qg gaTT A 91 | 99 & framlt gAn
W ¥ W SR gAr W@ & [ig §
wwdtfs ¥ g @ fzar, fawg o At
gq anq gfae M el & agz as
Ty Al M qqST AW A ACEGR
gver g or wgay wfs # wwE
FO A gaA frar o W@ 4gE
7% 9 F NI AW F {7857,
vE oifa F qm A @ AT FAd
fasg, arars IS E | AGA qUAT W
¥ gon ary AwgR § favg W @F
ggva oz a9 afmnr ad & gwr §)
FfET vF @Y F 1A g 5w @ R
AT FH &1 FT qIAT FTAT EFIT )

AAT I A ST AN G A wE
a7 Ry @ 1 qrgfew o7 ¥ afgams
F1 qama gat g 1 gigaadr awry foy
T g1 qifeearT N Y0 g W@
T T ®T YW T W g,
ey ¥ o FofEar ®
gt wveft df | awgE ot aw wrAAAT
fazg fed 14 &} sEmIT Tner X
A BF g3 7 ¥\ wrags § Froag we-
YT AFT A1 ) afe @gF g Ww
=it favg & 9t aeg E{aﬁq Y
THIT FT F—FA® ¥ QY ge g wav

1 TS 0 W wgY fasa ¥ wlr

Wi § —a AE W a9y s
¥1 qIG7 FTAT G |

JTHT AW I gEEAT T A g,
WY 3y gy N g gy
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qufieeaT aAT 1947 A | gX WTOT X X
f arfivear os @ierafas wsa i,
forg & ATy frrnga) weaey fasfoa s
&ﬁgfmq‘t'ﬂlwﬁﬁwmfmaﬁa
@t arw % gfawrT an @A @A
1T g | JAT R AT ghear & | o
ag %aer gar fs agr @ T A,
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SHRI J. B. PATNAIK (Cuttack) : Mr.
Deputy-Speaker, Sir, this House is mesting
after its historic resolution on Bangladesh
in the last session. In that historic resolu-
tion this House expressed its solidarity with
the struggle of people of Bangladesh, After
that certain incidents have taken place
which again have a roused the conscience of
the people of this country and international

opinion in favour of the people of Bangla-
desh. Now the question arises as to whether
this couniry should have done more in
respect of Bangladesh than what it bas done
so far.

There are several aspect to this question
of giving recognition to Bangladesh, Now
there is a demand that we should give
immediate recognitlon to Bangladesh and
that would solve our problem, I do not
think that by giving recognition alone we
can solve this problem.

A more important factor is that the
siruggle of the people of Bangla Desh should
succeed and conditions created in which the
3.5 million refugees, who have come over
our country could go back to Bangla Desh
and live in safety. To create those condi-
tions we must carry internatiodal opinion
with us. We should not act alone in this
rcspect, because it is not our responsibility
of the entire world to see that conditions
are so created in Bangla Desh that these
rofugees return there and the political and
economic rights, which are inherent in the
people of Bangla Desh, are enjoyed by
them.

To cany international opinion with us
have a very clear case, firsily, because of the
influx of 3 5 million people of Bangla Desh
into India That 1s no longer the domestic
jurisdicuon of Pakistan, Pakistan canrot
take shelter under the plea of domestic
jurisdiction, because the problem of main-
taining these refugees is a severe problem
which has affected our country’s economy.

Secondly, there is the unwarranted act of
genocide perpetrated on the people of
Bangla Desh, We know that about a
million people, including intellectuals,
professors of universities, student leaders,
technicians and even military officizls, that
is, those who belonged to Exst Bengal
Rifies, and Bengalis in geaeral, have been
killed. This act of carnsge, amson and
geoncide is going on even now.

The international law is clear on this
act of genocide. We have the precedent of
the findings of the Nuremburg trial which
clearly condemns this act and holds persoas
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responsible for this liable to prosecution.
Whether Yahya Khan and his group of
people would be brought before the inter-
national bar of justice is a different thing.
The day may dawn when this would happen,
when military rule would end in Pakistan
and those pcople who are responsible for
this act of genocide, for this killing, hunger
and suffering, perpetraied on the millions
of innocent people of Bangla Desh, would
be brought to trial. But there is a clear
case for international intervention on this
act of genocide on the part of Pakistan.

Then, there is racialism. 1 feel that it
is & case of the worst type of racialism thal is
being practised by Pakistan in Bangla Desh
If we consider the strength of the people of
Bangla Desh, they are in a majority, They are
75 million as against 55 million people in
West Pakistan. So, it is not the question of
the majority seceding from the minority.
It is a majority which was clecled to power
but was not given the opporlumiy of
moulding its own desuiny, the desuny of
Pakistan, They were denied the political right
that was inhenent in them though they were
elected to the National Assembly as the
representatives of the majonty of the people
of Pakistan.

Then, East Bengal has been treated as
a colonial territory, In the lasi 23 years,
although it has contributed 50 per cent of
foreign exchange to the coffers of Pakistan
and has given the raw materials neccssary
for running its industry and for the develop-
ment of Pakis'an at large, it has becn
treated as a co'ony  In this respect 1 wo Id
like 10 quote from the famous book “Asian
Drama’ of Profcssor Myrdal who has said
that in all respects East Bengal has been
treated as a colony by Pakistan,

Besides this treatment of the Bengali
people as colonial people, Pakistan has also
denied them all the rights that are inherent
in a sovereign people,

So, this oppression, these barbaric acts
perpetrated on innocent people are no longer
an internal jssue of Pakistan, This is
pacialism of the worst type. And racialism
is something which has been condemned
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again and again before the bar of the public
opinion in the world.

In 1948, South Africa raised this issue
of domestic jurisdiction when this question
came up hefore the United Nations and
pleaded that this question should not be
taken up. But the Unied Mations rejected
it. And it became since then the concern
of the United Nations and of the entire
world, So, 1 say, there is clear case now
for international concern and may be inter-
vention. When this has become the concern
of the entire world, it will be wrong to say
that India should tuke unilateral action in
this respect without persuading sufficient
wo:ld opinion to come along with it. India
has succceded to a large extent though it is
disappointing that the world opinion is not
sufficiently aroused o take necessary action
i this respect, 1 should not feel that
India has not succeeded in ths respect at all.
In fact, it is not only the Soviet Union
which has shown its sympathy for the people
of Bangla Desh in the famous lelter of
Mr. Podgorny to Mr. Yahya Khan, [ had
an opportunity of visinng the Siviet Union
a few days back and I have found that
there 1s an immen<e spmpathy in the Soviet
Union for the people of Bangla Desh.
1 met some of the Minister and some of the
important leaders and they have expressed
the opinion that a political settlement in the
manner Sheikh Mujibur Rahman wanted
it should be arrived at and that the problem
of Bangla Desh should be settled politically.
So far as the Soviet Union is concerned,
she is doing her best to see that a political
settlement of the problem is arrived at.

Again, we know the public opinion in
the US. A, We alw find that Senator
Fulbright and Scnator Kennedy have
cxpressed their opinion against the actg of
carnage going on East Bengal. So, we have
been able to arouse public opinion of two
super-powers and in many countries of the
world and we have succeeded to a great
extent in that,

So, as regards the recognition of Bangla
Desh is concerned, whatever is possible, the
Government is doing and | fully hope that
whatever will be necessary in future, the
Government will not hesitate in doing it
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The Government should be the best judge
of the situation and it should be left to the
Prime Minister and to the Government to
do whatever is necessary in this respect.

SHRI DASARATHA DEB (Tripura
Tast) : Mr. Deputy Speaker, Sir, what is
going on in Bangla Desh is known to the
entire world, We are now discussing this
proplem here, The first thing is, how to
help Bangla Desh freedom fighters is to be
decided here and now.

We are watching, the entire people of
the country are watching, as to what the
Government of India is doing. During the
last session of Parliament also there was
a unamimous resolution adopted expressing
the support to these freedom fighters in
Bangla Desh, But the Government is still
hesitating to recognise Bangla Desh, their
Government and to establish diplomatic
relations with them., This delay is doing
a great harm to the cause of Bangla Dcsh
freedom fighters, Even the Government
somelimes make a statement that the
sifuation should be created in Bangla Desh
so that these evacuees can go back to their
mother-land as early as possible.

Qur Prime Minister has appealed to
other countries also to put some pressure
on Yahya Government to create such condi-
tions whereby the evacuces can go back to
therr country. But, Sir, how can this
condition be created 7 How will this
condition be created ? Such a condition
can be created only if the Pakistan army is
ousted out from Bangla Desh, but how are
¥ou 10 oust these people 7 Merely passing
a Resolution or expressing our sympathy
to thove people of Bangla Desh and also
condemning the butchery perpetrated by
Yahya Khan 15 not going 1o solve the issue,
It can only be done by ousting the Pakistani
army from Bangla Desh, 1f we really want
to oust the Pakistani army from Bangla

Desh, then, certainly, something must be
done here and now,

It is my plea that material aid must be
8iven by us to these freedom Rghters to
strengthen their striking power so that they
can fight back these Pakistani armies

I:ﬁh:w:L If that material aid is not

' » I am sorry to say, merely

passing Resolutions or uondunni.n:, this or

]
|

that, or expressing our sympathy with these
peop'e will not solve the problem, This is
my feeling,

Now, we are talking of solving the evacuee
problem. Yesterday the Prime Minister made
a statement stating that 35 lakhs of people
have already come to India, Mioe is a small
state, a small territory, Tripura. We have
got 9 lakhs of evacuees with us now, where-
as our original population 15 only
15 lakhs. MNow we have got 9 Jakhs
of evacuces and many more are coming.
That is the position, They are coming
from various parts of Bangla Desh and this
18 creating a serious problem for our State,

These people cannot go back uniess
Bangla Desh is completely liberated from
Pakistan army, Onmly if Bangla Desh is
liberated from Pakistan army can these
people go back to their own country,

The more you delay in recognising the
Bangla Desh Government, the more you
delay in establishing diplomatic relations,
with the newly-formed Bangla Desh re-
volutionary Government, the more you
delay giving material aid, the more will be
the influx of refugees and you will not be
able to solve the problem and this problem
will continue to be lingering, Therefore my
suggestion is that the Government must im-
mediately recognise Bangla Desh and iz
should be done here and now and there
should not be any delay in this regard.

By not recognising the Government have
done great damage to the cause of the
freedom-fighters. We have done great
blunder in allowing the new Deputy High
Commissioner of Pakistan Government to
land in india. We should not have done so.
Why cannot our Prime Minister say, we
cannot give sccurity to this man who re-
presents a Government killing lakhs and
lakhs of people in Bangla Desh and that
man cannot be protected from the anger of
millions of Indian people ? She should have
said this thing, but it is very unfortupate
that she has not said this, The represen-
tative of a murderer is allowed to ener
India and is allowed to stay here. This is
completely not in tune with the feelings of
the masses. The whole §j country is now
demanding the recognition of the Bangla
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Desh Government and 1s demanding that
these people should go But our Gowvurn-
ment, though they advoca‘c themselves to
be democra s, are not, however respecling
and responding to the demands made by the
entire people of India  Is this because our
Government allowed the Pakistan troops to
overfly Indian territory in 1969 to  suppress
the students’ movement n Bangla Desh ?
We cannot forgel that

15 00 hrs

I would hke to submut thit my State
Tripura 1s the worst affec ed State  The four
States involved are Triputa West Bengal,
Meghalaya and Assim  Out of all these
the worst affected 1s Tupura [ have visited
<0 many refugee camps in our parls and
1 find that their condition 15 deplorable
Lakhs of people arc still in the open In the
Subrum division jtself according to the
latest census, the original population 15 only
53,000 But now, ibout 2 lakhs cvacuces
have entered there  Our people were ielling
us that even if the 53 000 people evacvatcd
their homes and allowed these new evacuces
to take shelter, sull they could not give
shelier to them So, proper siteps have to
be taken 1m this respeet I'pidemuc  has
already started 1n some parts and there 8
msufficiency  of miedical  facihities also
Moedioal arrangements must be thero

Further, it must te remembercd that
Trnpura 1sa very small State Afier the
addition of this new populition, the prices
of essential commodities has gone up nd
they are not availate and prictically our
cconomy has completely collapsed The
Government of Indin should takec full res-
ponsibility to provide for all these evacuces
Otherwise, our State will be n a terrble
mess very sooD

The other day, the Rehabilitation
Minister had made a statement that the
evacuees who came to India should not be
shufted to other States, but should be kept
in the border area From four districts
evacuces are comung nto our small Stiate
and how can our small State provide shelter
to all of them ? Alrcady, we have about
9 lakhs people , [ do not know how many
more would be comung. If the decision not
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to shift them to other States 15 adhered to,
1 do not know what will happen to such a
small State hke Tripura Therefore, I would
submit that these evacuees should be shifted
{0 some other States also Otherwise, the
Tripura Stale cannot bear this new burden.

[urther, the opcratton of the Yahya
Khan military junta i Pakisten which 18
indulging n this butchery n Bangla Desh
15 endangering our security also  From
Akhaura in Pakistin which s very near our
Agirtala town the Pakistan Army had been
shelling at cur town centinuously day and
might Tnese bullets came to our town, and
four were scriously mnjured and one was
killed But we find that no step has been
taken to meet this d inger , instead, we find
thut our Army keeps quict and does not do
anvtlung , mstead, they go to the border
and ruse the white flag of peace  What
peace ' We all know what sense of inse-
curity prevails in Agirtala town I do not
know about mulitary secrets 1 do not know
what the Border Securuy Force has done
But it stems thev are lagging behind, as 1s
shown by the nvdent in Agartala town
walf

With these words, 1 again say that our
Government  should not delay recognising
the Bungln Desh Government They should
immeditely estiblish  diplomtic relations
with that Government and  give all matersal
help so that the freedom fighters can streng-
then their striking power so that they can
hght back the Pak army and Bangla Land
and Bangla Desh s fully hiberated

DR H P SHARMA (Alwar) Mr.
Depuiy-Speaker dutng  the 23 years of
our history as a free country [ do not
think therc has been a single event which
has so agonised our conscience as the tragc
developments in Bingla Desh The tragedy
13 LYun More agomising because 1t 18 not only
an attack on the fundamental values which
the nternational community holds dear to
it it s also a tragedy which has resulted
m the deaths of hundreds of 1housands of
people and caused the migration of millilo
of people as refugees, with the femainiag
millions who are there afraid of their ife
from hour to hour that this country has felt
it 30 intensely does not need much explmm-
ng as, except for the duratron of these 23
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years, this part of Pakistan or East Bengal
used to be an integral part of our country
and whatever happens there is bound to
affect us emotionally because of the bonds
of culture, language and other factors that
tic us closely with them,

One of the solutions being put forth—
and in this perhaps thc whole nation is
united— is that if we accord recognilion to
Bangla Desh, most of the problems would
be solved. | do not for a moment wish to
be undersiood as saying that 1 am against
such recognition being accorded, but 1
would still like to put forth some of the views
which may not be so palatable to us but
which nevertheless have to be examined in
the context of international law., From the
point of view of international law, simphfied
there are fowr definite requirements @ first,
that the government must excrcise effective
conirol over a definite territory ; second that
there should be a semblance of permanency
about it—it should not be a transitory affair;
third, that the emerging government should
be williug to enteritain and discharge iis
infernational obligations; and fourth, that it
should have received the mandate of the
majority of its people.

Starting from the last criterion, as far
as the mandate is concerned, | suppose
nowhere in the history of the world has
there been such an astonishingly overwhelm-
ing declaration of support for the movement,
The clections were held by the opposite
party, the Pakistan military people, and so
the veracity or the truthfulness of the
clections cannot be challenged. The Awami
party won 149 out of 151 seats. I think
there is no other example that we can cite
where there has been such an astonishing
affirmation of public will, But, as for re-
cognition, which is being cited as a solution
to all our difficulties, I would like to point
out that most of the internationul avthorities
on the subject do not agree that in the
Present circumstances recognition should be
granted. Perhaps this site of the picture is
nOt very palatable to us, but we must be

Willing 10 face what international law
authorities say,

About the recognition of a new Stato,

Prof. Lauterpact mentions this condition :

“effectiveness of power, accom-
penied by a sufficient degree of
stability and a reasonable prospect
of permanence.”

This is the most frequently follwed standard
of recognition,

Another autlority, Prof. Hackworth,
says that rccognition can be granied,

‘““once a new authority has
difinitely established  itself afier
utterly  defeating the former
CGiovernment beyond any reason-
able prospect of rcestablishment,
and once, actording to the widely
adopted qualification of the test of
cffectiveness, the revolutionary
change has been approved by a
substantial expression of nalional
will."”

Till then recognition should not be granted.
Most of the international authorities agree on
this that the State must be able to exercise
cffective authority and it thould have a sem-
blance of permanancy before recognition can
be granted.

1 do not want to be misunderstood as
being against the cause of Bangla Desh,
but I would hke the House 1o face facts as
they are, what we will have 1o hear in the
other capitals of the world,

This does not tie down our hands or
close the option of recogniticn for Bangla
Desh for ever. Thisis only in the present
context, These are other considerations,
political considerations, considerations of
national security etc, because of which
nations accord recogmtion. For instance,
in the Spanish Civil War, two and a half
years before the war ended, Germany and
Italy granted recognition to the France
Government, At that time there was no
clear idea which side was going to win,
Peking is still recognising only Prince
Sihanouk as the head of the Government of
Combodia. But here again we must have a
clear idea as to where our sclf-interest lies.
What is going to happen if recogaition is
granted 7 If recognition is granted, then
from tomorrow onwards we will consider
the Government of Bargla Desh as the only



2" Dise. re. Influx of

{Dr. H. P Sharma)

legitimate Government n that part of the
world.

If they are the only legitimate Govern-
ment, of course, if we grant recognit.on, we¢
do want to help therr cause with which
the entire nation 1s m sympathy 1f they
ask for mulitary help, or they ask for
economic or food help — leave alone the mihi-
tary help—and suppose il we send aeroplanes
with urgent medical supplies or trucks with
food supplies as soon as you crosss the
bordet, the Pakistan military forces which
are there will stop them dnd then thure
would be an immediate armed clash, what
is gong to be the responsibility of this
country ?

So, 1 thmk before we think about recog-
mition, we should face squarely that fauts,
we developments arc going to follow imme-
dialely after we gtant recogmition  What
1 wish to put before this ITouse 15 that we
must not be pushed into wa  If thi
House and this Government and this
country, after a mature, respons blc thinking
over the problem, 1If we do think that we
want to go as far as that and cven 1o fue
a war, then we should be prepared to work
on thut lne of thinking but we should not
be pushed indirectly just because there 15 no
way out and that there 15 such a kind of
political frustration that we feel that some-
how recognition 15 gomng to do all the
other things which we have not been able
to do,

There 1s no other aspect which I should
hke to point out before I close There aie
other problems 1 do not say that the
Government should sit siiently about it |, we
should also have consideration for the
security of that part of our country, which
15 & most sensiive border Ol course
there are our misguided frends amongst the
Nagas and the Mizos and there 1 the
looming figure of Chairman Mao on the
other side of ncrthern Burma , all that s
a sensitive area So, I do say that we
must do all that we can 10 advance the
cause of Bangla Desh  'Wa must da every-
thing as far as we can, for the establishment
of a fnendly Government 1n Banla Desh
Biit we must not try to find an easy solution
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(o difficult problems We must face the
problems squarely We must analyse them
and fully realisc what 1s mvolved and thén,
i it1s our decision, the decision of the
nation and this House, that we want to go
that far, then perhaps we will be better ad-
vised to go that way

SHR!I H N MUKERILF (Calcutta ~
North Last) Mr Deputy Speaker, Sir, for
two months now, the Macabre tragedy
whith this House unammously deplored 1s
going on 1n Bangla Desh Except for the
atom bomb, wvery other hitherto-used
wiapon of d4nmhilation has been used
ruthlussly agarnst a virtually unarmed people
undler ordurs of a ghastly bunch of crazy
power seckers in Islamabad

1 know thit sentiment and gush is
insipid 1in the [1st analysis and does not
lead to resulls  But 18 there 1s no denying
th it our emotions have been deeply touthed
1n repard to what has happened, and we are
only wuting now to see what tangible steps
our country takes 1n order to meet this
menace 10 Bangla Desh

So many My Lais have taken place *
atrocities of an order which 1s almost un-
imigmible  But the people have ressted
herowally  T'xeept for embattled Viet Nam
1 do not think there has been any other
mstance.  of  an unequal and harrowing

contest 1n hustory like the one that 1s going
on n Bangla Desh

I think this House 1s certain that the
ncvitible corollary and the natural comple-
ment of our rewolution has been the
recogntion of Bangla Desh, not merely as
an emotional gesture but os a mechanism
for the implementation of whatever ass1s-
tance and support materially we wanat to

convey to them Why then this dolay m
recognition

Why this pathetsc persisience
book diplomacy of the .\nno-mma’:m??r
South Block ? Why the silence—preters
natural silence, shall I say,—of thus owlish
wise Minister of Fxterna] Affairs, Sardar
Swaran Swgh, who has not yet oponed his

hps 10 say a word
Desh In regard (o Bangh
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The Prime Minister fold us yesterday
I1am quotisg her words— *“‘“We have to
sought s awaken the cooscience of the
world.” G&he said some very good thing
for which I compliment her. But I do
wish that our Foreign Office had sought
properly 1o awaken the conscience of the
world. 1 know world conscience is a very
hard nut to crack, but even so, we have
not done our duty. On a proper occasion,
1 thiok this House will have to evaluate
what our Foreign Bervice has done or has
done in this regard, For instance, our
Ambassador at the Uniled Nations has tried
to do a job of work, but our Embassy in
Washington has been guilty of default of a
sort which has got to be looked into by the
Government of the day.

Scveral million refugees have already
streamed into India and more are coming.
Famine, epidemics and other concomitant
evils arc too likely to break out and filter into
our country. We can neither tolerate this
genocide nor :am we permit Bangla Desh
to be besieged and starved and beaten into
submission. If in the middle thirlies,
Jawaharlal Nehru could rush up to Spain
to heip the Republicans fight for their
Government, whea Britain and France were
screeching about non-intervention, if an
international brigade could be formed to go
and assist the fighters in Spain, are we today
supinely to waich the annihilation of Bangla
Desh by infintely superior brute force 7 1s
not recognition the first essential step for en-
abling the Bangla Desh Government to buy
arms abroad and strengthen itself through
propoganda and other means ? But we have
not done so,

If international assistance is to be sent
for rolief of the evacuees, and it must be,
India will be the main theatre of operation
Islamabad tries to seal off even purely
humanitarian assistance to Bangla desh. But
with the world organisations and even the
contemplative Secretary General of the Uni-
ted Nations at last awaking out of his coma,
this will not be very ecasy. However, the
doling out of charity and compassionate
assistance to refugees is not the main thing,
Ithas to be done and will be done to the
oxtent of our capacity, Even if we have
to strecch our capacity to breaking point,
we will have to do it, But the main thing

is, as the Prime Minister said yesterday, to
create conditions for their return to Bangla
Desh and not to remain in unmanageable
conditions, a great deal worse off than the
Palestinian refugees, who are there as a
permanent factor. Arc we going to have
these refugees and evacuces as a permanent
femure of the Indian scene? We cannot do
so and a political solution is imperative.
The die having been cast as far as Bangla
Desh is concernned, recognition of Bangla
Desh is an absolute pre-condition of acti-
vity for such settlement, I know Government
may justify its approach-cold feet-by harping
on the reqirements of protocol and the legal
continuity of international relations, as they
say in juridic terms. All countries are
normally expected to respect the legal copti-
nuity of international relations, but have we
not unanimously declared in Parliament that
in Bangla Desh, it is not a bong fide con-
test between the parent state and helligerent
insurgents? By utterly mala fide action
against a whole people, a nearly unanimous
democratic demand for autonomy has been
metamorphased into a call for a sovereign
Bangla Desh. The new Republic has the
right to recognition from us first of all, who
arc their blood brethren. From all other
civilised countries they have the right to
recognition and to a variety of civilised
human assistance which they reguire in order
to be free in their own country.

inlérnational law did not preveat
France, monarchical France, pre-revolu-
tionary Frunce, recognising the United states
in 1778, when Britain, which was fighting
its American colonies, did not recognise
them till 1783. The United states in 1837
did not hesitate to recognise Texas, which
was a part of Mexico. Mexico jumped about
it but nothing happened. The United states
did not hesitate to recogniss Panama
straightaway when columbia used to be there
on the stene and was very angry about it.
The United states and so many other govern-
ments did not hesitate to recognise in 1943,
De Gaulle’s Liberation committes, even
though they had no fooling in Fraace aad
they were operating from north Africa. So
many instances could be given,

1 would be told, and 1 kpow it is aSact,
that India is not in the sams position -like.the
United states or the other big powers, But in
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the days when our foreign policy had some
lustre and spirit about it, we did n hesitate
to champion Indonesia's independen and
sovercign status right from the time of our
ndependence or cven before 194/ Though
Holland was the lcgal owner of the empire
m the Bast, and Indoncsia was part of 1,
when Holland breaking an agreement
conducted a war against Indonesia ull
November 1949 India championud  Indo-
nesia’s independent status which rased our
status also In the Bandung conference of
1955 Jawdharlal Nehru was the leading
figure But later we climbed down in the
Indo China me.tter and our behaviour was
not o striking  Again, n 1958 when the
FLN, the Liberation Movement of Algeria,
started their Provisional Government with
headquarters in Cairo, and many countries
recognised that government, Indi. offred
them faulites for opuning an oftie 0
Connaught Circus but India id not give full
recognition, which was why in the heart of
Algeria a sore was planted which possibly
has not healed yet 1t wis not tll abier
France got defcated in 1962 that we recogni-
sed Algeria

So, this 1s the kind of buhaviour which
we have shown, though in regaid 1o Indo-
nesia to our conduct was so much betier
We delay offering our hand ol friendship
and fellowship About Bangli Desh, which
has won her right today first by democrati
elections and secondly by a popular mass
revolutionary action Dclay will hurt hurt
both our countries and help the nco Fascist
regime that keeps west Pakistan 1n us grip

We do not wish I to Pakistan,
whatever the mamiac propaganda of [slama-
bad may say IL s not Indias responsibility
that Bangla Desh has broken away from
Pakistan Indias interest and desire has
always been to have a friendly Pakistan A
massive national revolution has taken place,
however, in East Bengal to which [ donbt
not that two of the grand features of
I1slamic thought, the quality of min and the
sense of social discipline, have made a
contribution, We have to make

MR, DEPUTY-SPEAKER :
conclude new,

He should
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SHRI H N MUKERJEE Sir, you have
to give us a little more time, This point
was raised even today morning  Otherwise,
the very purpose of this debate would be
defeated

1 was saying that the concept of
cqually of man and the concept of social
dncipline which are characteristic of Islam
have made their contribution to the develop-
ment of a movement which has succeeded
in impiementing to the point that s
possible the maximum aspect of democracy
This 1s 4 fact which has to be conveyed to
the Islamiv countries which are today keeping
mum not knowing what bas happened in
Last Bungal  This 1s a matter where Indig,
with her knowludge of things, can help and
this 15 a matter wheie, 1t we have diplomatic
rclations with Bangla Desh, they would be
enabled to conduct their propaganda 1o
other countries, as well as they could do a
great miny things 1n regard to collecting
thur arms, weapons and olher assistance
{rom other countries

Are we to be in fear and trembling
bufore Pakistan all the time merely because
w¢ do not want to do something when other
countries are not ricogmising Bangla Desh ?
This 15 something which has led us to
bihaviour which has got to be condemned
without any equivocation

Wu gave super VIP treatment to a
mimon of Yihya Khan who came to
Caleutta as the so-called Deputy High
Commussioner at 4 pomnt of ttme—in a
serits of answers to questions yesterday
Government  acknowledged 1t—when our
Deputy High Commussion in Dacca was in-
terned altogether, when the wife of our High
Comnussioncr in Karachi or Islamabad had
been all treated We sent a protest note on the
10th April and nothing more has been heard
about it On the basis of reciprocity—reci=
procity, my foot '—this kind of super-VIP

treatment was given (o this person
Calcutta

My hon friend, Dr. Ranen Sen, tells
me that when the Pak Army entered our
territory, absolutely without justification,
on the border of the 24-Parganas Dustrict,
no eflort was made to chase them out of
the picture  Our border security officers



233 Disc. re. Influx of

shook hands with the officers of the Pak
Army in the Akhaura-Agartala sector They
had no business to be there, We found
our Army behaving with them in that

fashion, As my hon, friend has told us
a little while ago, our peoplec show
cowardice, When they send sbells into our

territory, we show the white flag. There
arc s0 many instances of the Pak Army
entering our territory and this kind of
thing and they are not even being pursued,

All this is happening because we are
allowing ourselves to be blackmailed by
Pakistan., They hijack a plane ; they do
all sorts of dirty things to it ; they go to the
1ICAQ, make all sorts of allegations against
India and they try to put us in the wrong.
What India does or what India's wonderful
External Affairs Ministry does is to behave
in a fashion which makes our face look
absolutely silly before the world,

Therefore, are we to truckle down to
Pakistan merely because of her powerful
friends abroad and the appearance of
atrophy at least for the time being of the
world’s conscience ? If we do, we shall
not only be letting down the martyred
masses of Bangla Desh but will appear
before the world as a country which, while
holding a sixth of thc population of man-
kind, as someone recently said, has neither
the guts nor the credibility which should go
with that position.

Our interest is (o have a fricndly neigh-
bour. We want to have a friendly country
on the east. Can we spurn the hand of
friendship ? If Bangla Desh wins without
further adequate help from us, Bangla Desh
will be alienated. If Bangla Desh loses
on account of our not having given adequate
assistance to her, Bangla Desh will remain
terribly embittered. Are we going to face
this alternative ? We have to have a
friendly territory on our side, Here in
Pakistan democratically a wonderful move-
ment of Indo-Pak friendship was growing.
We have to do all we can in order to help
them,

I know that the Prime Minister has a
difficult job, I do not contest that, She
has said some good things, Let us soe her
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acting accordingly. She had said oanly
yesterday referring to the big powers ;—

“if they fail.........then the suppres-
sion of human rights, the up-
rooting of people, and the conti-
nued homelessness of vast numbers
of human beings will threaten

She has also said :—

““If the world does not take heed,
we shall be constrained to take
all measures as may be necessary
to ensure our own security and the
preservation and development of
the structure of our social and
economic life.”

We do not propose to take on Pakistan.
We do not throw challenges here and
there, but a job of work is before us. The
task is imposed upon us, We have got to
face this job and, therefore, when Bangla
Desh is there, 1t requires to be recognised
as the first essential and basic step towards
the implementation of those activities of
sympathy and friendship for them that we
have professed so very eloquently., That is
why 1 say, as a first step, let us go ahead
and recognise Bangla Desh,

There are risks, but there are risks all
the time with Pakistan, If we leave the
ball in the court of Pakistan all the time
they go abroad and put usin the wrong.
If the world conscience is as atrophied as
it is now, of courss, we have to go even
alone if that becomes necessary. But I
find the world conscience is gradually
gwakening, I find, even the United Nations
Secretary-General is beginning to wake up
from his stupor and from his coma,

Let the Government of India show some
spirit, some courage, some initiative, some
regard for the practical peeds of the day.
And et the Foreign Office tone itself up,
I am not going to be fobbed off by what
Mr. Khaditkar says in regard to relief
operations and all that., The Foreign Office
is the guilty piece as far as this particular
question s concerned, .the reconition of
Bangla Desh which has been distorted, by
many people among the minions of the
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Puime Minister in the Foreign Office The
recognition of Baogla Desh 1s a2 must and
it js the prmary respoastbility of the
Goveroment of india to do that.

oft gwo T W@t (e
WZ) IIreAyw AHEG, FAAT @ A A
awqra §f @ §, w0 o frea S arwad
fodr qu gow & €13, & fggeom @
weg gt & AN ¥ wxz w0 | 39 o
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gifeear &7 g% fgrat uv, g foq gw
g M AR FT @ P A gRA A
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™, M W wg ¥ AN o oA
LTl
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w1 wid, 37 W F@A &R IT § AW-
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fou moga & sETATA FA §, qACA
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SHRI FRANK ANTHONY (Nomi-
naled —Anglo-Indians) Mr. Depuiy-
Speaker, Sir, the question that is being
asked by every thinking Indian today is :
Cun India avoid war 2 With this calculated
genocide and the influx of mounting mullions,
as mentioned by the Prime Minister, this 1s
perhaps the most critical challenge the
country has faced since indcpendence,

1t is =& challenge to our whole polity,—
challenge not only to the form, but the
content of our political way of life, to our
secular motive, 1o which we are passionately
committed and, indeed., to the whole
concept of the in cgration of the people in
a pluralist socicty.

What we are sceing today is a continu-
ing paralysis in the international community
and especiylly among the great powers, It
was so abundantly clear that what wus
happening in Bangla Desh was a deliborale
exercise in medieval military barbarism,
a crime against humanity, Apparen‘ly the
international community will find out too
late that events have overtaken everybody.

My own real fear is this that events
have overtaken India, and that whether we

like it or not, we are going to be forced
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jnto a war with Pakistan. 1 do not know :
events may overtake the international comm-
unity bacause a conflagration forced on us by
Pakistan may precipitate an international
conflagration.

It is eclementary arithmetic that the
Indian economy is not going 1o be able to
carry this burden of mounting millions of
refugees. The militarists of Islamabad in
Nazi style may think that they will be able
to solve this in Nazi swyle. 1do nol want
to canviss the legal position, nor do [ have
the time for it. This is not a rebellien;
this is not a scces wn, but it is a revolution
by a majority of the people of Pakistan.
Thus miliary minonity perbaps thinks that it
can crush this revolution in the Nazi style.
Perhaps, another blank to their plan is that
they will solve 1n their own militarist Nazi
way, as the Navis solved or they thought they
had solved the Jewish problem, and drive out
those Hindus who have not been massacred.

We arc seeing today what is in fact an
unprecedented 1efugee problem. India has
faced manv unpiecedented refugee problems,
but this is perhaps the most unprecedented
of all unprecedented refugee problems.  And
1 say thus adwisedly. During the Partition
holocaust, it was a two-way traffic, After
Partition, there was a traffic largely from
Fast Pakistan. But it was sprcad over a
period of several yews. Today we see
this sudden onc-wiy traffic. For India, it
is a convolsive and indsed traumatic
experience,

Despite what the Government muiy want
to do—and [ have ny doubt that it wants Lo
try control the situation—1 do not believe
that with the best will in the world it is
guing to be able to control tha situation.

In my respect ful view, the position has
already got completely out of control. Tae
Pakistani militarists might be thinking
gleefully that they are going to solve their
problem of 10 million Hiadus. We do not
rcalise that we hav: equaily fiautic counver-
parts in this country, and if they ever had
their way, Pakisian would not hav: a d:luge
of 5 million refugses but Pakistan would
be drowned by 50 million refugees, But I
have no doubt that the Government, as [ see
it, with this passioaate commitment to the
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secular motive—and I am the spokesman
of a small minority and 1 know what is
involved--should realise that the only
alternative to prevent this deluge not only
from Pakistan but a much greater deluge
from India will be that we will be compelled,
as I sce it, to go towar, And the irony
of it is this,—and [ believe that every Indian
Muslim must have realised it long ago— that
here was a nation jronically founded in the
n-me of religion; it is a political, gcograp-
hical monstrosity, But in order to save
that geographic and political monstrosity,
Pakistani nulitants are buichering their own
co-religionists and what s more, they are
putting in peril 60 to 70 millon Indian
Muslims.

We have not got any inside knowlcdge
of what is taking place: 1 suppose Gov:rn-
ment bas, but | do not think that any govern-
ment could in the circumstances share that
knowledge with us, even if they have it.
But if war is forced on us, there will be the
danger of what China may do. But that is
another risk that we will have to take. But
my own respectful view is that China today
is following a calculated game of measured
duplicity. There is an avowed support for
the militarists of Islamabad. It has encour-
aged them to prctise and to continue
lo practise genocide, But there are increa-
sing reports today that China is kceping its
options open, that it is giving increasing
help to those who aie Peking-oriented. I
have no doubt that ultimately China will not
pull Pakistan’s chestnuts out of the fire,
because I believe China’s basic objective is
to weaken both countries in order to spread
its Peking-oriented hegemony over the
whole sub-continent, and it is keeping its
options open for that purpose. It is helping
s | said, certain of the extremists commu-
nist elements, helping some of the extre-
mist  elements in the Bhasheni group, and
the day it feels it will be able to instal a
Peking-oriented, marionstie government in
11::;: Pukistan, that day it will drop Islama-

cater X™ DOt 0ne of those who will say

€gorically . recognise  immediately.
m!‘*imlnk Government is in the best
this ‘;‘:“" assess when to recognise, 1 say
ive usc immediate recognition would
§ive 2 handle to Pakistan, to divert attents

tion from its own tottering regime from the
death-rattle, #s I say, of this political and
geographic monstrosity, and be able to rein-
force its canard that India is instigating them,
as if a person of the calibre and character
of Mujibur Bahman would accept instiga-
tion from a counlry like India. But the
militarists of Islamabad are obviously in a
desperate mood. If we recognise Imme-
diately, no effective difference may be made
to the help. The only thing is that they
may seize an immediate recognition as a
landle for a further dcsperate adventure
against India.

As 1 see it, he alternative to immediate
recognition is to implement the Resolution
that this House has aheady adopted, and
that is to give support, as the Government
thinks where, when and how it should be
given. Becauc<e there is no doubt that the
people of Bangla Desh predeminantly will
have to Gght this war. Inevitably, it has
assumed the character of a guerilia war, 1
have rcad books on what the Russian
partisans, Yugoslav partisans did and how
the terrorisis in Cyprus forced the RBritish
to give up and all that. Let us remember
that,

I have no doubt about the ultimate
result, The people of Bangla Desh have
priccless adv:ntages. They have a flaming
their

cause, They are fighting among
people. They have an ideal base. Yes, [
say this openly, they have a 1350-mile

border with a friendly country and they are
fighting in a terrain that is ideal for such
warfare,

SHRI SAMAR GUHA (Contai):
Without giving rccognition, inviting inter-
national complications 7 Let him remember
the implications of what he is saying.

SHRI FRANK ANTHONY : I will say
this of my Bengali friends, among whom is
my hon. friend, the interruptor, that they
have never Iacked patriotism, they have
never lacked courage,

As [ said, they have a stern, disciplined
organisation. Pakistan, on the other band,
has crucial disedvantages, snd those dis-
advanteges are ’ goirg to muohiply, Here
you have o colonising minority, separaied
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by 1,500 miles of torritory and sea. The
Punjabis and the Baluchis are mercenarics
fighting on foreign soil. They have nothing
in common with the people of Bangla
Desh. Already the barriers had been bwilt
up over these many years, of language, race,
culture ; and as one of the Bangla Desh
leaders has said the whole concept of East
Pakistan has been buried inevitably under
the bodies of millions of Bengali martyrs,

1 know the liberation struggle will be
long and it will be costly, But the whole
of the Pakistan Army would not be able to
contain 20,000 to 30,000 Bangla Desh
guerillas. That has been the expericnce of
guerilla warfare in the last several years.
The ratio is 20 to 30 regular soldiers to one
guerilla,

Finally, 1 know that the Government 1s
in a cruel dilemma. The Government may
decide to recognise with all the necessary
consequences, war sooner than later, but
there may be an aliernative. | leave it to
the Government o decide where and when
and how to support the hberation fighters.
1 am not as pessimistic as my hon. friend
there because they have only one aliernative
freedom or slavery, and 1 have no doubt
that they will consummate their frecdom
in blood and in volour.

SHRI SAMAR GUHA :
may pass inlo the hands of
not too friendly to India.

The freedom
bodyelse

15.56 hrs.
[SHRrI K.N. TIWARY in the Chalr]

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : The proclamation of
Bangla Desh by its entire population is
a unique event of revolutionary import. It
is an open revolt against occupation, against
the tyranny of a few and against the worst
dictatorship of the modern era. The struggle
in Bangla Desh is the collision between
two worlds, one world which wants change
and freedom, which wants progiess and
which wants liberation, and the other
world which wants to maintain the starus
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quo and which resists all change and which
wants to prepetuate the kind of thing that
was continuing. Therefore, as India, as a
nation which stands for the process of
change, for democracy, for freedom, for
liberty, for progress and secularism, we have
expressed our national solidarity with the
heroic people of Bangla Desh,

Today millions of people in Bangla Desh
arc being butchered and massacred. Chengis
Khan, Hannibal and Hitler have paled
into insigmificance before Yahya Khan, but as
individuals have their souls, so also a nation
has its soul, and the soul of Bangla Desh
which was kept in boundage for the last
23 years has broken all its fetters and seoks
emancipation and liberation. In their thirst
for freedom, they have faced bullets, they
have been machine-gunned and they are
dying in milllons. And yet the conscience
of the world has not been aroused to its
full height. However, in the message that
Sheikh Mujibur Rahman has given to the
people of Bangla Desh, one finds solace and
inspiration. He has said :

“They have money, they have
inflaence. they have the capacity
to use force against the people,
History, howcver, testifies that a
determined people can successfully
resist and overcome such forces of
oppressions.”

Wherever he may be, his words of appeal
hiave gone 1o the hearts of the people of
Bangla Desh and they can never be defeated,
they can never be crushed.

It is unfortunate that the Big Powers who
swear by the name of revolution, by the
name of socialism and democracy are com=
pletely  silent when millions have been
butchered and it is most unfortunate that
even the International Trade Union Move-
ment, which stands for international working
class solidarity, has not today come out in
the open to protest and see that from the
port military ammunition and materials
are shipped to Pakistan. They have not
taken that action yet. Therefore, it is India
which has taken the entire brunt, which is
facing all the burdens today and has taken
one of the biggest risks since independence.
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And as such, we had to face the biggest
of the tasks before us now, In history of
some rare moments come for a nation when
it can rise to its height of glory and can
play its historical role and fulfil the neces-
sity of histroy. Such a moment has come
for India today. 1 wish she seizes this
moment, this opportunity, rises to the
occasion and take the right initiative at the
right moment, or we shall go down,

16 00 hrs.

When we are discussing this situation
today, we find the Pakistani army crushing
the liberation struggle ; not only that, but
it has gone to the extent of besieging our
own border posts, Could this be possible
for the Pakistan troops in the first weeks of
April 7 Therefore, our Government should
take into consideration these developments,

Recently, our good neighbour, Ceylon,
faced the insurgents, and rightly we went
to the rescue of the Ceylonese Government.
These insurgents might as well say that it
was the internal affair of Ceylon. We had
to go and rightly so to the aid of Ceylon
because Ceylon stands and the people of
Ceylon stand for a way of life, for demo-
cracy, and for liberty for which we also
stand and the wvalues for which we also
stand. Therefore, there is nothing wrong in
it. In the recent years we have seen how po-
werful nations bad, for their own national
security, taken initial risks, and the world
has never condemned them, and when they
had taken initial risks and prevented any
further catastrophes which could come to
their countries. Now, when more to three
million poople have migrated from Bangla
Desh to our country—so far as my infor-
mation goes, perhaps in another few months
this figure may go up to 10 million—we
think of Rs. 180 crores for providing for
their maintenance for a period of six months
only, Butasfar as1 know, and I have
calculated, that perhaps in the coming
months or years. India should be prepared
to spend at least Rs, 2,000 crores if this
is the way that things go on.

Therefore, two alternatives lis before
India. 1t is very clear that we should pre-
pare our mind to receive these 10 million
refugees and see that they should settle in
our country, and we shall try to do whatever

we can by spending Rs 2,000 crores, Per-
haps our internal economy would be
shattered, and that is what Pakistan and
other colonical powers are aiming at, At
then we will find a coustantly hostile border.
Or we shall have to see that all these 10
million people go back to Bangla Desh and
we have a friecndly Government there, If not
then we have three hostile borders already
and we will have another hostile border in
the east, Tbercfore, strategically we shall
have to take into consideration all these
factors.

One can ask, how can Pakistan move
three divisions of its troops in such a short
time to Bangla Desh., 1 was thinking
whether it was not possible in the first week
of April to have a troop movement in the
western seclor. A troop movement is not
equal to war. Warlike postures are not
wars, Sometimes big powers, by their war-
like. postures, also achieve the desired
results, Some have done it. T do not know
what are the difficulties in our way, But
when there is still times, perhaps the
Government should think of it,

Sccoundly, the West Pakistan military
rulers also in the initial stages provided
some cause for limited action on our part so
for as Bangla Desh is concerned. They
intruded into our territory, violated our air
space, caused damage to our property and
killed our citizens. 1do not know whether
by sending 19 protest notes, we have done
the work. Of course, as civilised nations,
we have to send protest notes, But there
are instances in history where a nation had
sent 344 warnings to another nation ior
violating its air space, but at least on the
345th occasion, it took some positive action,
1 do not know whether we could have sent 18
protest notes and reserved one protest note
for some positive action.

SHRI N.K P. SALVE (BETUL) : In the
20th note it can be done,

SHRI CHINTAMANI PANIGRAHI : 1
agree with Mr. Salve, because his intelligence
is more than mine and I respect him.

The facts are before us. 1 have no doubt
that Bangla Desh s a fact. 1t was born out
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of a blood bath. It is just like the new
dawn. You cannot say that the dawn has
not dawned. Bangla Desh is there and it is
a fact. when the entire world wants {0 know
what is happening in Bangla Desh, what is
the harm if our Government allows the Buan-
gla Desh, Government to open information
centres in Delhi and in the world capitals,
so that the world may know what is happen-
ing in Bangla Desh 7 1 hope we will go a
great length in that direction,

When this House passed unanimously
the resolution expressing solidarity with the
people of Bangla Desh. we took a great risk,
As the situation develops, it must be left to
the Government to do what is necessury.
Some friends have quoted international laws
and authorities about recognition, Facts are
recognised not on busis of outmoded inter
nationol laws or authontws., Facts arc
recognised as they ure, We shall have to
consider the emerging fact in Bangla Desh 3o
far as our own national sceurity 19 converned,
In the past, West Pakistani military rulers
had tried to seck solutions of thewr prohlems
at the cost of India. The FPume Minsier
said rightly vesterday that Pakistan should
not try 1o sech soluticn of its rroblems at
the cost of India and in Indian .enuory,
1 hope we sland by this declaration of the
Prime Mimsicr and Pakistan sou.d ot be
allowed 1o commit this mistake once agan,
and we shall not allow Pakistan again to get
scme advantage out of the present sitnation.

It is too much ta hope from a handful
of top bureaucrats in the Foregn Office that
they will be able interpret the significance of
of the revolution in Bangla Desh 10 the out-
side world. 1t s just like Fiedel Castiol
drafting somie top civihan  officers 1o
America 1o interpret the importance of the
Cuban revolution to the American public,
The significunce of the Bangla Desh revolu-
tion cammot be understood by amyone
sitting in the secretariat. They cannot go
to the people outside whith that kind of kno-
wiedge and sympathy to focus world attention
on this, If the world has not reacted very
much against the Pakistani aggression, who
is responstble for it 7 Is not the suffering of
millons in Bangla Desh sufficient to auract
the attention of the world ? Therefore, let us
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not side-track the issue, We should know
our own shortcomings. I am confident that
so far as Bangla Desh is concerned, India,
USA and the Soviet Union have a common
ground to work together to find a political
solution, ] know thet China cannot agree.
China is the geo-political enemy of India,
So far as we are concerned, we arc  the geo-
political enemy of China  1f China has
taken a different stand, it is undcrstandable,
But 1 cannot understand why India, Soviet
Union, America, West Asian and South
Last Asian countries cannot come together
and why a conference cannot be called to
thrash out the differences and find out a poli-
tical solution for Bangla Desh, India should
take the lead in this matter. I am happy
that the Prime Minisier has thrown up suffi-
cient hints yesterday that India has got the
options open to take any action it likes,

SHRL G. VISWANATHAN (Wandi-
wash) :  Mr, Chairman, at the outset let
me congratulate the pcople of Bangladesh
who are fiphting for their freedom, They
are fighung against a power which is
possessing all sort of sophisticated arms
procurid from all countries, procured from
Ching, Ruswsia and  America. But  the
reople of Bangladesh have no arms, Only
cowage and confidence are their arms and
ammunition, Tor the last two months
thousands  and thousands of pecple of
Bangladesh are sacrificing their lives for
their friedom, culture and language. This
fiecdom struggle has becn going on for a
long time, But when their culture was
threatened, when their  language was
suppressed and even Tagore songs were
prohibited it reached a breaking point,

Now imperialism, in whatever form it
may be, from whercver it has come, it can-
!101 survive in the 201h century. 20th century
is a century of frecedom. People cannot be
suppressed by arms, however sophisticated
the arms they possess may be. An army

can suppress a nation for a month or two
but not for ever,

Utlimately, Bangladesh has to and will
bucu!'ne a reality. We have to do everything
possible 10 see that the people of Bangla-
desh with their freedom struggle. The
super-powers, Soviet Union and the United
States, are not doing what they are
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expectod to do. Let mo quote the Hindustan
Siandard :

“Peking has made Its choice and
it is firmly aligned with the Yahya
gang. That does not mean that
Moscow and Washington should
restrict themselves to  exerting
diplomatic  pressure. Something
stronger is patently indicated.”

What arc thcse powers doing ? They are
more intercsted in balance of power than
the freedom struggle, They are more
interesied in aligning with this country or
that country than in a freedom struggle or
the humaniiarian problem.

So far as Pakistan is concerned, accusa-
tion and provocation seems to be the order
of the day, They are accusing India of
taking the initiative for the freedom struggle
in Bangladesh. As the Prime Minister has
said yesterday, India has nothing to do
with the war that is going in Bungladesh
and yet we are paying for it., A number
of border security men have been kidnapped,
a number of villagers have been killed by
the Pakistan army and yet we ore keeping
quiet. Tt looks the problem of Pakistan
has become the problem of India. Thous-
ands and thousands of people are coming
daily into our refugee camps and I do not
know when they are going to return to
their country. Unless Bangladesh becomes
a free nation I do not think the refugees will
return to East Bengal. According to the
Nehru-Liaqat Pact those Hindus who have
crossed the borders and come here and
chose to remain here, we cannot drive them
out, Even the Muslims, if they choose to
remain here, we cannot ask them to go
back on the point of the gua.

So, this is going to be a permanent
problem for the border States of Meghalava,
Assam, West Bengal and Tripura, Already
the hon. Member from Tripura has stated
that it is a small Siate and it cannot absorb
the thousands aud thousands of refugees
who are coming in daily. Hence it has
become the porblem of our couniry.

Ys'hat is our duty now? Some of the
previous speakers pointed out the legal
niceties that international law will not
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permit the recognition of the country. 1
do not think international law will stand in
the way if we want to recognise Bangla
Desh, We have heard of a number of
countries in exile, existing in hotel rooms
in the city of London, which were recogni-
sed at the time of the Second World War.
Naturally, when there is a territory, people
and government, it can be recognised.
After all, it is the discretion of the country
to do so,

It has been our history that India, after
its freedom, has never taken the initiative
in matters rclating to foreign policy. We
have never been a leader ; we have always
been a follower. 1 do not think India will
sct the same example in this case also,
I think, this would be the first time when
India would also take the initiative and
recognise Bangla Desh,

This is the first time when State
Assemblies  alsp have passed unanimous
resolutions that recognition should be given
to Bangla Desh. Parliamem:, which must
be rcflecting truly the sentiments of the
people of this countty, must take immediate
action to recognise Bangla Desh, 1 think,
if we recognise, a number of countries now
sitting on the fence like a cat on the wall
may also turn round and recognise Bangla
Desh. Then, Bangla Desh may become
a reality and the refugees also can return.
Unless and until Bangla Desh comes into
existence, refugees will be coming to India
only ; they will not return.

The Prime Minister has pointed out
only for six months it will cost us Rs, 180
crores. We will be requiring another
Rs. 300 crores or Rs. 400 crores and we will
have to spend for a long time. It may even
mean thousands of crores of rupees, When
we are going 10 spend this much, India has
a duty to see how far it can help the
forces of Bangla Desh to win the war and
gain freedom. There may be difficuities, as
has been pointed out already, but we
have to take it. We do not want to go to
war but when war is thrust on us, we have
no other alternative.,

Finally, the Government says that they
arc constantly reviewing the policy of
recognition, 1 do not know when they are
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going to take a decision, 1 think, already
we are too late, but better late than never,
When they are going to do it, it is the time
now to recognise Bangla Desh,

SHRI B. R. BHAGAT (Shahab.d) :
Mr. Chairman, | will be only repeating if
1 say that the situation in Bangla Desh has
posed the greatest threat o our security and,
if 1 may say so, to our existence. But
before we analyse the situation, let us not
simplify events and scek a straight or an
casy solution because this is an event un-
precedented in history and because of the
present day cruel world, it has assumed a
very intricate completion.

The attitude of the world powers, their
apathy, indiffercncs and even hostility to
the aspirations of the people of Bangla
Desh, show that in the present diwy world
events are not judged on their merits but
from the point of view of national inlerest
as cach one of them sees it.

1t is also curious to notice that some of
the societies are divided in their attitude to
this situation. Take, for cxample, the
American socicty, The White Heuse is
hostile ; even more so is the Siate Depart-
ment and the Pentagon, but the Congress is
sympathetic and so is the mational press
where sentiments in favour of the people
of Bangla Desh have been expressed. So,
this has even divided a society like the
American society, Similarly, in other
countries the national press has expressed
sentiments in favour of a political solution
and ogainst the unprecedented atrocities
that are being committed by the militarist
regime of West Pakistan against the people
of Bangla Desh, But the Governments of
the world are silent about it. Prof. Hiren
Mukerjee blamed our Foreign Office and,
particularly, he chided the Foreign Minister
for not taking this matter with the world
capitals more vigorously. If he analyses the
present-day world and the constitution of
the Governments and iheir reactions to
situations, I think, he will be the first
person to agree that it is not only the
question of our taking up this matter more

vigorously, the case of the people of
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Bangla Desh which is so jost and which
does not need any explanation, Al
most every ilem of human rights has
been violated in Bangla Desh. But still in
the present-day cruel world not a word is
said by the Governments of the world. This
is a situation and we have to function in a
situation like this,

Similarly, there are various forces work-
ing. The people who are aware of the events
in Asian scene know that whenever any new
event takes place in a small country, it a
becomes the cat’s paw of the world powers
They begin lo see how the balance of forces
cffects them and it is their interest which
judges the balance in that situation, That will
provide a clue to the attitude of the world
powers, It happened in [Korea; it
happencd in Vietnam ; it happened in many
other places. The attitude of the world
powers is detcrmined by the balance of
force and how it will effect them as they see
it in this particular case as well,

Then, there are other aspecls of it.
There is the ideological attitude to such
issues. Many people will like to see that
the national democratic progressive move-
ment which is trying to assert its will against
the undemocratic regime, the militarist
regime, must succeed, But there are powers
as our neighours who will like this move-
ment to be crushed because out of its ashes,
they think will emerge the revolntionary
extremist  forces. That determines their
attitude, particularly, the attitude of the
Government of People’s Republic of China,

Pakistan thinks that China is support-
ing West Pakistan, the militarist regime,
Well, it is not to further the interests of
Pakistan or to strengthen or to safeguard
the integrity of West Pakistan, They waat
that the democratic progressive forces, the
freedom movement, led by Mujibur Rahman
is crushed so that the extremist forces in
Bangla Desh take shape and they may be
more amenable to the policies of the
People’s Republic of China.

These are the complexities involved in
this. When we look to the situation and
discuss it, we should try to understand all
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aspects of it. I have the greatest sympathy
for the sentiments expressed here in favour
of an early action, in favour of recognition
of Bangla Desh, in favour of taking prompt
action and even trying to find fault with
the Government as to why not immediately
in the very first week the Government could
have marched over Bangla Desh and taken
over the problem so that this situation
could not have arisen.

Sir, I have had the occasion to go to
the border areas and spend quite a few days
there. [ have seen the vast nunbers of
unfortunate people who are crossing over
to our borders and who have suffered en-
ormously at the hands of the West Pakis-
tani forces. It is but natural that India
should give them shelter, welcome them
and to help them in whatever way we can.
But this is an enormous burden, as the
Prime Minister has said in her statement.
If you take the burden for feeding and for
giving shelter to a mullion of people, it head
costs almost Rs. 100 crores, If you iake per
expenditure of a minimum of Rs. 2/- or a
little over Rs. 2/ which is a very small sum
just to keep them alive and give them a
very modest shelter, it comes to Rs, 100
crores for one year. If 5 millions come,
the figure will go up to Rs, 500 crores and
if 10 millions come, it will come to Rs, 1000
crores. The burden is not only staggering.
But it has become such a serious problem to
us that it has created an alarming situation
for a countiy like ours, By one stroke
Pakistan is trying to frustrate, (o0 ncutra-
lise, all the good work that we are doing
to build up our economy and to build up
a progressive socialist society in our coun-
try.

Therefore what has happened as the
greatest tragedy in Bangla Desh, as the
greatest atrocities on the peace-loving people
of Bangla Desh, has become to the greatest
tragedy for us. Various sentiments have
been expressed that Government must do
something and they are all right : the Prime
Minister in her statement said about that,
that Government is detcrmined to protect
the national interest, and that there
will be no slackness in taking positive
action when the situation demands. But
what action is to be taken can be determi-
ned only if we know what are the objec-
tives. Wo have the greatost sympathy for
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the people of Bangla Desh. We want that
all the human rights should be restored.
We belong to the same geographical asea.
We belong to the same ethnic group, Their
aspirations and our aspiralions are the
same,

It has been the greatest tragedy that
even after 23 years of independence, the
elementary democratic right of the peopls
are not given to them. The people of
Bangla Desh showed their solidarity and
unity against the militarist regime by their
democratic election with 98% of the votes in
favour of Awami League. Such a thing
has never been done in any other democra-
tic country, For one reason or another,
the military regime is trying to crush their
freedom movement,  Freedom movements
and revolulionary movements can never be
suppressed like this by any amount of force
or any amount of atrocities that can be
perpetrated. 1t is only a matter of time,

16, 28 hrs.

[SHRI R. D. BHANDARE in the Chairl

This only shows the contradictions in the
crcation of Pakistan, This has now come
out so eloquently. In modern times,
Nation States are not founded on the basis
of religion. Here what we find is this, that
the same people who belong to the same
religion are fighting for certain political
principles, They are fighting for certain
identification, national identification. They
have shown the expression of the national
will in the sharpest focus and this cannot
be suppressed and there cannot be two
opinions about it,

It has been stated carlier in the state-
ment of the Prime Minister that our objec-
tive is to see that the airocities by the West
Pakistani forces in Bangla Desh must be
stopped. A political solution to this prob-
lem must be found. That means, the es-
tablishment of the democratic rights of the
people as demanded by the Awami League
and Mujibur Rahman should be ensured
and we should work for achieving this
end.

Secondly, the international conscience
which has becn so very much lacking in ity
favour, must be roused,
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It is said that Government have been
lukewarm in coming forward to recognise
the Bangla Desh Government. There have
been many reasons for this. Some people
say that if the people of Bangla Desh them-
sclves had established a territory and they
had reasonable chance of success, then all
the Governments would have come forward
to recognise them. [ think that that day
will come and will come soon. This is
what I can say from whalever personal
knowledge that 1 have, It has to be re-
cogniscd that this war has to be fought by
the people of Bangla Desh, It is nmo use
saying that we should rush forward, We
must recognise that we are faced with a
situation when Pakistan is frying to involve
us, It is sending s0 many millions of
refugees and trying to paralyse our economy.
But, essentially, this war has 1o be fought
by the people of Bangla Desh, and they are
fighting. They have excellent morale des-
pite all the early reverses that they had. 1
have no doubt that the people of Bangla
Desh will win and they will redeem them-
selves and the day will come when the
whole world will recognise them,

But I feel thatit is our duty at this
moment to arouse the inlernational cons-
cience in this matter,

I am glad that the Prime Minster has
written to the heads of Governments, and
our Ambassadors and lleads of Missions
in various countries ar¢ in touch with the
Governments of those countries, 1 would
like this 10 be purstued even more actively
because there cannot ke a case in  which
Pakistan can be more guilty of all the
crimes against human rights and civi-
lisation. [ would submit that we have
to press this more and morc so that Pakis-
tan becomes isolated completcly,

These being our objectives, how do we
solve it 7 It has been said that we must
recognise Bangla Desh, The hon. Prime
Minister has said that this is under active
consideration. We should leave it to the
Government to choose the time or to take
whatever steps are necessary. But if some
people feel that by recognising Bangla Desh
we shall immediately rush to their help and
wo shall march our Army and give all the
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he Ip to them, then I would submit that that
is not the way to salve the problem,

As  has been pointed out by Shri
Frank Anthony, Pakistan is trying to show
that it is not a war that the people of Bangla
Desh are fighting, it is not a war for the
democratic rights of the people, rights which
were suppressed by the ruthless, undemo-
cratic and militarist regime there, but it is
India which is trying to foment trouble
on others. 8o, 1 would submit that we
should nmot walk into that trap. But that
does not mean that the situation that is
emerging does not warrant an action, [
grant that the situation that is emerging is
this. In order to escape the inherent con-
tradictions in the situation, namcly that
they have to accept the verdict of the people
and that they have to bow down to the
sufferings and sacrifices of the people of
Bangla Desh and give them their freedom
and democratic rights, Pakistan is trying
to convert it into an Indo-Pak war, and
Pakistan is trying to raise a hue and cry
in the courts of the world that it is India
which has invaded Pakistan and it is India
that has sent troops into Pakistan, Thus
Pakistan is wanting to give a d.fferent
colour to it.  Therefore, [ would caution
that we should not walk into that trap.
Once Indo-Pak war starts with a big conflict,
in the present-day world, the international
community would also be involved, the
World Powers may also be involved, and the
voice of the people of Bangla Desh and the
liberation movement that is going on in
Bangla Desh will be forgotten. What the
outcome of it would be later on is something
which1 do not want to discuss at this
moment. Pakistan wants that India should
get mvolved in this and it becomes an Indo-
Pak war, that they can have a diflerent case
to plead in the world courts. Today, they
have no case at all. Even President Yahya
Khan has been forced to accept that they
would welcome their citizens coming back to
their country across the border, Their repre-
senialive in the UN had earlier said that
about 40000 have crossed when nullions have
act ally crossed our, and now President
Yahya Khan says that those who have gone
over are welcome back, They are slowly
forced to accept the fact, because their
guilt is becoming more and more evident
in the world. But once it is converted into
an Indo-Pak war—and this is what I am
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plading with my bon, friends to realise—
ali the issues that are inwolved, the issue of
human rights, the issue of the unprecedented
atrocities committed by the militarist regime
in west Pakistan over their own citizens
would all be forgotten, Therefore, we must
be cereful. 1 know that there is solidarity
among Members in this Parliament and
the people in this country on this issue.

I see there is a consensus in the country
that the democratic rights of the people of
Bangla Desh, the main objective for which
they are suffering today, must be redeemed.
But let us not take a wrong or hasty step.
In international affauirs, in dealing with
matters of war, we should not act in haste
or without preparation. This matter must
be left to the cool, calm calculations of
Government, what steps have to be taken,
when they have to be taken and what pre-
parations have to be made. If we take
an emotional step, we will be landing our-
selves in trouble,

Having said that therc is unanimily,
consensus and solidarity, that it is to our
national interest that that the people of
Bangla Desh must triumph, that all elements
of humun civilised existence demand that
the people of Bangla Desh must triumph,
we have to make the solidarity and umity
among ourselves complete without any
divergent or discordant voice. There should
be complete unily in the country ; peace
in the country has to bc maintained. The
strength of the country lies in the unity of
of the people. Unity and complete peace
will give strength to Government. The rest
should be left to Government to decide what
teps take. Once the task is known, onces he
objectives are known, and once the country
is behinded Government in solidarity and
unity, it will be casier for Government
to deal with Pakisian and all its nefarious
activitics and solve the problem in our best
national interest and to the ullimate satis-
faction of the people.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Mr, Chairman, I find myself
now as a residuary legatee since this subject
has been almost sucked dry, It does seem
to me that the appeal made by the Prime
Minister yesterday in her statement ought
to be warmly supported, On that 1 have

no manner of doubt in my mind, The
appeal was for complete unity and solidarity
in the country at this juncture. My party
would like to say in no uncertain terms that
that is indeed the need of the hour and the
Prime Minister will have all the support she
would require at this moment, 1 would
also like to add our small voice to her call
for hard work and sacrifice all round, in
all spheres of our activities to face this grim
sitvation.

But 1 am also reminded of the fact that
the Prime Minister is an expert in creating
illusions, illusions of action which may not be
taken later. That is in fact the broad impres-
sion created in my mind after going through
the statement made by the Prime Minister.
This is also borne out by the fact that
earlier it was at her prime initiative that
this House and the other had unanimously
passed a resolution, which is bound to go
down in history as one of the historic docu-
ments of our times,

But that was also another maya, illusion
that was created on that occasion. 1 do
not concede that this illusion-making is
mostly the prerogative of womanhood, more
particularly of the present Prime Minister.

SHRIMATI LAKSHMIKANTHAMMA
(Khammam) : No illusion ; it is all
practical, She how they are very chivalrous
on the other side. Women are a nightmare
to them.

SHRI BRIJ RAJ SINGH-KOTAH
(Jhalawar) : Do not dream of us.

SHRI SHHAYAMNANDAN MISHRA :
That has in fact been the cxperience of this
country during the last general elections to
the Lok Sabha too. And very soon, I have
no doubt, again, in my mind, the people
who come out of this maya Jal that has
been created by her, However, I do not
want to run down in any manner the
import and the seriousness of the appeal
made by the Prime Minister and I would
again like to be a willing victim of her
maya on this occasicn because if she gives
any impression of doing something to persue
with determination the national interests
and protect them with all her might, then
it becomes our bounden duty to support her,
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Let us hope that yesterday the Prime
Minister expressed the determination and
the will of the nation that it will do every-
thing in its power to pursue and protect
the national interest, But what exactly
do we find after have passed the great reso-
lution which 1 said a moment ago is bound
to go down in history as a great document?
It has been a very sad and disappointing
experience.

The Government, to my mind, has
brought us, and, in fact, this is the great
massive gift that the country has been given
after the massive mandate given to the
Government, a massive calamity. What
was apprehended to be a massive calamity
for Pakistan has been transformed into a
massive calamity, 1 must say, for India, and
let there be no burking the fact, let there be
no mincing of words, that it is going to be
a great calamity for this country, consider-
ing the way in which Pakistan is allowed to
perpeirale aggression on us, What we are
finding at the moment is nothing less than
aggressisn. Whether you drop bombs or
you drop millions of people on a country,
the result may be the same. Why do we
find ourselves in this present phight? Let
us analyse¢ the situation. Although time
would not permit me to do so in any detail
or depth, 1 must say that from the wvery
beginning the Government has been suffer-
ing from a confusion of mind, the parallel
of which would not be found anywhere.
The Government has been falling between
two stools. So, we are confronted with the
present situation.

Did the Government, in the emerging
situation in Pakistan, try to indentify its
national interest? That is the basic question.
The Government did not identify it, and if
the Government did have any conception of
it, it did not try to implement it. This can
be the only conclusion that we can derive
from the policies pursued by the Govern-
ment during the Jast two months or so
after this great Parliament passed the
resolution.

After failure on both the fronts, in
ohtly concieving the nation interest in the
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first instance and secondly in pursuing it
relentlessly and with adequate will and
determination, what is to be done now 7 It
is not so much a question of thinking in
altruistic terms about Bangla Desh, although
that is important, Bangla Desh is not &
country in the north pole or the South Pole,
From the very beginning we have recognised
the facts that there is a unique relationship
between Bangla Desh and India and there
are unbreakable ties of history, culture and
all the rest of it between the two countries.
So if that is the view, then how are we
going to face this situation 7 Are we going
to have this unbearable burden of 3.5
million refugees, a number at the present
moment which can easily mount to 10 million
n no time? And if it goes up today, it must
not be though out only in financial and
economic terms, although it is going to
mean a serious derailment plans of our
country. For this is going to mean a great
dislocation of the political lile of the country,
And that is the rcason why we think it should
cause us the gravest concern ?

It is going to bring about dislocation all
along the line, from Assam to Bengal.
There are going to be tensions of a kind
which might prove to be explosive. What
are we going to do about it ?

I am really surprised at the simplistic
calculation made by the Government of
India about the expenditure that would be
nvolved in looking after the refugees.
Their calculation leads up to a figure of less
than Rs. 200 crores, 1If 3.5 million people
are going to be looked after, and at a rate
of Ks. 5 a person a day, and if the number
goes up to five million,.........

AN HON. MEMBER : Rs. 2 a day.

SHRI SHYAMNANDAN MISHRA :
He mentions Rs, 2. Well, look at the
wonderful conception they have of looking
after our brave brethren on the other side.
This is the noble feeling they have for these
people 7 If that is so, it is going to consume
resources of no smaller order than the entire
defence budget of the Government of India
during the course of a year. It would not
be less than that there is no question of
beiog less, It is also bound to be two and
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a half times the cost involved in the Indo-
Pakistan war in 1965. Again, the Govern-
ment of India is creating an illusion and that
would be to the detriment of our economy
and also without adequate information to
the world outside. If this is the kind of
conception they have got of the magnitude
of problem, what is to be done.........
(Interruptions)

Now, the situation has changed so radi-
cally that we are forced to think more of
ourselves than about our great and brave
brethren in Bangla Desh. Probably we are
thinking more of ourselves because the situa-
tion confronting us now as serious as that.
Therefore, it becomes our national duty
today to think of this : how conditions are
going to be created to meet this aggression
by Pakistan, and how to get this aggression
vacatad. I put this in simple and clear
terms that this is aggression. How is it to
be vacated ? this is the basic question before
us. (Imterruptions)

I am giving an answer, whatever occurs
to me, What we can do is that if we are
able to persuade the international community
to create sanctions for their return, well
and good. If they donot beed us, as it
seems 1o be the suggestion in the statement
of the Prime Minister herself, then we
cannot sit tight and gquiet. There is again
a hope here that the Prime Minister would
do something.

There was a suggestion thrown out by an
hon, Member of the ruling party—and
that was a suggestion made earlier by sardur
patel—that if these people go on sending
torreuts of refugees as part of a systematic
plan, and as a part of systematic aggression,
there is no other go for India but to demand
adequate land for their rehabilitation. The
international community will have to be
persuaded to this. It is not with a desire
to grab land, but it would be for rchabilita-
ting them properly. Lot it be quite clear
in the minds of the bon, Mcmbers here
that if the refugees arc goiog to be of the
order of five million, then even a small
driblet is not going to bo received by other
states, and the situation in west Bangal
would become truly explosive.

This is also in fact, the implication of
the 14th May note of the Government of

India to Pakistan that they would demand
compensation from them, Now if they
are not able to do that, you will have to
think of alternatives, 1 am trying to
delineate the problem in all its aspects, The
refugees are mot going to be received in
any other state. If they are going to be
received in other states, the number is going
to be meagre. That being so, is West
Bangla going to bear all the load itself 7
Therefore, sanclions will have to be created
first by appeal to the international
community.

We have had very sad experience of
Indian diplomacy. We have failed systemati-
cally at the level of the United Nations in
our diplomacy. We have also failed in
the case of uncommitted nations, non-aligned
nations. They have not spokem a word
about it. May be, Marshal Tito had some~
thing to say about it. We have failed in
our diplomacy with great powers also in
this matter, So, all through there has been
systematic failure and this has also been
because of the fact that the Government
of India has not been very careful in coll-
ecting information. The person who is
presiding over the collection of intelligence
is one who has done the greatest damage
to both India and our brethren in Bangla-
desh. The kind of intelligence which has
put across people in this country was not
based on correct analysis and interpretation
and the person who presides over this--I
donot mean the Prime Minister who happens
to be the Home Minister but the off icer
who is presiding over this--I must say that
he has been a colossal failure and he has
done a great disservice to us,

Finally, I would like to say that we
stand by the government and by the Prime
Minister at this grave hour when our coun-
try is facing a difficult time. We have
absolutely no doubt that the entire Indian
national community would behind the
Prime Minister. Any suggestion that any
section of the community does not have
that feeling is a dangerous suggestion. |
have found that the entire Indian commy-
nity is imbued with the idea of helping
this country and our patriotic brethren jn
Bangladesh, So, the mecaning suggestion
that certain section of the Indiun commy.
mity does 0ot seem to be full-throsied aboyg,
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it ought to be repudiated by all responsible
persons.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRAM AUR
PUNARWAS MANTRI) (SHRI R, K.
KHADILKAR) : Mr. Chairman, 1 share
the sentiments and feelings expressed by
the military regime in East Pakistan.

SHR1I SAMAR GUHA : Sir, on a
point of information. 1s he replying to
the debate ?

SHRI R.K. KHADILKAR ; 1 am only
intervening.

_What happens in [East Pakistan or
Bangla Desh has to be viewed from the
perspective of history. 'When the Britishers
decided to withdraw from the Indian soil,
they created Pakistan in two parls, an
antificial creation of a nation.

Sioce then, though world powers have
tried to keep it secure and safe by giving
all sorts of help, the forces released afier
the second world war were operating openly
or and not so openly and ultimately we
have seen what has happened. But this is
not the first time. A few years after the
creation of Pakistan, East Bengal fought a
war of language and won that battle. West
Pakistan had to surrender and accept
Bengali language as a national language,
That was the first victory. Then, under
the military dictatorship for the last 12
years, there was secthing discontent due to
the economic exploitation and suppression
of East Bengal. This accumulated bitter-
ness, reseniment and the sense of outrage
that was harbouring in the minds of East
Bengalis found an opportunity of expression
when the military dictator thought that he
could play with some sort of a democratic
experiment, But when people expressed
themselves and showed what strength the
democratic feeling had gathered, he was
taken aback, Then the real question star-
ted mot only for us but also for those big
powers. They might be friendly to us,
but -when we judge situations like this, we
must remember that efforts will be made
even fow 10 seo that Pakistan is not dis-

membered, With that end in view, all
sorts of diplomatic manosuvres are bound
to take place.

Today the Bangla Desh people are fight-
ing a battle that remained to be fought,
As 1 said when the colonial power withdrew
they thought, by creating an artificial
nation they could stem the tide of demo-
cracy and nationalist upsurge in this part
of the region as clsewhere, If you take a
glance from Islamabad to Vietnam, what
do you find 7 A certain new order is emer-
ging. The Colonial powers thought that
after they left, a certain new artificial order
could be created and sustained. Thay
have now realised that this artificial creation
of some sort of obstacle or break on the
growing senso of nationalism, freedom and
independence, last long. 1ln Viet-
nam, for more than two decades, a war is
being waged, There the western powers
supposed to be fighting for democracy
against insurgency or subversion, But so
far as East Bengal is concerned, non one
in the world has accused that there was
subversion or insurgency or outside insti-
gation, It was a spontaneous thing and,
as | said, it was an outburst of accumula-
ted anger and resentment against the estab-
lished order dominated by West Pakistan,
always treating East Pakistan as something
inferior. In an independent state of Pakis-
tan, how many East Pakistani army officers
were there and how many key positions
were given to the East Pakistan people ?

17.00 hrs.

They are a proud people. They bad a
great share—everybody is proud of it—in
our nanonal siruggle. Do we imagine for
a minute that because they are separated,
they will forget their past which could be
obliterated ? Nothing of the sort, They
have shown to the world that inside the
fire is still alive. MNow the question that
they have posed to Pakistan military regime
is : Either you have democracy or you
grant freedom,

People are talking of 2 compromise and
a political settlement takes place, 1 have no
objection. Let there be a peaceful political
sottlement, But if we keep the reality in
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our mind, as certain things were there, is a
compromise possible? The USSR Presi-
dent, Podgorny, and Badshah Kban sugges-
ted, have a political settlement, [ realise
the predicoment of the military dictator in
Pakistan. A point of no return has been
reached. The only possible solution, if
Pakistan were to accept the past example
of the Britishers in 1947 when they decided,
with all the other things which were not so
helpful 1o us, to quit, is that the West
Pakistan military dictatorship must accept
the werdict of the people and quit East
Bengal ; otherwise, 1 am sure, whatever
may be the patchwork solution today or
tomorrow, it is not going to last in the
course of history,

The western powers are planning some-
thing ¢lse, as 1 said, from Islamabad to
Vietnam. In Vietnam they have suffered
a defeat, In this sensitive region they
would like to persist and creale a siluation
of a type of a guerilla warfarc on our border.
1 do not want to go into delails but what
is the gencral feeling on the border on our
side and on the Burmese side ? There is
uneasiness and a certain amount of dislo-
cation in that region that is taking place.
Keeping that in view, the bigger game,
just possible, is of giving support and crea-
ting a situation on our border where we
will be faced with o problem that will have
to be faced for a number of years. If
within the democratic framework a solution
is found, well and good ; but the pcople of
Bangla Desh, who have sacrificed so much,
who have suffired humiliation for so many
years and who, now with a detemination fo
liberate their and from exploitation by the
west, will not keep quiet. This prospect
of a continued liberation struggle in this
sensitive area should not be lost sight of
on this occasion.

People are saying that the problem has
been created because of the experiment with
democracy. Gen, Yahya Khan could not
face it and has thrown tte burden on India,
That is correct. What attitudewe adopt
and in what way we respond to the situal
tion, is the main question befors this House
on this occasion. Does a neighbouring
country have the right to create a sense of
insecurity and terror, practise gemncide and
push out millions of people, throwing them
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outside its korder with impunity ? 1s it not
a type of a new aggression ? There are a
number of constitutional and international
lawyers ; il is not very difficult to define
whether it is aggression or not. But cer-
tainly, if a ncighbouring State were to foist
on us a large number of their citizens—
still they are then citizens ; we have not
accepted them as our citizens and they
have come in a very difficule situation—
are wc to keep quiot and try simply a
method by which we will arouse the world
conscience 7

As | said the other day, on internatio-
nal issues, the world conscience is an elas-
tic commodity. It shrinks or expands
according to the national imerest, This is
the experience all over the world. We must
remember that there is a response, But it
is a limited response. What we have re-
ceived so far by way of help is almost in-
significant. Therefore, we have to find out
ways and means to face the situation, The
siluation is pulting a great burden on us.

Sometimes, the people ask whether it
is a genocide or not. I can tell the House
and share the confidence with you that when
the United Nations representatives were
here, when we were discussing certain simi-
lar sitvations, one of the senior members
of the United Nations who is there for the
last 25 ycars—he is not an American—
said that what happened in Biafra was
known all over the world and, as compared
1o Bangla Desh, it was nothing. I asked
him how it got such a wide publicity, He
said that the international agencies in their
own interest were concerned about giving
publicity to it and they organised such a
wide publicity and he said that the sitva-
tion in Bangla Desh is in many respects
worse than what happened in Biafra,

This is the situation......

SHRI SAMAR GUHA ; Why did our
Government not organise proper publicity'?

SHRI R. K. KHADILKAR :
come to that.

I will

S0 magy Qquestions have been raimd, }
The hon. Member just now said that we are |
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living in a world of illusion, We
are not livina In a world of illusion. 1 would
like to quote some of the figures and facts,
We are living in the world of reality. The
people have given us a massive mandate, If
you will dispassionately survey the world

scene, no where there is a democratic
leadership of this stature with such a
massive mandate. We have the monal

authority. In such a situation, if some-
body were to say that we are living in a
world of illusion, I do not want to argue
with him. The people will judge where the
illusion of reality lies. 1 am not concerned
with that.

1 would like to give some figures. Till
15th March, 1971, do you know how many
refugees came from East Bengal in the wake
of the partition 7 1 would like to quote
the figures on this occassion because that
is very relevant, It is 5230 lakhs—that
ijs the total figure of old refugees. And
today, the latest figure is 35,56,405.
(Interruption).

SHRI SAMAR GUHA : What is the
date of the figure.

SHRI R, K. KHADILKAR : Every-
day, it is changing.
SHRI SAMAR GUHA : Yesterday

the Prime Minister told the House that
everyday 1 lakh refugees are coming.

SHRI R. K, KHADILKAR : This is
the latest figure that [ have got, Itis
35,56,405. [Everyday, it is changing. The

expenditure on old East Bengal refugees
alone was Rs 358 crores,and that is apart
from other concessions and other things that
were being given.

SHRI B, K DASCHOWDHURY (Cooch-
Behar) : The hon. Minister has quoted
wrong, disputed figures. On several occasions
in the past we disputed that figure.

SHRI R.K. KHADILKAR: I am
telling about the magnilude of the tragedy
snd the burden that we bave to face now.
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SHRI B. K. DASCHOWDHURY : 1
think you should have no different figure
than the figure given 10 UNO, what figure is
being quoted by UND about Bangla Desh...

SHRI B. P, MAURYA (Hapur) : That
figure was quoted in the UNO only recently.
SHRI1 PILOO MODY (Godhra) : That
was meant for a different sort of audience...

SHRI R. K. KHADILKAR : I may
say, this 1s the only figure so far as old East
Bengal refugees are concerncd,

Another point was raised. 1 was told,
“Your estimation of the expenditure is not
correct.” I may inform the House about
this. Yor onc million refugees in camps,
the total expenditure that we have to incur
is Rs. 53 crorcs for 6 months. You can
calculate how much it will come to, The
daily figure is changing. For this one
million re‘ugees in camps we have to spend
in 6 months, Rs 53 crores. Let me repeat,
That 1s the figure 1 have. 1 have seen
many Members have gone there and seen
the situation and what the local adminis-
tration and the central administration are
doing. At that time the refugee influx was
at the highest,—in one day more than
50,000 have entered And, [ must say this,
1 have seen from the record how this was
done, They have dealt with the situation
most dcficiently and expeditiously and in
such a situation certain dcficiencies are
bound to occur in the beginning. But at
the moment the administration there has
done a really wonderful job.

A point was made about the situation
in Tripura, T recognise that Tripura has
a population of hardly 15 lakhs. More
than 6 lakhs refugees have come. Itisa
great burden on the administration, We
are trying to relieve as much burden as
possib'e. Jt has been made clear on
several occasions that it is not our intention
fo remove them to other distant States,
creating a sense of feeling in their minds
that they are going to be scttled theie, If
we want to really support the liberation
struggle in East Bengal, we should do
nothing that will create a sense of frustra-
tion, or demoralisation. But at the same
time L can assure the hon. Member that we

are taking steps to relieve that State of
of their burdens, ome
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A point was made about transport,
There were originally hardly 35 wehicles at
our disposal.

AN HON. MEMBER : The adminis-
tration has collapsed.

SHRI R. K. KHADILKAR: 1 am
giving them more vehicles. It is not correct
to say that administration has collapsed.

So on all these pointe, | would like to
share the information with the House,
Somc people always grumble that this was
not done or that was not donc and all that,
I assure the House that all steps have been
taken regarding sanitation and medical help,
and 1 must say that voluntary organisations
have come forward 1o help.

SHRI SAMAR GUHA : But all the
foresgn help has not been able to touch even
one hundred per cent of this basic problem.

SHRI R. K. KHADILKAR : 1In regard
to West Bengal, because of the former
regime which was there, we found that the
adnunistration there was not adequate to
meet the situation, and certain attitudes had
developed. We have now strengthened it
to meet the situation, by getting good
ufficers at every district level,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : How much are they spending
per head per day 7

SHRI PILOO MODY : Since he is
leplying to the debate and not intervening,
let lum give this information,

SHRI R, K, KHADILKAR: The
eply is on the main political issue, and
the hon, Prime Minjster had made a state-
ment yesterday and she is going to reply
10 the debate, So, I am not going to deal
with that. But 1 would like to share some
more information with the House,

SHRI JYOTIRMOY BOSU: In the
last budget, it was 86 paise per adult. How
much it js pow ?

SHRI R, K. KHADILKAR ; The hon.
Member is far bohind. It was never 86
Paie ; lately it was one rupee, and we have

taken a decision to have it revised to
Rs. 1.25, including oil, pulses, vegetables,
condiment etc.

I would like to share some information
with the Housein regard to the type of
provocation that is going on on our borders,

SHRI JYOTIRMOY BOSU: More
than 50 por cent are living under the open
sky.

SHRI R, K. KHADILKAR : Yesteiday
morning, Pakistani troops attacked one of
our border posts near Karimganj and the
attack was rcpulsed by our forces, and by
the evening, the Pakistani troops withdrew.
There were a few casualtics to the border
security force personnel maoning the posts,
The attack was effectively repulsed, and we
inflicted some casualties on the Pakistani
troops also,

This morning, Pakistan attacked our
border post near Tura in Meghalaya, the
details of which are.........

MR. CHAIRMAN: Let the hon,
Minister deal with this problem of refugees ;
let him not deal with these extrapeous
matters which pertain to other Ministries,

SHRI R .K. KHADILKAR ;: 1 have
mentioned these two instances just to show
the type of intrusion that is taking place

SHRI A. K. SEN : We all feel that we
want a Mahratta answer and not this type
of answer.

SHRI R. K. KHADILKAR : That
answer was echoed yesterday in the Prime
Minister's statement. That Mahratta answer
was cvidently echoed by the Prime Minisier
when she made that statement.

SHRI DASARATHA DEB: The
Mahratta answer was not there,

SHRI R. K. KHADILKAR : In con-
clusion, I would like to say that the problem
is of such magnitude thot we have appea'sd
to the Unhed Nations, aad our embassies
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are very active, and they are doing their
best to see that world conscience is aroused.
In such situation, when we arc faced with
a problem of this magnitude, whatever
shortcomings may be there, I would appeal
to the House al this juncture......

SHRI JYOTIRMOY BOSU: They
have been there for iwo months now.
SHRI R, K. KHADILKAR : ...to

those who want to support in whatever
manner the struggle of the East Bengal
people, the liberation struggle of Bangla
Desh, that the only way now is that we
must show unity and determination—which

this house hus expressed already—by
expression and action.........
SHRI SAMAR GUHA: Unity and

determination to support the Government’s
inaction ?

SHRI R. K, KIHADILKAR : ...
India is soldily behind Lhis struggle,

that

17.20 hre.

[Syr1 K.N. TIWARY in the Chair)

SHIRI PK. DEO : At the outtet, | pay
my tributes to the gallant fighters of Bangla
Desh and for their supreme sacrifice, 1 was
stunned to hear from the lips of Shri
Khadilkar the distortion of history., He
wanted to pass the buck regarding the
creation of Pakistan to the imperialists,
He has forgotten that those who swear hy
pecularism, these power-hungry Conpress-
men sitting on the Benches oppisite, are
respensible for the creation of Pakistan,
for the vivisection of our motherland on the
basis of religion.

-Thoy may have acquiesced in that, but

[ we who have eacrificed all we had for the

integration of this country can niver re.
concile oursclves to this state of affairs,

Coming to the affgirs of the sub-
coatinent, there is no denying the fect that
history and geograpby have made India and
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Pakistan one entity and on Indo-Pak amity
depcnds the progress of the sub-continent,
When | say this, 1 am reminded of the
noble cffort of the late great Prime Minister,
Lal Bahadur Shastri, who sacrificed his life
for the cause of peace in the sub-continent.
That time is past, the Tashhent spirit is
gone.

High hopes were raised when General
Yahya Khan ordcred elections on the basis
of adult franchise and when the Bangla
Bandhu, Sherthh Mujuibur  Rahman, was
retmned to the Pakistan National Assembly
with a thumpilg majority, with massive
support from Fart Pakistan. But it was a
very sad state of affairs when General
Yahya became a pnisoner of the military
cligue und had to reverse the wheel of
democratic piogicss and  instead of bowing
down to the vadiet of the people, take
recourse (0 suppression, oppression and
tyranny in Last Pakistan, What Mujuib
wented was an avtonomous Bangla Desh in
confirmity with tle 1940 Lahore Resolution
of tlic then All India Muslim League. That
resolution witcporically stated :

‘areas to be grouped to conmstitute
an mdependent  State in which the
constiuent units will be
aulonomous’,

That was why ilere was nothing wrong in
Mujuib asking for nvore autonomy for East
Pakistan Lo fullil the aspiration of Bangla
Desh’s people.

It was said that this was a movement
for sceession It was never so. How can a
majority secede from the minority 7 It was
struggle to be fiee from the tyranny of the

minonty, as we find in South Africa,
Angoli and Rhodesia,

On 31st March in this August House, we
passed a unanimous Resolution expressing
our anguish and concern at the happenings
!n Bangla Desh, at the same time, request-
ing all the governments of the wosld to
play a constructive role for the restoratinn
of the democratc rights, and transier of
power to the kgally elected representatives
f:f!h.mgra Desh, But we have been most
inactive. This period of 55 days was a
period of complacancy, Except for a fow
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statomonts by which we did not cut any ice,
we never moved in the matter, We slept
for all the 55 days. Rather 1 find that
Pakistan has stolen a march over us and
has secured the support of China, Iran,
Turkey and Saudi Arabia, Even our friend
the UAR refused to grant an interview to
Shri Jayprakash Narayan when he went
there on a peace mission. All this happened
in this period,

Then, till the other day U Thant,
except for a humanitarian appeal, never
actively intervended in this struggle though
Pakistan has violated the UN Charter on
as many as seven counts. He is unlike nis
predecessor Mr. Hammerksjold who had the
courage to intervene in Congo despite the
opposition of the Western Poewrs and
Russia.

People talk glibly about recognition.
This question of recognition is of secondary
importance to me because de facto Bangla
Desh has been emerging as a free nation
through the pangs of birth. No force on
earth is going to stop the independence of
Bangla Desh. So, how far is de jure re-
cogmtion going to fulfil their requirements ?
If our de jure recognition will improve
matters, certainly go ahead, but at the same
time do not forget that by this we are
falling into the trap of Pakistan which is
anxious to create a war phobia and batred
of India as the last resort to unite the two
wings of Pakistan.

So far as recognition i3 concerned, if
you study the international law, there is no
hard and fast rule. It is the national
interest that guids. It is more a question
of policy than of law, The national
interests of this country demand restoration
of peaceful conditions in Bengla Desh
where we can send back these 3.5 million
refugees. For that if necessary all steps
have to be taken. I underline the word
‘all', 1f it requires stromg action on the
part of the Government, then the entire
caumiry will stand behiud the Government.
And for their safety in Bangla Desh, an
international guarantes has to be secured.
Wao cannot afford to foot the bill forthe
refugees for long. As pointed aut by Shri
Khadilkar, the figure is bound to go upto
Rs, 1,000 crores. That means one third

of our entire Budget. This is not an intere
nal question of Pakistan. It is an inter-
national question and has to be tackled at
that level. If necesary, if the world powers
are silent, we will have to take the initiative
to create conditions of security in Bangla
Desh, at least in some portions of Bangla
Desh, where these refugees can go.

In this regard, I would like to point out
the famous statement of Sardar Patel,
When there was an influx of refugees from
Pakistan, Sardar Pate] stated :

**If Pakistan is going to push more
and more pcople out of Pakistan,
who are coming to India as
refugees, we shall have to demand
land to rehabilitate them,™

Sir, 1 hope the Governmeat will rise to the
occasion and will act in a most befitting
way and we will whole-heartedty support
that action of the Government.

Listly, I associate myselfl with the
sufferings of the people in East Pakistan
and in their fight for freedom and in their
fight for liberation from the Pakistani
military junta,

SHR1 P.M. SAYEED  (Laccadive,
Minicoy and Amndivi 1slands) : Sir, 1 only
want to stress two points. One is the
sccularism which has been >ur policy and
which is one of our principles and to which
we are paying out utmost attention and
importance. Pakistan was born in 1947 on
the basis of their religion and it declared
itself as an Islamic Republic, and from the
very Pakistan, part of which is now Bangla
Desh, comes the same policy of secularism,
It was a nation which was born for its
religion, and only separating itself from the
rest of the majority community, And Mr,
Jinnah was made a tool in the hands of the
British. I say in this war also, a big
conspiracy is played by the British,

You know it is the policy of the
British and the imperialistic cruntries not
to allow India to become stronger economi-
cally and in other respects also. Now, their
role is to shatter our ecomomy if mot
directly, at least try their level best to
disturb us indirectly. This is what exactly
they played i Bangla Desh,
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Sir, when Mujibur Rehman secured such
@ historic victory for his people in Bengla
Desh, Mr. Bhutto want to England, and
after this fight has begun he is suil in
England. Hec is dong his conspiracy. A
massacre unparallelled in the history of the
world is taking place and yet the British
say that it is the Internal affair of Pakistan.
That is why 1 said it is a plot conspired
and executed by the imperialist forces.

Pakistan always raises a hue and cry
whenever communal riots take place in
India. We witnessed the worst riots in
Ahmedabad, but here every onc condemns
such riots, Bnt in Pakistan, nol even a
single mulla, not cven the Jamiat Islami,
which calls itself the only organisation to
look after the Muslim community, has
condemned this wholesale massacre in
East Bengal.

1 demand from our Goavernment that
Bengla Desh has to be recogmsed immedi-
ately, because by merely looking afier the
refugees, we are not  going to soive the
problem. We arc going to spend Rs. 180
crores for wix months on looking afier
them, But every day mullions more are
coming. Pakistan is trying 1ts level hest to
involve us in the Bangla Desh affairs.
Therefore, it is highly necessary that befoie
long, the Government of India should
recognise Bangla Desh and mobilise world
opinion in the nonaligned countries and
the Arab world in favour of Bangla Desh,
We should also use our good offices with
USA and USSR, both of whom are heeping
quict. The lead should be given by our
country by recognising Mujib’s Government
as the legally constituted Government and
we should set an example to the rest of the
warld.

&Y qWo qwe gifem (faearram) -
QEIATW 48T HIZH, W1 A1Aq § FF arw
gRTT gew Wk wEw § oyl w6
weRaA B R g g ¥
osgfeas & e o) g6 § @ ¢, I
%Y war & ¥ fo0 aewHy T ey
QX EF ¥ WX WA A 9T O qEw
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dar fear d ac ga garfes @l
wegfcan ¥ gaw ¥ § O ¥ g ¥
AT FATT A 8 | §HIL gHATA Tow
a9 qrzai ¥ E'Wﬁ feeat fﬂ"ﬂ',
F=EIX we-Oary qoy Afaget T fed,
X orgar wATaa 1 gEIEe § wE AR
IT AT T AT AT A7 I NI
aTz 47T 39 ¥ FAIw A HAHAT AT
@i §Y Foamar ) & Far a1 ff ww
¥ 6 carge AIA @ AT A AY IAE AR
FAA U Y NRIVA T TFAT WA Y|
FIE A1 FITT TH JAFT AH T GHY
¥ ) 72 ofafonz fear 1 awar o fs
UAaNA & 9g g1 gRT gEET UF fRzr
ag 1w gardt gfad & four ar atc ardy
dia & fan #1fa® sqm Ad) 0 wheg
gy =1 &7 f7a1 | &fET oew A W
R aaan A @ fF s & AW 9y,
ST & A or gfaar we & e ¥
AT T F TAgid w1, M yEt A
AT W7 F AR A W gamE W@
ST AAET F MA G G | wE A
TiwifaarT & m & e g sEw -
a1 2 (5 3 gaA07 399 g5 qeawgh
¥ 7@ 7§ aw Panfandis o go A
T Adtr fEay g ¢ aaha wr
R 3 F AT A TP awr g
dmfrar &Y s agfs Waw @i
q93 AT 5 wezfoam o gw9 fear ar
WA guwl vy @ ¥ fag oM
qNw A g wifgy 1 gwfey e
TR F g A W o) gad we
T wvw s, e ER W wed
w¢ Ysafrat dar g6 | v gw W
¢, sEe gAr wifagi & aanar fe sl
wE & din iR vl gqe

T fe ) 3@ o wg ag } e ¥ W oy
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af vy fe dwor @ A 9 vw W
arearh @ T § wg fred oW
WY igw aw age ¥ gafw W
T A ag gz #@ § fe gw
wm S AR s Y, fgEE e
®Y T AT gar §, IAqr AT W DT
AT fgrgear T groma 7 dur w3 goH
FANT &A1 AAT § dfwR T ag q&
o & fF sedte & ft oF T qat oA
9T o 2§ A gwer feay ar) feed oz
47 9 ¢ fe g afseam & Ffzaey
%1 YT AYAT §H TR F T 9 fwar
eI g qw wd g F oagra
ardl A sgfads W § 9% I
At it & qiw 9T ga g fEwa
ar | wifet ag &« =41 § ? ag few qard
W gz @ae ¥ N ;w@F A NI D W@
st & gqiar wr @i §, e ¥
aziey frgr iy ? sl wFQ 98 A
IAF A9 G g I A FH A A7 AQ
ol g% wyq Fg 9v faal Ay Sac
g § 9% fagem & fag gafeaw awar
TN Ar@! H I X AGIATAT F
IR Tew A Ay @ § afe ga wad
Tft qdfy sreewg dar g A q4v adt
NF dar Y ot 97 @ @ FASA
®TT o sarq fAwe, sar fis
rary @rgw & warw @ 5 Ay A
oW ¥ ow AW w1 §o FRT ) arw
BAR gAY gad af) Wiy qg & f6 wwa
Ty ¥ AT Wegua § 79 g%
o At § 1w W AAT A HfEw w
o §EHY 97 vTT AR | W Aot N
@ & azieq A we o%d § 1 35 wrw
wgadT o wh § W= far ¥aEk
Wit ot Y agd §f A | W g w
TR A §, o qaor qm A
AT Wt §, Jq ¥ow1 W@ K A Y wF
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gt §, Sw dver AW & wErda W
@ ot s v wE W, x@ gyl
¥ uF uF aww w1 g7 Swar § fe gar
gy ¥ ag F41 1 W ¢ T gw gwwy
¥ 32TF &7 g § | w@leog w7 axy
HS F Aog AT AT T WET &I
T a7 s 1ag & g §iw
dedl gurfas gaare sT X Wl
g9 I8 7 %7 194l HL AR A UF g
a1 Y o AT N gy FAwHC wd |
W g9 &9 AgsgT A wA ¢ e g
A w1 T ) AW AT FE Al
W & 41 gAQ W FAT ¥ gy AT
Iy 21 AT A7 W1 FT WA W TAH
ait ¥ 33 98 &I q1 4z APINT WA
AT AT FATY @FT 9T FULRT WA
F1 A1 qgAT avrr | dh qAifas o
ag wgar §, gfaw g w1 g gwwr
wadt w@r 8 39fs aifseara o fegeam
FIATF INAH gAd Ra&r e gRar
et @ g widrw ot @ @ v agr
o et aga W Tagw A5 g o,
fFm aaT 1 wERIT g€ § gr@AT 1 X
argd § 5 g7 wEA @R wFRAT A
"I gAR FATA 9T 74T WIT 9¥, AW
TER & & WA 61 A g Wegafoen
F arq 7 §, ekt M awm sA R
ST Y AT 1T gH T O qGAT AT
§ o) Sa%Y Avy Qi wg RA §, vl
&7 JEaT qraT R A1 g AT 4T SE AW
@y R gl WA g
dar v gawr waw fewer wgd §
BA%! YEA B qEeX werar ey §—
g T wgA § | A QX Ay g R
at g war o § 7 35 mrm ¥Y aww ¥
AT 7T Y, IS VWX 40 W @
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wrid, i agy f gk Wi AF XY
e ur @ §, O Qv aft 747 sgrfaar
g EraR o < ¥ ) A W A W
B FY OF qIT SCAFI G 7

[MR. DEPUTY-SPEAKER in the chair)

17.44 hrs.

N gy K § &x a7 AW
wgar § | AT wyAr ag qA@ ¢ 0F w0
R qTAT Xy W7 AT g W@ AW
A & wgwda AR ag W @ A
wedl g g ¥ ¥ a1z fag FEAT N
s 1§ wave dar @1 o, e W
sfreged 81 ofeefadlor qar @1 s,
w1 1 N grewew §or A1 AN @ite
¥ wgd g & meww § gUIEE W
ford % g7 9% |WA g HATT I
fe gnt wawr go w1 ffav w3 @
ThwE w1 WL FA § A 17 WA
o a w@ § Far fv gmd wigw
fafreex wifgar & ovlt =W T &k
frgeata & Wi @1 gfam & oF agar
wrag &1 faor & ¥ ag =gy & 5 wawy
FRNT & faay v gowr 9% T|iA
gz @ W g wma @ | faerar
R foy wad dar @R W@ R fao
TeO AN A FI g geaw A &,
AENOT T ff qEAR A9 ¢ AR AW
® qrad st ® mewew § Gt f5 aga
¥ A A ol wman s ol qa N
R foy waw w1 w5y &1 0@ @
# g1 ard fal 1N A gy @A Sy
TN §F JE ¥ AT 5T AT WY
weYT g¥ T ¥ BN qW W WY
foorme o A fovmer § A
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53 afss we will go to their rescue and in
the history it will be written that the Indian
people had risen to the occnsion when the
entire world had failed.

it giwe Tarw Fag (Sa3r) @ STeTE
wgiga, Trer 2w &t oy feafa @A
gt A gfr fagea & war g W
fac g7 & ufy =nwnfas =0 & @l
agrpafa sa= gt 8 | W By fage
sl aneT 3w oY @We gadr | gk &
fedt agran & om% T § 0 W
Fra gmMX AT aw W ggadt 3
A1AaaT &1 fq@ar g2 9gR WA IaHr
WAN wrg 3@ w1 §f N g
sagw gfagre & ad fawar § 1 Ffgw
Tt o€t ¥, gAY, gmi AW,
MY UL, gAR WA A W@ AX A
Tt arafe § & sa% @dq ¥ 3y
A1 WZAT § | WG FT A9 2w & N
35 wEar §, fa¥y ®q § Fqzar ¥ I
H@ATN F T SAT qTgAT § IT A o
T aTa FaeT W F GTq ¥ Ay §, N
mmfeN F AT ¥ 6y § N
goa ¥ ar & st § 4z @A wgde
AT F AT I qF, waEA ¥
AT AL AT A1 A WA WY qg WA
TE A o1 awar § 1 qufen g avg W
W F o g @Y Oy § IAAI
faa i wfgy sk e & wrg g

¥ &7 Mgy @y @ aw@g & arf
TG TG

U% 1o 58 gracy & wgAT Wgar §
WX 4% ag fs forw @ng wg arer AW
g a1, afeF 9f dme @1, 3@ any ¥Y
& Ra og¥ saiaw @y W qEm ¥ @
¥ s agT ma gf ot W wWg
gt s Aot ot R g e o o,
AT § A TN HEy M@ | ary
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wf et dw § st W af g et
W scR K, qw fer mffse @ §
fis ATATAT WETC WY T W, TEwaT §
wic wrg, ap€ fad, afes oY wag we
@ § o1 ot N i wag wT, 0y @ el
w¥ fr weaT ®R # § o wgt o
W ghar ¥ e wat ¥ o og,
fgrgearT & 74 Az W1 R0

% AT o) aga saws §, A A
& e ogh a% Ty 2w W TEAT O I
2, xu¥ agT 919 gwHw wT AW agA N
arawwsar §, wod 1 W oezardr w7
are Ad &1 o1 xw aw@ A Al d
fiF dreT 3w B AT gH g wEgar
ZAEAT & aff avwar § frer T
arT & ot & 5 & @@ @ wQg I
o o aue 3@ A 9% gu &, g9 g
Y wad ) et qrg A ) ofew am
wfgecd & g 7 wag o fafaae
argar a8 o f , @ N gz ow wAld
ST AW B WY FWAT § | gD WA
weft ot F &9 g7 & WA o) 79
faar, s ¥ W SR dwey W AW @
S SAURICIE UG A CU I LR
WIT W1 AT &) awdT g )

¥q forg & oea w1 age wfes o
TAFT daw A wgar agar § 5
qqar Aw & fewritgs $Y ox N a
&), T &y TS 5T, e o Rw ¥
R, i e §f ol wawgd
0 fis fomy gw 9% wat W Wi A
Tap & wfew Ia% ST N wrey,
faafer W< g v oy g oW g, wed
WaaT ) W€ 1 @R AT aw &
W% ofedl & & § ge-wic weei it
wy fe 9% gua wraar fewd Wi,

go eftgfa fawdt wifg® o dfer aw
W AAAAT & ATH 9T WA W X WA
bt k@ o i 2 R, Ao
7t w1 T ¥ NeTd wR K.
......... ( werarerrer)
il & i @Yo Fo T oF AN ard WY,
IAY TTE it QAT §—¥ wigh § fv
wTsT AW w7 S gAre &, Iw? Wt g
Tadifas g X femr am, worfifes
agYs R fear wig | & wawar g fe g
e 1 e A€ §, TG AALAT W7
g &

T Wi ¥ arq § a§ waw ¥, ysOw
wgrea, I wEAT WG § 6 g e
3G # A 7, cfipfa N e g A
o faw ¥ O, oeqaalt ¥ FWAE,
fagd aver giad Wik a9 ard wie o
wravqEar 939 @1 & wawen g fe Ty

T 4 wT g9 o whpfa @)
17.54 hrs.

SHRI TRIDIB CHAUDHURI (Berham-
pore) ; Mr, Deputy-Speaker, Sir, 1 hope

1 am not the last speaker in this debate. I
do not want to take unnecessarily long time
becauss on both sides, from the Govern-
ment side and also from the side of the
Opposition, most of the points have been
made out,

I would only point out that we bhave
allowed 55 valuable days to pass without
doing anything tingible, Whatever the
Prime Minister may have indicated in ber
statement made yesierday, up till now al]
that we have got from the Government
Benches and from the supporters of the
Government in the Congress Benchos is
that they are trying 'to arouse the conscience
of the world® and that they would do the
‘right thing at the right momeant’.

If I may be permitied to sgy 30, thess
afo vory vague things and the world doms.
not move au vague gencralities, Already I
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mest point out ‘this that a situation has
devolgped when Pakistan has succoeded i
turning the tables on us, They have seat
3} million vofugees iftto ofr territories. They
have succseded in perpetrating unspeakable
inbumanities to p2rpetuate the military
coktrol over Bast Bengal not only that. They
have immobilised Shiekh Mujibur Rahman
wad we do hot know what would be his fate.
Oaly yettsrday Yahya Khaa was holding &
press conference at Rawalpindi with fo-
reign press correspondents who were invited
by him., He curtly refused to discuss the
future of Mujib who was in his hands, with
the foreign press correspondeats.

In the meantime, while we are trying
to “srouse the oomscience of the world” let
us judge bow that comscience has been
aroused. Only 2 or 3 days ago, the news
hits eome about Britain and USA's help to
Pukistan. Whatever Seaator Edward Keanedy
may have said: Whatever may be the
Resolation that the Foreign Relations Com-
miitee may have passed, the fact is that the
United States Adminmistration represented by
President Nixon does not agres with the
views that have been expressed by Senator
Kennedy or other statesmen there who are
not in the Administration. The man who
cousts 98 President Nixon and he, along
with the British Prime Minister Heath has
agreed that Britain and USA would join
together to shore up the expenses incurred
by Pakislan in supressing this movement
and' the devastations that have been caused
by aiilitiry operations there. After consul-
tations with the US treasury, Mr, Peter
Cargill of the world Bank has been sent ount

to visit Pakistan, to consuit with the
leaders of Pakistan as to what help is
roquired.

*The¢ Prime Minister has lamented the
fact that although international help has
ata¥ted coming to Iadia that is only in

les. But on the othe: hand we sce that

of the topmost officials of the World

, @fler consultation with the Secretary

oY “the 'US Treasury and at the behest of the
UUS President, is coming to Pakistan to
mlt with authorities and to assess
help would be requited by

m in their mifltacy operations and for
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rehabititating their economy. They have
undertaken to recoup Pakistan in regard to
the devastation and the destruction that has
taken place, That is, Pakistan will get all
the help from these two big Western
Powers, but mot India with 3} million
refugees in her hand.

The less said about the attitude of China
in this context the better. In the letter of
Chou-En-Lai to Yahya Khan published on
14th April, he strongly supported the step of
‘anification’. That was the precise term
that he used, that is, he upholds unification
of East and Woest Pakistan. That is the
stand that people™s China has taken, namely
that who ever tried to spilt the country was
acting against the interests of the people of
Pakistan Shri Khadilkar has toid us that
no big power, whether it is China on onme
side or Soviet Union or Great Britain or
USA on the other, wants to see Pakistan as
it was constituted disremembered. That is
the stark reality.

18.00 hrs.

The other reality with which we are
confronted with are that about 3} million
refugees have come, and 1n no time, in a
month’s time, that figure will go up to one
crore, We can easily assume that, and
our entire economy is going to be broke
and to be pulled down, and all our plan-
ning and all our plans of economic develop-
ment will be frustrated. That 1s the rea-
lity which cannot be imaginea away. So,
it is no use waiting any further and hoping
for the world community to come to our
aid. We ourselves must act,

The central point of our demand is nét
recognition, Recognition must come as
part of an overall solution. The question
is whether the Government are pre-
pared to act and take risks. We must bear
this in mind. Little Isrsel, a very small
country could create a sitoation in the
Middle East, and the Middie East crisis
became a world problem. Uniless Govern.
ment have that strength, that courage of
conviction that boldness and that imagina-
tion, unless they could telf the world powers
that & situation will be created, here which
witl saske their-existence aotl tieir Influvence
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in this part of the world almost impossible,
unless that sort of thing is created, no-
body's conscience is going to be aroused.

That is why 1 would only reiterate what
another hon, Member from this side of
the House said just now that we must act
here and now, and recognition must come
as the first step towards that kind of bold
policy and programme of action.

MR. DEPUTY-SPEAKER : Earlier we
had decided to conclude this debate at six
o'clock. But there are a number of hon.
Members who still want to speak, and the
Prime Minister is yet to reply, What shall
we do 7 Shall we continue the debate ?...

SOME HON, MEMBERS :
for tomoirow.

Postpone it

MR. DEPUTY-SPEAKER : All right.
we shall continue the debate tomorrow.

18 01 hrs.

CONVICTION OF MEMBER
(Shri Lalji Bhai)

MR. DEPUTY-SPEAKER : Before I
adjourn the House, I have to inform the
House that I have received the following
communication, dated the 25th May, 1971,

from the Judicial Magistrate, 1st Class,
New Delhi :—

““I have the honour to inform you
that Shri Lalji Bhai, Member, Lok
Sabha, was tried at the Parliament
Street Court before me on a
charge under Section 188, Indian
Penal Code.

The allegation against him was
that he, along with 251 other per-
sons, demonstrated and raised
slogans on Raj Path near Parlia-
ment House, New Delhi, on the
24th May, 1971 and thus violated
the order of the Additional Dis-
trict Magistrate (South), Delhi,
dated the 20th May, 1971, ban-
ning demonstrations and shouting
of slogans in this area,

On the 25th May, 1971, after a
trial lasting for one day, 1 found
him guilty of offence under section
188, Indian Penal Code, on his
plea of guilt and sentenced him to
imprisonment till the rising of the
court,”

18,02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday, May
26, 1971(Jyaishta 5, 1893 (Saka).



